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The following Act of the Tamil Nadu Legislative Assembly rec 

assent of the Governor on the 14th December 2006 and is hereby published 
information:- 

ACT No. 32 OF 2006 I 
An Act to consolidate and amend the law relating to the levy of tax on the sale or 

purchase of goods in the State of Tamil Nadu. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-seventh Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Value Added Tax Act, 2006. Short t~ t le  and 
Commence- . 
rnent 

(2) It extends to the whole of the State of Tamil Nadu. 

(3) It shall come into force on such date as the Government may, by notification, 
appoint. 

2. In this Act, unless the context otherwise requires,- Defin~tions 

(1) "Administrative Assistant Commissioner" means any person appointed to be 
an Administrative Assistant Commissioner of Commercial Taxes under section 48; 

(2) "Appellate Assistant Commissioner" means any person appointed to be an 
Appellate Assistant Commissioner of Commercial Taxes under section 48; 

(3) "Appellate Deputy Commissioner" means any person appointed to be an 
Appellate Deputy Commissioner of Commercial Taxes under section 48; 

(4) "Appellate Tribunal" means the Tribunal constituted under section 50; 

(5) "Assessing authority" rfleans any person authorised by the Government or by 
the Commissioner to make any assessment under this Act; 

(6) "Assistant Commercial Tax Officer" means any person appo~nted by the 
Commissioner by name or by vrrtue of his office, to exercise the powers of an 

FI Assistant Commercial Tax Officer; 

B 
P (7) "Assistant Commissioner (Assessment)" means any person appointed to 
i be an Assistant Commissioner of Commercial Taxes (Assessment) under section 48, 

(8) "Assistant Commissioner (Enforcement)" means any person appointed to 
be an Assistant Cornmissloner of Commerc~al Taxes (Enforcement) under sectron 48; 

t * .  (9) "branded" means any goods sold under a name or a trade mark registered 
or pending registration or pending registration of transfer under the Trade and Merchandise 
Marks Act, 1958 (Central Act 43 of 1958) or the Trade Marks Act, 1999 (Central Act 47 of 

(1 0) "business" includes- 

, (i) any trade or commerce or manufacture or any adventure or concern In 
'the nature of trade, commerce or manufacture, whether or not such trade, 
manufacture, adventure or concern IS carried on w~th a motrve to make gain 
whether or not any profit accrues from such trade, commerce, manufacture, adventure or 
concern, and 

( i~)  any transaction in connection wrth, or ~ncldental or ancillary to, such 
trade, commerce, manufacture, adventure or concern 



( I  I )  "capital goods" means,- 

(a) plant, machinery, equipment, apparatlls, tools, appliances or electrical 
installation for producing, mak~ng, extracting or processing of any goods or for extracting 
or for bringing about any change in any substance for the manufacture of final products: . 

(b) pollution control, quality control, laboratory and cold storage equipments; 

(d) moulds, dies, jigs and fixtures; 
(e) refractors and refractory materials; 

( storage tanks; and 

(g) tubes, pipes and fittings thereof 
. . used in the State for the purpose of manufacture, processing, packing or storing of goods 

in the course of business excluding civil structures and such goods as may be notified 
by the Government.: 

(12) "casual trader" means a person who has, .whether as principal, agent or 
in any other capacity, occasional transactions of a business nature involving the buying, 
selling, supply or distributi~n of goods in the State, whether for cash, or for deferred 
payment, or for commission, remuneration, or other valuable consideration, and who 
does not reside or has no fixed place of business within the State; 

(13) "Commercial Tax Officer" means any person appointed to be a Commercial 
Tax Officer under section 48; 

(14) "Commissioner" means any person appointed to be a Commissioner of 
Con,mercial Taxes under section 48; 

(15) "dealer" means any person who carries on the business of buying, selling, 
supplying or distributing goods, directly or otherwise, whether for cash, or for deferred 
payment, or for commission, remuneration or other valuable consideration, and includes- 

( a local authority, company, Hindu undivided family, firm or other 
association of persons which carries on such business; 

(ii) a casual trader; 

(;;I) a factor. a broker, a commission agent or arhati, a del credere agent 
or an au~tior~eer, or any other mercantile agent by whatever name called, and whether 
of the same description as hereinbefore or not, who carries on the business of buying, 
selling, supplying or distributing goods on behalf of any principal, or through whom the 
goods are bought, sold, supplied or distributed, 

(iv) every local branch of a firm or company situated outside the Stat?; 

(v) a person engaged in the business of transfer otherwise than in 
pursuance of a contract of property in any goods for cash, deferred payment or other 
valuable consideration; 

(VI) a person engaged In the business of iransfer of property in goods I 

(whether as goods or in some other form) involved in the execution of a works contract, 

(vi~) a person engaged in the business of delivery of goods on hire purchase 
or any system of payment by instalments; 

(viii) a person engaged in the business of transfer of the right to use any 
goods for any purpose (whether or not for a specified period) for cash, deferred payment 
or other valuable consideration; 

(ix) a person engaged in the buslness of supplying by way of, or as part 
of, any service or in any other manner whatsoever of goods, being food or any other artrcle 
for hurnar? cons~rrnption or any drink (whether or not intoxicating), where such sirpply or 
service is for cash, deferred payment or other valuable conslderation, 

Explar~ation I . -  A society incli~dlng a co-operative society, club or firm or an association 
which, whether or not in the cocrrse of busrness, buys. sells, supplles or distrrbutes gcods 
from or to ~ t s  members for cash, or for deferred payment or for commission, rernuneratiorl 
or other valuable considerat~on, shall be deemed to be a dealer for the purposes of th~s Act. 

Expla~~nlralr /I - The Central Government or any State Goverrirnent which. whether 
or not n the course of business buy. sell, supply or dlstrlbute goods, directly or otherr~rse. 
for ca. 11. or for deferred payment or for commlsslon. rernunerat~on or other valuable 
consrd .ration. shall be cieztl-led to be a dealer for the purposes of this Act. i 
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Explarlation 111.- Each of the following persons or bodies who dispose of any goods 
rncluding unclaimed or confiscated or unserviceable or scrap surplus, old or obsolete 
goods or discarded material or waste products whether by auction or otherwise directly 
or through an agent for cash or for deferred payment or for any other valuable consideration. 
notwithstanding anything contained in this Act, shall be deemed to be a dealer for the 
pucposes of this Act to the extent of such disposals, namely:- 

( I  Port Trust; 

(ill Municipal Corporations, Municipal Councils and other local authorities 
constituted under any law for the time being rn force: 

Central Act 24 
of 1989 

(iio Railways administration as defined under the Railways Act, 1989; 

(iv) Shipping, transport and construction companies; 

(v) Air Transport Companies and Airlines; 

(VI) Any person holding permit for the transport vehicles granted under the 
Central Act 59 Motor Vehicles Act, 1988 which are used or adopted to be used for hire; 

of 1988 
(vil) The Tamil Nadu State Road Transport Corporations; 

(vii~) Customs Department of the Government of lndia administering the 
Act 52 Customs Act, 1962; 

of 1962 
(ix) Insurance and Financial Corporations or Companies and Banks included 

Central Act I1 in the Second Schedule to the Reserve Bank of lndia Act, 1934; 
of 1934 

(x) Advertising agencies; and 

(xi) Any other corporation, conipany, body or authority owned or set up by, 
or Subject to administrative control of the Central Government or any State Government. 

Central Act 
of 1956. 

(16) "declared goods" means goods .declared by sectron 14 of the Central 
74 Sales Tax Act, 1956, to be of special importance in inter-State trade or commerce; 

, (17) "Deputy Commercial Tax Officer" means any person appointed by the 
Commissioner by name or by virtue of his office, to exerctse the powers of a Deputy 
Commercial Tax Officer; 

(18) "Deputy Commissioner" means any perso" appornted to be a Deputy 
Commissroner of Commercial Taxes under sectron 48; 

(19) "Deputy Comrnissioner (Enforcement)" means any person appointed to be a 
Deputy Commissioner of Commercial Taxes (Enforcement) under section 48; 

(20) "exempted goods" means the goods falling under the Fourth Schedule and 
goods exempted by the Government, by notrfication, from trnle to time; 

(21) "goods' rnearis all krnds of movable property (other than newspapers, 
actronable clarms, stocks and shares and securttres) and rncludes all materrals, commodrtres 
and artrcles rncludrng the goods (as goods or In some other form) rnvolved In the executron 
of works contract or those goods to be used In the f~tting out rmprovement or repair of 
movable property, and all growing crops, grass or thrngs attached to, or forrnrng  art of the 
land wh~ch are agreed to be severed before sale or under the coritract of salc, 

(22) "Government" means the State Government, 

(23) "input" means an) goods including capital goods piirchased by e dealer in 
the course of his business; 

(24) "input tax" means the tax paid or payable under thrs Act by a registered 
dealer to another registered dealer on the purchase of goods incluaing caprtal goods in the 
course of hrs business: 

(25) 'Jornt Commrssloner' nleans any persoi appornted to be a Joint 
Cornmrss~oner of Conirr~erc~al Taxes under sect~on 48 

(26) 'legal representative shall have the same rrleanlng as assigned to i t  In 
S:rl::~i Act  V c l a~~se  ( 1  1) of sectrori 2 of Code of Civil Procedure. 1908 

J' 1 ~ 0 8  
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(27) "manufacture" with its grammatical variations and cognate expressions 
means ~roducing, making, extracting, altering, ornamenting, finishing, assembling or 
otherwise processing, treating or adapting any goods and includes any process of goods 

'which brings into existence a commercially different and distinct commodity but does not 
include any activity as may be not~fied by the Government; 

(28) "output tax" means tax paid or payable under this Act by any registered 
dealer in respect of sale of any goods; 

(29) "place of business" means any place in the State where a dealer purchases 
or sells goods and includes,- 

( I)  a warehouse, godown or other place where a dealer stores his goods; 

(il] a place where the dealer processes, produces or manufactures goods; 
and 

(iil) a place where the dealer keeps his accounts, registers and documents. 

(30) "registered dealer" means a dealer registered under this Act; 

(31) "registerirlg authority" with reference to a dealer means the head of the 
assessment circle, in whose area of jurisdiction the principal place of business of the dealer 
is situated in the State or such other authority authorised by the Cornmiss~oner; 

(32) "reversal of tax credit" means reversal of Input tax cred~t already cla~med and 
availed under th~s Act; 

(33) "sale" with all its grammatical variations and cognate expressions means 
every transfer of the property in goods (other than by way of a mortgage, hypothecation, 
charge or pledge) by one person to another in the course of business for cash, deferred 
payment or other valuable consideration and includes,- 

(I] a transfer, otherwise than in pursuance of a contract of property in any 
goods for cash, deferred payment or other valuable consideration; 

(;I] a transfer of property in goods (whether as goods or in some other form) 
involved in the execution of a works contract; 

(iil] a delivery of goods on hire-purchase or any system of payment by 
instalments; 

(iv) a transfer of the right to use any goods for any purpose (whether or not 
for a specifi d period) for cash, deferred payment or other valuable considerat~on; e 

(v) a supply of goods by any unincorporated association or body of persons 
r thereof for cash, deferred payment or other valuable considelation; 

E):planation I.-The transfer of property involved in the supply or distribution of goods 
by a society (including a co-operative society), club. firm or any association to its members. 
for cash, or for deferred payment or other valuable consideration, whether or not in the 
course of business, shall be deemed to be a sale for the purposes of this Act. 

whatsosver, 

E.cplanation /I -Every transfer of property in goods by the Central Government or any 
State Government for cash or for deferred payment or other valuable consideration, 
whether or not In the course of business, shall be deemed to be a sale for the purposes 
of this Act. 

(VI] a supply, by way of or as part of any service or ~n any other manner 
of goods, be~ng food or any other art~cle for human consumpt~on or any dr~nk 

E x p l d ~ f i l t ~ o ~ ~  111 -Every transfer of property In goods ~nclud~ng goods as (lncia~med 
or corf~scated or unserv~ceable or scrap surplus, old, obsolete or d~scarded mate-~als or 
waste products, by the persons or bod~es referred to rn Explanat~on Ill ~n clause (15) of 
S e c t ~ ~ n  2 for cash or for deferred payment or for any other valuable cons~derat~on whether 
or no' In the course of business, shall be deemed to be a sale for the purposes 
of lhrs Act 

(whether or not ~ntox~cat~ng) where such supply or service IS for cash, deferred payment or 
other valuable cons~derat~on, and such transfer, dellvery or supply of any goods shall be 
deemed to be a sale of those goods by the person making the transfer, delivery or supply 
and a purchase of those goods by the person to whom such transfer, dellvery or supply IS 

made, 
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Explanation 1V.-The transfer of property involved In the purchase, sale, supply or 
distribution of goods through a factor, broker, commission agent or arhati, del credere agent 
or an auctioneer or any other mercantile agent, by whatev~r name called, whether for cash 
or for deferred payment or other valuable consideration, shall be deemed to be a purchase 
or sale, as the case may be, by such factor, broker, commission agent, arhati, del credere 
agent, auctioneer or any other mercantile agent, by whatever name called, for the purposes 
of this Act. 

Explanation V.-(a) The sale or purchase of goods shall be deemed for the purposes 
of this Act, to have taken place in the State, wherever the contract of sale or purchase might 
have been made, if the goods are within the State,- 

' (0 in'fhe case of specific or ascertained goods, at the time the contract of sale- 
or purchase is made; and 

( i~)  in the case of unascertained or future goods, at the time of their appropriation 
to ttie contract of sale or purchase by the seller or by the purchaser, whether the assent 
of the other party is prior or subsequent to such appropriation. 

(b)  Where there is a single contract of sale or purchase of goods, situated 
at more places than one, the provisions of clause (a) shall apply as if there were separate 
contracts in respect of the goods at each of such places. 

Explanation V1.-Notwithstanding anything to the contrary contained in this Act, two 
~ndependent sales or purchases shall, for the purposes of this Act, be der?med to have 
taken place - 

(a) when the goods are transferred from a principal to his selling agent and 
from the selling agent to the purchaser; or 

(b) when the goods are transferred from the seller to a buying agent and 
from the buying agent to his principal, if the agent is found in either of the cases afcresaid- 

(I) to have sold the goods at one rate and to have passed on the sale 
proceeds to his principal at another rate; or 

(il) to have purchased the goods at one rate and to have passed them 
on to his principal at another rate; or 

(iil) not to have accounted to his principal for the entire collections or 
deductions made by him in the sales or purchases effected by him on behalf of his 
principal; 

(34) "Schedule" means the Schedule appended to this Act. 
I 

(35) "State" means the State of Tamil Nadu; I 
(36) "tax invoice" means an invoice issued by a registered deal r who sells 

taxable goods to another registered dealer in the State showing the tax charg d separately 
and containing such details as may be prescribed; e 

(37) "taxable goods" means goods other than exempted goods sCbified in the 
Fourth Schedule to this Act or goods exempted by notification by the Government; 

(38) "taxable turnover" means the turnober on wh~ch a dealer shall be liable to pay 
tax as determined after making such deductions from his total turnover and in such manner 
as may be prescribed; 

(39) "Territorial Assistant Commissioner" means any person appointed to be a 
Territorial Assistant Commissioner of Commercial Taxes under Section 48; 

(40) "total turnover" means the aggregate turnover in all goods of a dealer at all 
places of business in the State, whether or not, the whole or any portion of such turnover 
is liable to tax; 

(41) "turnover" means the aggregate amount for which goods are bought or 
, sold, or delivered or supplied or otherwise disposed of in any of the ways referred to in 

clause (33), by a dealer either directly or through another, on h ~ s  own account or on 
account of others whether for cash or for deferred payment or other valuable consideration. 
provided that the proceeds of the sale by a person of agricultural or horticultural produce, 
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other than tea and rubber (natural rubber latex and all varieties and grades of raw r~lbber) 
grown wlthin the State by himself or on any land in which he has an interest whether as 
owner, usufructuary mortgagee, tenant or otherwise, shall be excluded from his turnover. 

Explanat~on I-"Agr~cultural or hort~cultural produce" shall not include such produce 
as has been subjected to any phys~cal, chemical or other process for berng made frt for . 
consumptron, save mere cleanrng, gradrng, sortrng or dying, 

Explanatiori 11 -Subject to such condrtrons and restrictions, if any, as may be prescribed 
in this behalf,-- 

(I) the amount for which goods are sold shall include any sums charged for 
anythlng'done by the dealer In respect of the goods sold at the time of, or before the 
delivery 1 ,)ereof, 

~ x ~ l a n a t ~ o , i  Ill -Any amount realised by a dealer by way nf sale of hls busrness as 
a whole! shall not be rncluded In the turnover. 

amount 
turnover 

Ex~~lannt~on IV-Any arnount, charged by a dealer by way of tax separately w~thout 
rncludln$l the same In the prlce of the goods sold, shall not be rncluded in the turnover, 

( 1 1 )  any cash or other discount on the price allowed in respect of any sale and any 
.efunded in respect of articles returned by customers shall not be included in the 

(42) "year" means the financial year; 

(43) "works contract' Includes any agreement for carryrng out for cash, deferred 
payment or other valuable consrderat~on bulldlng construction, manufacture, processlng, 
fat~ricalion, erection, installation, flttlng out, rmprovement, mod~flcat~on, repair or 
coinmlsslonrng, of any movable or rmmovable property, 

(44) "zero rate sale" means a sale of any goods on which no tax is payable but 
credit for the input tax related to that sale is admissible. 

Levy of taxes 3 (1) (a) Every dealer, other than a casual trader or agent of a non-res~dent dealer. 
on sales of whose total turnover for a year IS not less than rupees frve lakhs and every casual trader 

i goods or agent of a non-res~dent dealer, whatever be h ~ s  total turnover, for 3 year, shall pay tax 
ur~der thls Act 

(h)  Notwithstanding anything contained in clause (a), every dealer, other 
than a casual trader or agent of a non-resident dealer, whose total turnover in respect of 
purchase and sale within the State, for a year, is not less than rupees ten lakhs, shall pay 
tax under this Act. 

(2) Subject to the provrslons of sub-sectron (1). in the case of goods spec~fied 
irr Part-B or Part-C of the Frrst Schedule, the tax under this Act shall be payable by a dealer 
on every sale made by him withrn the State at the rate specified therein. 

(3) The tax payable under sub-section (2) by a reglstered dealer shall be 
reduced. In the manner prescribed, to the extent af tax pard on hls purchasg.9f goods 
specified In Part-B or Part-C of the rrrst Schedule, inside the State, to the reglstered dealer, 
who sold the goods to him 

(4) Notwithstanding anything contained in sub-sectton {2), but subject to the 
provrsions of sub-section ( I ) ,  every dealer, who effects second and subsequent sales of 
goods purchased within the State. whose total turnover, for a year, is less than rupees fifty 
lakhs, may, at his option, rnstead of paying tax under sub-sectron (2), pay a tax, for each 
year, on his total turnover at such rate not exceeding one per cent, as may be notified by 
the Government. Such option shall be exercised by the dealer wrthtn 30 days from the date 
of commericernent of this Act: 

Provided that such dealer shall not collect tax exceeding the rate notified by the 
Government under this sub-sectron, 

Prov~ded further that such dealer shall not be entrtled to rnput tax credit on goods 
purchased by hrm, 

I .  Prov~ded also that the dealer who purchased goods from such dealer shall not be 
I 

i ; entltted to Input tax credit on the goods purchased by h~m.  
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(5) Subject to the provisions of sub-section (I) ,  every dealer, who deals in the 
goods specifled in the Second Schedule, shall pay a tax, for each year, on the sale or 
purchase of such goods, at the point and at the rate specified therein: 

Provided that the dealer, who pays tax under this sub-section. shall not be 
entitled to input tax credit on goods purchased by him 

(6) When goods are sold together with containers or packing materials, the 
rate of tax applicable to such containers or packing materials, as the case may be, shall. 
whether the price of the containers or packing materials is charged separa.:ely ctr not, be 
the same as those applicable to the goods contained or packed and the turnover in 
respect' of containers and packing materials shall be included in the turrlover of such 
goods. 

(7) Where the sale of goods, packed rn any container or packed in an! packing 
material, In which such goods are packed. IS exempt from tax, then the, sale of such 
containers or packing mater~als shall also be exempt from tax I Explanation.-For the purposes of sub-sections (6) and (7), "cont, lners" include 
gunny bags, tlns, bottles and any other containers 1 

4. (1) Notwithstanding anything contained in this Act, but subject to the provisions 
of this Act, pvery dealer, shall pay, for each year, a tax on his taxable turno er, relating to 
the business of right to use any goods, for any purpose, which shall be rrived at after 
deducting the amounts involved in the business of transfer of the right to se any goods 

First Schedule. 

I for any purpose, in the course of export of the goods out of the territory of ~India or in the 
course of import of the goods into the territory of India, at such rates as specified in the 

(2) The dealer, who pays tax under this section, shall be entitled to input tax 
credit on the goods specified in the First Schedule, purchased by him in this State to the 
extent of the output tax paid or payable, as may be prescribed. 

5. (1) Notwithstanding anything contained in this Act, but subject to the provisions 
of this Act, every dealer, shall pay, for each year, a tax on his taxable turnover, relating to 
his business of transfer of property in goods involved in the execution of works contract, 
either in the same form or some other form, which may be arrived at in such manner as 
rliay be prescribed, at such rates as specified in the First Schedule. 

Explanation.--Where any works contract involves more than one item of work, the rate 
of tax shall be determined separately for each such item of work. 

(2) The dealer, who pays tax under this section, shall be entitled to input tax 
credit on goods specified in the First Schedule purchased by him in this State. 

6. (1) Notwithstanding anything contained in this Act, every dealer, may, at his 
option, instead of paying tax in accordance with section 5, pay, on the total value of the 
works contract executed by him in a year, tax calculated at the following rate, namely:- 

(i) Civil works contract. two per cent of the total contract value of the civil 
works executed. 

(ii) Civil maintenance two per cent of the total contract value of the 
works contract maintenance works executed. 

(iiij All other works four per cent of the total contract value of the 
contracts. works executed. 

(2) Any dealer, who executes works contract, may apply to the assessing 
authority along with the first monthly return for the-financial year or in the first monthly 
return after the commencement of the works contract, his option to pay the tax under 
sub-section (1) and shall pay the tax during the year in the monthly instalments and for 
this purpose, he shall furnish such return within such period and in such manner as may 
be prescribed. 

(3) The option exercised under sub-section (1) shall be final for that financial 
. year. 

(4) A dealer, exercising option under sub-section (1) shall, so long as the 
optionremains in force, not be required to maintain accounts of his business under this 
Act or the Rules made thereunder except the records in original of the works contract, 
extent of their execittion and payments received or receivable iri relatior? to such works 
contract, executed or under execution 
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(5) The dealer, who pays tax under th~s sectlon, shall not be entltled to lnpilt 
tax credit on the goods purchased by h~m.  

Explcnatic~t~.-For the purpose of thrs section "civll works contract" includes civil 
works of c:onstruction of new build~ng, bridge, road. runway, dam or canal includirig any 
Ilriing, t~ling, painting or decorating whlch is an inherent part of the new construction and 
any repai-, maintenance, improvement or upgradation of such civil works by means of 
fixing and laying of all kinds of floor tiles, mosaic tiles, slabs. stones, marbles, glazed 
tiles, pain.ting, polishing, partition, wall panelling, interior decoration. false ceiling, carpeting 
and extra fittings or any manner of improvement on an existing structure. 

7. (1) hlotwithstandrng anythrng contained In this Act, but subject to the provisions 
of th~S Act,- 

(a) every dealer shall pay tax on the sale of ready to eat unbranded foods 
~ncluding sweets, savouries, unbranded non-alcohol~c drinks and beverages served in or 
catered illdoors or outdoors by star hotels recognized as such by Tourism Department of 
the State Government or Government of India and restaurants attached to such hotels at 
the rate of twelve and half per cent of the taxable turnover; and 

(b) every dealer other than those mentioned in clause (a), shall pay tax on 
the sale, of ready to eat unbranded foods including sweets, savouries, unbranded 
non-alcoholic drinks and beverages served in or catered indoors or outdoors by hotels, 
restaurants, sweet-stalls, clubs, caterers and any other eating houses, at the rate of four 
per cent of the taxable turnover. 

Explanation I.-For the purpose of computing the total turnover under this 
sub-section, the purchase turnover liable to tax under sectipn 12 of this Act, shall be 
added to the sales turnover. 

Explanation 11-For the purpose of computing the total turnover under this 
sub-section, the sales turnover of all business units in a common premises sharing the 
common kitchen or common employees shall be added to the sales turnover of the 
business unit having hrgher rurnover. 

(2) The dealer, who pays tax under clause (a) of sub-section (1) shall be 
entitled to input tax credit on the goods specified in the First Schedule purchased by hrm 
in the State. 

8. (1) Notwithstanding anything contained in sub-section (1) of section 7, every 
dealer s hose total turnover is not less than rupees ten lakhs but not more than rupees fifty 
lakhs for the year an the sale of ready to eat unbranded foods including sweets, savouries, 
unbranded non-alcoholic drinks and beverages served in or catered indoors or outdoors by 
hotels, restaurants, sweet-stalls, clubs, catercrs and any other eating houses, may, at his 
option, instead of paying tax rn accordance with the provisions of clause (b) of 
sub-section (1) of sect~on 7, pay tax at the rate specified in the Third Schedule. 

Explanation.-For the purpose of computing the total turnover under this sub-section, 
the purchase turnover liable to tax under section 12 shall be adaed to the sales turnover. 

(2) Every dealer, who opts'for payment of tax under sub-section (I), shall apply 
to the assessing authority on or before the 30th day of April o i  the year or within thirty days 
of commencement of business, as the case may be, and shall pay tax in advance during 
the year in monthly instalments and for this purpose, he shall furnish such returns, withir 
such period and in such manner, as may be prescribed. 

(3) The option so exercised under sub-section (2) shall be final for that year and 
sha:l continue for subsequent years until the dealer becomes ineligible or withdraws his 
option in writing. 

(4) A dealer liable to pay tax under sub-section (1) shall not collect any arnoilnt 
by way of tax or purporting to be by way of tax on the sale of food and drinks 

(5) The dealer, who pays tax under this secticn, shall not be entitled to input tax 
cred~t on goods purchased by h~m.  
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9 (1) Notwrthstandrng anyth~ng contamed ~n th~s Act, every dealer rn bullron, Levy of tax on 
I 

preclous stones, gold, plat~num and srlver jewellery ~ncludlng artlcles thereof, whatever be bullion and I 

hrs turnover for the year, shall pay tax on every sale made by h ~ m  w~ th~n  the State, at the ~ ~ ~ ~ l ~ ~ ~ y  

rate spec~fied In Part-A of the Flrst Schedule I 

Central Act 
74 of 1956 

(2) The dealer, who pays tax under this section, stla11 be enlitled to input tax 
cred~t on goods specified in the First Schedule purchased by him in the State. 

10. Notwithstanding anything contained in this Act, every dealer registered under 
sub-section (3) of section 7 of the Central Sales Tax Act. 1956 shall, whatever be the 
quantum of his turnover, pay tax, for each year, in respect of the sale of goods with 
reference to the purchase of which he has furnished a declaration under sub-section (4) of 
section 8 of the said Central Act, in accordance with the provisions of this Act. 

11 (1) Notwithstanding anything contained in this Act, every dealer shall pay a tax 
on the last purchase of sugarcane, excluding sugarcane setts, In the State, at the rate 
spec~fied in the Second Schedule. 

(2) The manufacturer of sugar shall not be entitled to input tax credit on the last 
purchase of sugarcane. 

12. (1) Subject to the provisions of sub-section (1)  of section 3, every dealer, who 
in the course of his business purchases from a regrstered dealer or from any other person, 
any goods (the sale or purchase of which is liable to tax under this Act), in circumstances 
in which no tax is payable by that registered dealer on the sale price of such goods under 
this Act, and either- 

(a)  consumes or uses such goods in or for the manufacture of other 
goods for sale or otherwise; or 

(b) disposes of such goods in any manner other than by way of sale in 
the State; or 

(c) despatches or carries them to a place outside the State except as a 
direct result of sale or purchase in the course of inter-State trade or commerce or in the 
course of export out of the territory of India; or 

(4 installs and uses such goods in the factory for the manufacture of any 
goods, shall pay tax on the turnover relating to the purchase aforesaid at the rate specified 
in the Schedules to this Act. 

(2) Notwithstanding anything contained in Clause (24) of section 2, the dealer 
who pays tax under sub-section ( 1 )  shall be entitled to input tax credit on the goods 
specified in the First Schedule. 

13. (1) Notwithstanding anything contained in this Act every person responsible for 
paying any sum to any dealer for execution of works contract shall, at the time of payment 
of such sum, deduct an amount calculated, at the following rate, namely:- 

(I)  id works contract. t w ~  per cent of the total amount payable to 
such dealer, 

(ill Civil maintenance . two per cent of the total amount payable to 
works contract. such dealer; 

(ii~) All other works . four per cent of the total amount payable to 
contracts. such dealers: 

Provided that no deduction under sub-section (1) shall be made where- 

(a) no transfer of property in goods (whether as goods or in some other 
form) is involved in the execution of works contract; or 

. (h)  transfer of property in goods (whether as goods or in some other form) 
12 involved in the execution of works contract in the course of inter-State trade or cornmerce 
or in the course of import; or 

Ic) the dealer produces a certrf~cate in such Form as rnay be prescribed 
from the assessing ai~thorrty concerned that he has no l~ab~ l~ ty  to pay or has pad the tax 
under section 5 

Tax on goods 
purchased by 
dealers 
reg~stered 
under Central 
Act 74 of 
1956. 

Levy of tax on 
sugarcane., 

Levy of 
purchase tax 

Deduction of 
tax at source 
in works 
contract. 
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Prov~ded further that no such deduct~on shall be made under this sectlon, where 
the amount or the aggregate of the amount pa~d or cred~ted or likely to be paid or credited, 
during the year, by such person to the dealer for execution of the works contract including 
civ~l works contract does not or is not llkely to, exceed rupees one lakh. 

Explanation.- For the purpose of this sectior~,- 

(a) the term 'person' shall include- 

( the Central or a State Government; 

(ill a local authority; 

(ii1) a corporation or body established by. or under a Central or State Act; 

(iv) a company rncorporated under the Companies Act, 1956 including a 
Central or State Government undertaking; 

(v) a society including a co-operative society; 

(VI] an educational institution; or 

(vi~) a trust. 

(b) the term "civil works contract" shall have the same meaning as in the 
Explanation to section 6. 

(2) Arty person making such deduction shall deposit the sum so deducted to 
such authority, in such manner and within such time, as may be prescribed. 

(3) Any person who makes the deduction and deposit, shall within fifteen days 
of such deposit, issue to the said dealer a certificate in the prescribed Form for each 
deduction separately, and send a copy of the cert~~icate of deduction to the assessing 
authority, having jurisdiction over the said dealer together with such documents, as may be 
prescribed. 

(4) On furnrshing a certificate of deduction referred to in sub-section (3), the 
amount deposited under sub-section (2), shall be adjusted by the assessing authority 
towards tax liability of the dealer under section 5 or section 6, as the case may be, and 
shall constitute a good and sufficient discharge of the liability of the person making 
deduction to the extent of the amourit deposited: 

Provided that the burden of proving that the tax on such works contract has 
already been deposited and of establishing the exact quantum of tax so deposited shall 

.,:. be on the dealer claiming the deduction. 

(5) Any person who contravenes the provisions of sub-section (1) or 
sub-section ( 2 ) ,  shall pay, in addition to the amount required to be deducted and deposited, 
interest at one and a quarter per cent per month of such amount for the entire period of 
default. 

(6) Where the dealer proves to the satisfaction of 'the assessing authority that 
he is not liable to pay tax under section 5, the assessing authority shall refund the amount 
deposited under sub-section (2), after adjusting the arrears of tax, if any, due from the 
dealer, in such manner as may be prescribed. 

(,7) The tax or interest under this section shall become due without any notice 
of deman on the date of accrual for the payment by the person as provided under 
sub-sectio s (1) and (2). 

8) If any person contravenes the prov~sions of sub-section (1) or sub-section (2). 
the whole amount of tax payable shall be recovered from such person and all provisions I of this Act,for the recovery of tax including those relating to levy of penalty and interest shall 
apply, asjif the person is an assessee for the purpose of this Act. 

Reversal of 14. (1) Where a purchasing dealer nas returned the goods to the seller for any 
tax cretlit reason, the input tax credit claimed already on the purchase by the dealer shall be l~able 

to reversal of tax credit on such goods returned, ~n the manner as may be prescribed. 

(2) Where a selling dealer has recerved back the goods as a resirlt of sales 
return or unfructified sale, the output tax paid or. payable thereon will be reduced, adjusted 
or refunded in the manner as rnay be prescribed 
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15. Sale of goods specified in the Fourth Schedule and the goods exempted by Exempted 
notification by the Government by any dealer shall be exempted from tax. sale. 

16. (1) In the case of goods ~mported into the State either from outside the territory Stage of levy , 
of lndia or from any other State, the stage of levy of tax shall be deemed to commence of taxes ln 
at the stage of the sale or purchase effected immediatety after the import of such goods; respect Of 

imported and 
(2) In the case of goods exported out of the State to any place outside the territory exported 

of lndia or to any other State, the stage of levy of tax shall be deemed to conclude at the 
stage of sale or purchase effected immed~ately before the export of such goods: 

Central Act 74 
of 1956. 

Central Act 74 
of 1956 

Provided that in the case of goods exported out of the State to any place outside 
the terrrtory of Ipdia, where the sale or purchase effected immediately before the export of 
such goods is under sub-section (3) of section 5 of the Central Sales Tax Act, 1956, a sale 
or purchase in the course of export, the series of sales or-purchases of such goods shall 
be deemed to conclude at the stage of the sale or purchase immediately preceding such 
sale or purchase in the course of export. 

17. (1) For the purpose of assessment of tax under this Act, the burden of proving Burden of 
that any transaction or any turnover of a dealer is not liable to tax, shall lie on such dealer. Proof. 

(2) For the purpose of claim of input tax credit, the burden of proving such claim 
shall lie on such dealer. 

(3) ~otwithstanding anything contained in this Act or in any other law for the 
time being in force, a dealer in any of the goods specified in the Second SCqedule liable 
to pay tax in respect of the first sale in the State shall be the first seller of such goods and 
shall be liable to pay tax at the rate specified in the Second Schedule on his turnover of 
Sale relating to such goods, unless he proves that the sale or purchase, as the case may 
be, of such goods had already been subjected to tax under this Act. 

18. (1) The following shall be zero-rate sale for the purpose of this Act, and shall Zero-rating 
be eligible for input tax credit or refund of the amount of the tax paid on the purchase of 
goods specified in the First Schedule including capital goods, by a registered dealer in the 
State, subject to such restrictions and conditions as may be prescribed:- 

( A sale as specified under sub-section (1) or (3) of section 5 of the 
Central Sales Tax Act, 1956; 

(;I? Sale of goods to any registered dealer located in Special Economic 
Zone in the State, if such registered dealer has been authorised to establisti such units 
by the authority specified by the Central Government In this behalf, and 

(;;I] Sale of goods to International Organisatiors listed out in the Fifth 
Schedule. 

(2) The dealer, who makes zero-rate sale, shall be entitled to refund of input 
tax paid or payable by him on purchase of those goods, which are exported as such or 
consumed or used in the manufacture of other goods that are exportetl as specified in 
sub-section (I) ,  subject to such restrictions and conditions as may be prewribed. 

(3) Where the dealer has not adjusted the Input tax cred~t or has not made a 
claim for refund wrthln a period of one hundred and e~ghty days from the date of accrual 
of such ~nput tax credit, such cred~t shall lapse to Government I 

19. (1) There shall be input tax credit of the amount 06 tax paid or p yable under this Input tax 

Act, by the registered dealer to the seller on his purchases of taxable g ods specified in credit. 

the First Schedule: 

Provided that the registered dealer. who claims input tax cred t, shall establish 
that the tax due on such purchases has been paid by him in the ma ner prescribed. I 

(2) Input tax credit shall be allowed for the purchase of goodd made within the 
State from a registered dealer and which are for the purpose of- 

I 

(0. re-sale by him within the State; or 

(ir) use as input in manufacturing or processing of goods in the State; 01' 

(;ill use as contalners labels and other materials for packirig of goods ir: 
the State, or 



- 

(v,) Agency transactions by the prlnc07al within the State in the mbnner a: 
may be prescrlbed 

(3) (a) Every reglstered dealer, In respect of purchases of capltal goods wholly 
for use In the course of bus~ness of taxable goods, shall be allowed Input tax credlt In the 
manner prescrlbed 

(b) Deduction of such input tax credlt shall be allowed only after the 
commencement of commerclal production and over a per~od of three years In the manner 
as may be prescrlbed After the explry of three years, the unavalled Input tax credit shall 
lapse to Government 

(c) lnput tax credlt shall be allowed for the tax pald under sectlon 12 of the 
Act, subject to clauses (a) and (b) of thls sub-sectlon 

(4) lnput tax credlt shall be allowed on tax pald or payable In the State on the 
pirrchnse of goods, In excess of four per cent of tax relatlng to such purchases Subject to 
such colldlt~ons as rnay be prcscr~bed,-- 

( I  for transfer to a place outside the State otherwlse than by way of sale, 
or 

(11) for use In manufacture of other goods and transfer to a place outs~de 
the State, otherwlse than by way of sale 

Provlded that ~f a dealer has already avalled Input tax credlt there shall be 

(c) No lnput tax credlt shall be allowed on the purchase of goods scld as i 
i 

such or used In the manufacture of other goods and sold In the course of Inter-State trade Centraid 
or conimer~~e falling under sub-sect1011 (2) of sectlon 8 of the Central Sales Tax Act, 1956 of 19% 

(6) No Input tax credlt shall be allowed on purchase of capital goods, whfch are 
used ?xclus~vely In the manufacture of goods exempted under sectlon 15 

( 7 )  No reglstered dealer shall be entitled to Input tax credlt rn respect of- 

(a) goods purchased and accounted for In buslness but utlllsed for the 
purpose of provld~ng faclllty to the proprietor or partner or dlrector lncludlng employees and 
In any resldentlal accommodat~on, or 

(b) purchase of all autornoblles lncludlng commerclal vehicles, two wheelers 
and three wheelers and spare parts for repalr and maintenance thereof, unless the reglstered 
dealep 1s 111 the buslness of deallng In such automob~les or spare parts, or 

(c) purchase of air-conditioning units unless the registered dealer is in the 
businsss of dealing in such units 

(8) No input tax credit shall be allowed to any registered dealer in respect of any 
good:; purchased by him for sale but given away by him by way of free sample 01. gift or 
good:; corisumed for personal use. 

(9) No Input tax credlt shall be available to a reglstered dealer for tax pad or 
payable at the time of purchase of goods, if such- 

(I) goods are not sold because of any theft. loss or destruct~on, for any 
reason, rncludlng natural calamlty If a dealer has already availed input tax credlt agalnst ! 
purc~lase of such goods, there shall be reversal of tax credlt; or 1 

i 

(11') Inputs destroyed in fire accident or lost while in storage ever1 before 
use In the manufacture of final products; or 
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(~ i r )  inputs damaged in transit or destroyed at some intermediary stage of 
manufacture. . 

(10) (a)  The reg~stered dealer shall not cla~m Input tax credtt unt~l the dealer 
recetves an orlglnal tax lnvotce duly filled, s~gned and ~ssued by a reg~stered dealer from 
whom the goods are purchased, conta~n~ng such part~culars, as may be prescrrbed, of the 
sale evrdenctng the amount of Input tax 

(b) If the original tax invoice is lost, input tax credit shall be allclwed only 
on the basis of duplicate or carbon copy of such tax invoice obtained from the sellitig dealer 
subject to such conditions as may be prescribed. . 

(1 1) In case any registered dealer fails to claim input tax credit in respcxt of any 
transaction of taxable purchase in any month, he shall make the claim before the end of 
the financial year or before ninety days from the date of purchase, whichever is later. 

(12) Where a dealer has availed credit on inputs and when the finish'zd goods 
become exempt, credit availed on inputs used theretn, shall be reversed. 

(13) Where a registered dealer without entering into a transaction of sa,e, issues 
an invoice, bill or cash memorandum to another registered dealer, with the intention to 
defraud the Government revenue, the assessing authority shall, after making such enquiry 
as it thinks fit and giving a reasonable opportunity of being heard, deny the benefit of input 
tax credit to such registered dealer who has claimed input tax credit based or1 such invoice, 
bill or. cash memorandum from such date. 

(14) Where the business of a registered dealer is transferred )In account of 
change in ownership or on account of sale, merger, amalgamation, lease or jransfer of the 
business to a joint venture with the specific provision for transfer of ~iadi~ities of such 
business, then. the registered dealer shall be entitled to transfer the input dax credit lying 
unutilized in his accounts to such sold, merged, amalgamated, leased r transferred I concern. The transfer of input tax credit shall be allowed only if the stock of i puts, as such, 
or in proce$s, or the capital goods is also transferred to the new ownership n which credit 
has been availed of are duly accounted for, subject to the satisfaction of he assessing 
authority. 

(15) Where a registered dealer has purchased any taxable goods from another 
dealer and has availed input tax credit in respect of the said goods and if the registration 
certificate of the selling dealer is cancelled by the appropriate registering authority, such 
registered dealer, who has availed by way of input tax credit, shall pay the amount availed 
on the date from which the order of cancellation of the registration certificate takes effect. 
Such dealer shall be liable to pay, in addition to the amount due, interest at the rate of one 
and a quarter per cent, per month, on the amount of tax so payable, for the period 
coninioncing from the date of claim of i~lpitt tax credit by the dcnlcr to the date of its 
payment. 

(16) The input tax credit availed by any registered dealer shall be only provisional 
arid the assessing authority is empowered to revoke the same if it appears to the assessing 
authority to be incorrect, incomplete or otherwise not in order. 

(17) If the input tax credit determined by the assessing authority for a year 
exceeds tax liability for that year, the excess may be adjusted against any outstanding tax 
due from the dealer. 

(18) The excess input tax credit, if any, after adjustment under sub-section (17), 
shall be carried forward to the next year or refunded, in the manner, as may be prescribed. 

(19) Where any registered dealer has availed input tax credit and has goods 
remaining unsold at the time of stoppage or closure of business, the amount of tax 
availed shall be reversed on the date of stoppage or closure of such business and 
recovered. 

20. The tax under this Act shall be assessed, levied and collected in such manner Assessment of 

as may be prescribed. tax. 

21. Every dealer, liable to pay tax under this Act, shall file return, in the prescribed Filing of 
form showing the total and taxable turnover within the prescribed period in the prescribed returns. 

manner, along with proof of payment of tax. The tax under this section shall become due 
without any notice of demand to the dealer on the date of receipt of the return or on the 
last date of the period for filing return as prescribed, whichever is later 
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Procedure to 22 (1) The assessment ~n respect of the dealer shall be on the basis of return 
be relatlng to his turnover submitted in the prescribed manner within the prescribed perlod 
b Y 
assesslng 
authority 

(2) The assessrng authorrty shall accept the returns submitted for theeyear, by 
' 

~f the returns are accompanied by the proof of payment of tax and the 
rescribed, and on such acceptance, the assessing authorrty shall pass an 

(3 Notwithstanding anything contained in sub-section (2), not exceeding twenty 
per cent of he total number of such Assessments shall be selected by the Commissioner 
in such ma ner as may be prescribed for the purpose of detalled scrutiny regarding the I correctness of the returns submitted by the dealer and in such cases. revision of assessment I shall be mqde, wherever necessary. 

I I 
(4) If no return IS subniitted by the dealer for that year, the assessing authority 

shall, after rnaking such enquiry as it may consider necessary, assess the dealer to the best 
of its judgment, subject to such cond~tlons as may be prescribed. 

Provided that before tak~ng actlon under thls sub-sectlon, the dealer shall be 
given a reasonable opportunity of being heard. 

(5) In addition to the tax assessed under sub-section (4), the assessing autho~ty 
shall, in th2 same order of assessment passed under sub-section (4) or by a separate 
order, direct the de2ler to pay by way of penalty, a sum which shall be, in the case of failure 
to submit return, one hundred and fifty per cent of the tax assessed: 

Provided that no penalty under this sub-section shall be imposed after the period 
of five years froin the date of assessment order under this Section unless the dealer affected 
has had a reasonable opportunity of showing cause against such imposition. 

(6) (a) Any dealer assessed under sub-section (4) may, within a period of thirty 
days from the date of service of the assessment order, apply to the assessing authority for 
re-assessment, along with the correct and complete return as prescribed. On such application, 
the assessing authority shall, if it is satisfied that the failure to submit the return in time was 
due to reasons beyond the control of the applicant, cancel the assessment made and make 
a fresh assessment on the basis of the return submitted: 

Provided that no application shall be entertained under this sub-section unless rt 
is ac~:ompanied by satisfactory proof of the payment of tax admitted by the appl~cant to be 
due Jr any such instalment thereof as might have become payable, as the case may be 

(b)  If the amount of tax on the basis of the cancelled assessment has 
already been collected and if the amount of tax arrived at as a result of the fresh 
assessment is different from ~ t ,  any amount over paid by the dealer shall be refunded 

7 to him without interest, or the further aniount of tax, if any, due from him,shall be collected 
i in accordance with the provisions of this Act, as the case may be. 

(c) Penalty, if any, imposed and collected under sub-section (5), shall be 
reh~nded to the dealer without interest on cancellatron of the order of original assessment 

Procedure ?3. (1) Notwithstand~ng anything contained in this Act, where an assessee claims 
when i y  question of law arisrng in his case for an assessment year, which is pending 
a SF \e assessing authority (such case belng hereafter in this section referred to as the 

. . *ase) is identical with a questlon of law arising in his case for another assessment 
'1 is pending before the Hlgh Court or Supreme Court (such case being 

thrs Section referred to as the other case), he may furnish to the assesslng 
:laration in the prescribed form for verification in the prescribed manner dnd 

1 1 authority agrees to apply in the relevant case the final dectslon on the 
I' 

9 7 the other case, he shall not raise such question of law In the relevant 
6 3 

! .\ 6%" 
I' %- % ssessrng authority may, by order, In writrng,- 
!f \L b) 

k @ $  

%3" C-, vt the claim of the assessee if it is satisfied that the qirestion of 
br Q* 'vant case is identical wlth the question of law in the other 

use in th& ,? 
C 
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I (11) reject the claim ~f ~t IS not satsfled 

(3) Where a clalm IS admrtted under sub-sectron (2), the 
11 1 may pass an order disposing of the relevant case w~thout awalt~ng the 

questlon of I,w In the other case ' 1 
4 I 

(4) When the declslon on the quest~on of law In the other case b comes final 
~t shall be applled to the relevant case and the assessing authority shall t f  necessary 
amend the order referred to in sub-sectron (3) In conformity wlth such declslon 

I 
I ,  

! 

(5) An order under sub-sectron (2) shall be flnal and shall not be called in li 
questlon in any proceeding by way of appeal, reference or%revision under thls Act 

I I 
Explanation -'Case' in relation to an assessee means any proceeding under this Act 

for the assessment of the turnover of the assessee or for the impos~tlon of any penalty on 
+im 

24. (1) If the assessing authority is satisfied that a dealer has, with a view to evade 
the payment of tax, shown in his accounts, sales or purchases of any goods, at prices 
which are abnormally low compared to the prevarling market price of such goods, it may, 
at any time within a period of five years from the expiry of the year to which the tax relates, 
assess or re-assess the dealer to the best of its judgement on the turnover of such sa!es 
or purchases after making such enquiry as it may consider necessary and after giving the 
dealer a reasonable opportunity to show cause against such assessment. 

(2) The provisions of sub-sections (3) to (8) of section 27, shall, as far as may 
be, apply to assessment or re-assessment under sub-section (1) as they apply to the 
re-assessment of escaped turnover under sub-section (1) of section 27. 

25. ( 1 )  If no return is submitted by the dealer under section 21 within the prescribed 
period, or if the return submitted by h ~ m  appears to the assessing authority to be 
incomplete or incorrect, the assessing authority may, after making such enquiry as it 
considers necessary, determine the tax payable by the dealer to the best of its judgement: 

Provided that, before taking action under this sub-section on the ground that the 
return submitted by the dealer is incomplete or incorrect, the dealer shall be given a 
reasonable opportunity of proving the correctness or completeness of the return submitted 
by him. 

(2) If the assessing authority has reason to believe that the tax determined by 
it for any period was based on too low a turnover or was made at too low a rate or was 
based on too high a turnover or was made at too high a rate ~t may enhance or reduce, 
as the case may be, such determination of tax: 

Provided that before making an enhancement of the tax payable as aforesaid, the 
assessing authority shall, glve a reasonable opportunity to the dealer to show cause against 
such enhancement and make such enqulry as it may consider necessary 

(3) The determination and collection of tax under this sectlon shall be subject to 
such adjustment as may be prescribed on the completion of assessment in the manner 
prescribed. 

26 Where a dealer dies, his executor, administrator or other legal representative 
shall be deemed to be the dealer for the purposes of th~s Act and the provisions of this 
Act shall apply to him in respect of the business of the said deceased dealer, provided 
that, in respect of any tax or fee assessed as payable by any such dealer or any tax or 
fee whlch would have been payable by him under this Act as 1f he had not died, the 
executor, administrator or other legal representative shall be liable only to the extent of 
the assets of the deceased in his hands. 

27. (I) . (a)  Where; for any reason, the whole or any part of the turnover of 
business of a dealer h2s escaped assessmellt to tax, the assessing authority may, subject 
to the provisions of sub-section (3), at any time within a period of five years from the date 
of assessment order by the assessrng authority, determine to the best of 1t8 judgment 
the turnover which has escaped assessment and assess the tax payable on such 
turnover after making such enquiry as it may consider necessary. 

Assessment of 
sales shown 
in accounts 
at low price!. 

Procedure to 
be followed 
in assess- 
ment of 
certain 
cases. 
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wrong 
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credit 
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( h )  Where, for any reason, the whole or any part of the turnover of business 
of a dealer lnas bee? assessed at a rate lower than the rate at which it ts assessable, the 
assessing authority may at any time wrthin a perrod of five years flom the date of order 
of assessment by the assessing authority, re-assess the tax due after making such enquiry 
as it rray consider necessary 

I' (2) Where, for any reason, the ~nput tax credit has been availed wrongly or where - 
1; any dealer produces false b~lls, vouchers, declaratron certificate or any other documents 

Il with a view to support his claim of input tax credit or refund, the assessing authorrty shall 
at any time, w~ th~n  a period of five years from the date of order of assessment, reverse input 
tax credit availed and determine the tax due aRer maklng such a enqulry, as It may consider 
necessary - 

Provided that no order shall be passed under sub-sectlons (1) and (2) without 
giving the dealer a reasonable opportunity to show cause agalnst such order 

(3) In making an assessment under clause (a) of sub-sect~on (I), the assessing 
authorrty may, rf ~t is satisfied that the escape from the assessment IS due to wilful 
non-disclosure of assessable turnover by the dealer, direct the dealer, to pay, in addrt~on 
to the tax assessed under clause (a) of sub-sectron ( I ) ,  by way of penalty a sum which 
shall be- 

(a) fifty per cent of the tax due on the turnover that was wilfully not disclosed 
if the tax due on such turnover IS not more than ten per cent of the tax paid as per the 
return; 

(b)  one hundred per cent of the tax due on the turnover that was wilfully not 
disclosed if the tax due on such turnover is more than ten per cent but not more than 
fifty per cent of the tax pard as per the return; 

(c) one hundred and fifty per cent o f  the tax due on the assessable 
turnover that was wilfully not disclosed, if the tax due on such turnover is more than 
fifty per cent of the tax paid as per the return; 

(4) in addition to the tax determined under sub-section (2), the assessing 
authority shall direct the dealer to pay as penalty a sum- 

( I )  which shall be in the case of first such detection, fifty per cent of the tax 
due in respect of such claim; and 

(ill which shall be in the case of second or subsequent detectrons, 
one hundred per cent of the tax due rn respect of such claim: 

Provrded that no penalty shall be levled WI~;IOU~ givlhg the dealer a reasonable 
opportunity of showing cause agalnst such rmpos~tron. 

(5) The powers under sub-sections (1) and (2) may be exercised by the assessing 
authorities eventhough the original order of assessment, if any, passed in the matter has 
been tb- c,t matter of an appeal or revision. 

computing the period of limitation for assessment or re-assessment unGer 
time during which the proceedings for assessment or re-assessment 
lnder the orders of a Civil Court or other Competent Authority shall be 

iputing the period of limitation for assessment or re-assessment 
s time during which any appeal or other proceeding in respect of 
?r re-assessment IS pending before the High Court or the Supreme 
stron of law having a direct bearing on the assessment or 
In, shall be excluded 

7 the perrod of lrmitation for assessment or re-assessment under 
q which any appeal or proceeding in respect of any assessment 
n e  or part of the turnover made under any other enactment 
3pellate or rev~sional authorrty or the High Court or the 
'uded 
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28. (1) Where for any reason, any part of the turnover of business of a dealer who 
has opted to pay tax under sub-section (4) of section 3 or section 6 or 
section 8 has escaped assessment rrom the tax, the assessrng authority may, at any time 
within a period of five years from the date of order of the assessment by the assessing 
authority, determine to the best of its judgment the turnover which has escaped assessment 
and re-assess the tax payable on the total turnover including the turnover already assessed 
under the said section. 

(2) Before making the re-assessment under sub-sectron ( I ) ,  the assessing 
authorrty may make such enquiry as it may consider necessary and give the dealer 
concerned a reasonable oppo~tunrty to show cause agarnst such re-assessment 

(3) The amount of tax already .paid by the dealer concerned in pursuance of 
the option to compound under sub-section (4) of section 3 or section 6 or section 8 
shall be adjusted towards the amount of tax due as the result of re-assessment under 
sub-section (1). 

(4) The provisions of sub-sections (3) to (8) of section 27 shall, as far as may 
be, apply to re-assessment under sub-section (1) as they apply to the re-assessment of 
escaped turnover under sub-sectron (1) of section 27 

29. Notwithstanding anything contained in sections 27 and 28,- 

(a) if a dealer receives in any year any amount due to price variations, which 
would have been included in his turnover for any pievious year if it had been received by 
him in that year, he shall, Within thirty days from the end of the year in which such amount 
is received, submit a return in the prescribed form to the assessing author~ty and thereupon 
the assessing authority shall proceed to assess the tax payable on such amount; 

(b) if a dealer returns in any year any amount due to price variations, which 
would have been excluded in his turnover for any previous year if it had been rethrned by 
him in that year, he shall, within thirty days from the end of the year in which suc amount d is returned, submit a return in the prescribed form to the assessing authority and t ereupon 
the assessing authority shall proceed to arriye at the quantum of the tax refundabis on the 
amount returned by the dealer; 

(c) if the assessing authority is satisfied that any return submitted under clause 
(a) or clause (b) is correct and complete, it shall assess or re-assess, as the case may be, 
the dealer on the basis thereof: 

(d) if the return submitted by a dealer under clause (a) appears to the assessing 
authority to be incorrect or incomplete, the assessirig authorrty stiall, after niaklng such 
enquiry, as it may consider necessary and after taking into account all relevant materials 
gathered by it, assess the dealer to the best of its judgment: 

Probrded that before taking action under this clause, the dealer shall be given a 
reasonable opportunity to prove the correctness and completeness of the return, 

(e) if no return is submitted by the dealer under clause (a) ,  the a:;sessing 
authority may, within five years within which such returns must liave been submitted. 
proceed to assess the tax payable on the amount referred to in the said clause: 

Assessment of 
turnover not 
disclosed 
under 
compounding 
provisions 

Assessment in 
cases of price 
variation. 

Provrded that before makrng any assessment under this clause, ttie at;sessrng 
authorrty shall grve the dealer an opportunrty of be~ng heard and make such other enquiry 
as rt may consider necessary, 

I 
(9 in addition to the tax assessed under clause (e), the dealer is liable to pay 

a penalty, at the rate specified in sub-section (5) of section 22 and the assessing authority 
'shall in the same order of assessment or by a separate order direct the dealer to pay such 
penalty;. i 

(g) in making the assessment under clause (d), in addition to the ax assessed, 
the dealer is liable to pay a penalty at the rate specified in sub-section (3) f section 27, 
if there is wilful non-disclosure of assessable tirrnover by the dealer. i 
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Power of 30. (1) The Government may, by not~fication, whether prospectively or retrospectively 
Government make an exemption, or reduction in rate, In respect of any tax payable under this Act- 
to notify 
exemption or (a) on the sale or purchase of any specified goods or class of goods, at all 
reduction Of points or at a specified point or points In the series of sales by successive dealers;.or 
tax. 

(b) by any specified class of persons, in regard to the whole or any part 
of their turnover; or 

(c) on the sale or purchase of any specified classes of goods by specified 
classes of dealers in regard to the whole or part of their turnover. 

(2) Any exemption from tax, or reduction in the rate of tax, notified under 
sub-section (1)- 

(a) may extend to the whole State or to any specified area or areas therein; 
or 

(b) may be subject to such restrictions and conditions as may be specified 
in the notification. 

(3) Tne Government may, by notification, cancel or vary any notification issued 
under sub-section (1). 

Power of 31. The Governmerit may, in such circumstances and subject to such conditions a: 
Governme"1t may be prescribed by notification, remit the who;? or any part of the tax or penalty u 
to notify interest or fee payable in ~.espect of any period by any dealer under this Act. 
remission. 

Power of 32. (1) The Government may, in such circumstances and subject to such conditions 
Governmerlt as may be prescribed, by notification whether prospectively or retrospectively, defer the 
to notify payment, by any industrial unit in the pipeline, of the whole or any part of the tax payable 
deferred in respect of any period. 
payment of 
tax. 

Explanation.-For the purpose of this sub-section, the term 'industrial unit in the 
pipeline' means an industry which, is registered as an industrial unit with an industrial 
agency of the State or Central Government or has obtained allotment of land or purchased 
land for the factory or has applied for finance from a financial institution for its activities, as 
on the date to be'specified by the Government in this behalf. 

(2) The Government may, by general or special order, authorise the Territorial 
Assistant Commissioner to exercise such of their powers specified in sub-section (1). I 

(3) Notwithstanding anything contained in this Act, the deferred payment of tax 
under sub-section (A), shall not attract interest under sub-section (3) of section 42, provided 
the conditions laid down for payment of the tax deferred are satisfied. I 

Remrss~on of 33 ( 1 )  Notw~thstand~ng anythlng contalned In thls Act, all renilsslon of tax made for 
tax deemed a speclfled perlod or for any specified amount of tax under sub-section (4) of sectlon 17 
to be Nadu General Sales Tax Act, 1959 ~n so far as the unexpired perlod of such Tam11 
deferred balance amount of tax remitted, as the case may be, shall be deemed to be 

tax  
of tax under sectlon 32 The tax payable In respect of the unexplred 

or balance amount of tax remltted shall be pald rn such manner 

trovlded that the Government may, lf 11 considers necessary, on appl~cat~on from f 
any lrldusti-la1 un~t avalllng such remlsslon, allow such unlt to contlnue such remission for 
the unexplred perlod or till the balance of amount of tax remltted, whichever IS earher 

(2) Notwithstanding anything contained In this Act, the deferred payment of tax 
under sub-section (1) shall not attract interest under sub-section (3) of section 42, provided 
the conditions laid down for payment of the tax deferred are satisfied. 

(3) Notw~thstaridrrlg anythlng contarned In thls Act, the Government may. In 
such clrccrmstances and subject to such condltlons as may be prescrlbed, by notlficatlon, 
exempt th? whole or any part of the tax payable for any perrod and sale of goods made 
to or purchase of goods niade by a new ~ndustrlal unrt, 111 respect of wti~ch the Government 



TAMIL,.-NADU GOVERNMENT GAZETTE EXTRAORDINARY 
- a  

1-63 
--.,-+).uu*lru. . . 

Tamil Nadu have already notified exemption of tax under the Tamil Nadu General Sales Tax Act, 1959 
Act 1 of and such exemption on purchases or sales shall be by way of refund of tax paid on 1959 purchases made by or sales made to such industrial unit rn the manner prescribed. 

34. If any restriction or condition notified under section 30 or 31 is contravened or Liabrlity of tax 
is not. observed by a dealer, the sales or purchases of such dealer may, with e ect from of persons - 
the commencement of the year in which such contravention or non-observance t ok place, not cr 
be assessed to tax or taxes under the appropriate provisions of this Act as rf the provisions Observing 
of the notificatrons under section 30 or 31 did not apply to such sales or purchases. restr~ctions 

and 
conditions 
notifled 
under 
Section 30 or 
3 1 

35 (1) Where any firm 1s liable to pay any tax or other amount under this Act, the L~ab~l~ty of 
firm and each of the partners of the firm shall be jorntly and severally liable for such firms 
payment 

(2) Where a partner of a firm liable to pay any tax or any amount under this Act 
retires, he sl~all, notwithstanding any contract to the contrary, be liable to pay lhe tax or 
other amount remaining unpaid at the time of his retirement and any tax or other amount 
due up to the date of retirement, though unassessed. 

36. Where a dealer is a Hindu undivided family, firm, or other association c~f persons Llabl l~ty to tax 
and such family, firm or association is partitioned, or dissolved, as the case rnay be,- Of Partitioned 

Hlndu farnilv. 
(a )  the tax payable under this Act by such family, frrm, or association of persons dissolved 

for the period up to the date of such partrtron or dissolution shall be assl?ssed as if no firm, etc 
such partition or dissolution had taken place and all the provisrons of this 4ct shall apply 
accordingly, and 

( b )  every person who was at the time of such partition, or drssol~ition 3 member 
or partner of the Hindu undivided fam~ly, firm, or association of persons, and the legal 
representative of any such person who is deceased shall, 
or dissolution, be jointly and severally liable for the payment of the tax, 
amount payable under this Act by such family, firm or association of 
assessment is made prlor to or after such partrtron, or dissolutron 

37. Where a dealer is a private conipany and 
person wbo was a director of such company at the 
notwithstanding such winding LIP, be jointly and severally liable for of tax, company on 
penalty or other amount payable ~rnder this Act by such company 
made prior to or after such winding up unless he proves that the 
be attributed to any gross neglect, misfeasance or breach of duty on his part in relation tc 
the affairs of the company. 

38. (1)  (a) Every dealer, whose total turnover in respect of purchase and sale Reglstrat~on of 
within the State in any year is not less than ten lakhs of rupees and every other dealer dealers. 

whose total turnover in a year is not less than five lakhs of rupees shall, and 

(b)  any other dealer or person intending to commence business may, 
get hrmself registered under this Act 

(2) Where a person intending to commence business is a minor or where a 
minor inherits an existing business or succeeds a dealer, the certificate of registration shall 
be issued in the name of any guardian, trustee or.agent of the minor carrying on business 
on behalf of and for the benefit of such minor. 

(3)  Notwithstanding anything contained in sub-section (I),-- 

(a) every casual trader, 

(6) every dealer rn bullion, gold, silver and platinum jewellery rncluding 
artrcles thereof and worn-out or beaten jewellery and preclocis stones, 

(c) every dealer registered under sub-section (3) of section 7 of the Central 
Central Act 74 Sales Tax Act, 1956, 

of 1956 
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(d) every dealer residing outsrde the State, but carrylng on business In the d 
State; 

(e) every agent of a non-resident dealer; 

( f )  every factor, broker, commission agent or arhati, del credere 'agent or 
auctioneer or any other mercantile agent, by whatever name called, and whether of the 
same description as hereinbefore or not, who carries on the business of buying, selling. 
supplying or distributing goods on behalf of any principal, or through whom the goods are 
bought, sold, supplied or distributed, and 

(g) every dealer who in the course of his business oblains or brings 
goods from outside the State or effects export of goods out of the territory of India 
shall get himself registered under this Act, irrespective of the quantum of his turnover in 
such goods. 

(4) Where a registered dealer- 

(a) dies, or 

(h )  transfers or otherwise disposes of his business, in whole or in part, or 

( ) The Government may, from time to time, by notification- 4 

(c) effects any change irr the ownership of his business, in consequence of 
which he I:; succeeded in the busrness, or part thereof, by any other person, such 

1 (a) exempt from the operation of sub-section ( I ) ,  or sub-sect~on (3), or sub- 
sectiorr (4,) any specified class of dealers or dealers in any specifled goods or class of 
goods, 

successor i r  

registered L 

(h) enhance the total turnover limit specified in sub-section (1) for the 
registntion of any specified class of dealers or dealers in any specified goods or class of 
goods 

business shall, unless he already holds a certificate of registration get himselt 
nder this Act 

(6 )  Any exemption under clause (a) and any enhancement of the total turnover 
limit under clause (b) of sub-section (5),-- 

(a) may extend to the whole State or to any specified area or areas therein. 

(h) may be subject to such restrictions and conditions as may be ;pecified 
in the notification 

(7) The Government may, by notif~cation, cancel or vary any notification issued 
under sub- section (5) 

(8) Nothing contained in this section shall apply to any State Government or 
Central Government. 

Procedure for 39 (1) An application for registration shall be made to such authority, in such rnanner 
reg~stratron and within such period as may be prescribed and shall be accornpanied by a fee of five 

hundred rlupees for the principal place of buslness and in add~tion, a further fee of flfty 
rupees tn respect of each of the places of busrness other than the principal place of 
business. 

(2) If the acrthority grant~ng certificate of registration is satisfied that the aprplicatlon 
is In order, it shall reglster the applicant and grant to h ~ m  a certif~cate of registration In the 
presc:ribed form specrfying all h ~ s  places of business with copies for each of his place 
of business other than the principal place of business 

(3) A certificate issued under sub-section (2) shall take effect from such date 
as may be specified . . 
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( 4 )  Where rt appears necessary to the authority granting a cert,ficate of 
registratton under this sectton so to do for the proper realisatton of the tax payable 
under this Act rt may, at any t~me, while such certlficate IS In force, b i  an order ~n 
writing and for reasons to be recorded therein, require the dealer to whom the certificate 
has been granted, to furnlsh w~thin such time as may be specified In the order and rn 
the prescribed manner such security or. ~f the dealer has already furnished anv security 
In pursuance of an order under th~s sub-section such additional securith, as may be 
spec~fied In the order for the aforesaid purpose 

(5) No dealer shall be requrred to furnish any security or addi ional security 
under sub-sectlon (4) by the authority referred to therein, unless he has een given an 
opportunity of being heard The amount of security whlch a dealer may e required to 
furnish under sub-sectlon (4 )  or the aggregate of the amount of such se urrty and the 
amount of additional securtty which he may be required to furnish under ub-sect~on (4 )  i I by the authority referred to therein, shall not exceed one half of the tcx payable, In 
accordance with the estimate of such authority, on the turnover of such dealer for the 
year in whlch such security or, as the case may be, additional security is requlred to 
be furnished. 

(6) Where the security furnished by a dealer under sub-section (5) is in the 
form of a surety bond and the surety becomes insolvent or dies, the dealer shall, within 
thirty days of the occurrence of any of the aforesaid events, inform the authority granting 
the certificate of registration and shall within ninety days of such occurrence fbrnish a 
fresh surety bond or furnish in the prescribed manner other security for the amount of 
the bond. 

(7) The authority granting the certificate of registration may by order and for 
good and sufficient cause forfeit the whole or any part of the security furnished by the 
dealer for realizing any amount of tax or penalty or interest payable by the dealer: 

Provided that no order shall be passed under this sub-section without giving the 
dealer an opportunity of being heard. 

(8) Where by reason of an order under sub-section (7), the security furnished 
by any dealer is rendered insufficient, he shall make up the deficiency in such manner 
and within such time as may be prescribed. 

(9) The authority granting the certificate of registration may, on application by 
the dealer to whom it has been granted, order the refund of any amount or part thereof 
deposited by the dealer by way of security under this section or, where the security is 
furnished by the dealer in the form of a pledge, release the pledge, if it is not required 
for the purpose of this Act, or if in the course of three years the dealer proves himself 
to be prompt in payment of tax and above reproach in the conduct of his business. 

(10) The certificate issued under sub-section (3) shall be valid till it is cancelled 
by the competent authority or on the closure of business. 

(11) If the authority granting the certificate of registration is satisfied that a 
registration certificate or a copy thereof is lost or accidentally destroyed, it shall, on arr 
application by the registered dealer accompanied by a fee of one hundred rupees, 
issue to him a duplicate of the registration certificate 

(12) A registered dealer shall exhibit at each place of his business the registration 
certificate, or a duplicate, or a copy thereof. 

(13) A registered dealer shall be entitled to have his registration cancelled, if he 
is able to prove to the satisfaction of the prescribed authority that his turnover in each 
of the two consecutive years immediately preceding the application was less than the 
limit specified in section 3. , 

* + 
t .  

(i4)' The auth6rfiy granting the certificate of registration may, by order. for good . 

and sufficient' reason; to,cancel, modify or amend any certrficate of registration granted 
by 'it. 
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(15) No applrcatron for reytstratron or for a copy 'or dupl~cate of the certificate 
tinder thrs sectron shall be refused and no order under sub-sectron (14) shall be made, 
unless the dealer concerned has been given an opportunrty of being heard 

Collection of 40 (1) No person, who IS not a regrstered dealer, shall collect any amqtrnt by way 
tax of tax or purporting to be by way of tax under thrs Act, and no registered dealer shall . 

make any such collect~on except rn accordance wrth the provrslons of thrs Act and the 

Forfeiture of 
tax collected 

Paymerlt and 
recovery of 
tax, penalty, 
etc. 

rules made thereunder: 

Explanation.-For the purposes of sub-section ( I ) ,  any State Government or the 
Central Government, or any dealer shall be deemed to be a registered dealer. 

(2) If ariy person or registered dealer collects any amount by way of tax or 
purporting to be by way of tax, in contravention of the provisions of sub-section (1). 
whether or not any tax is due from such person or dealer under this Act in respect of 
the transaction in which he collects such amount, the assessing authority may. after 
giving s~/c?,person or dealer a reasonable opportunity of being heard, by order, in 
writing, I pose upon him by way of penalty a sum, which shall be,- P 

i (I) where the excess amount has been collected in the bona fide belref 
that ~t h d to be collected, one hundred per cent of the amount collected, 

(11) whcic It i t :  excess atiioulit has been collected wilfully arid know~ng that 
rt was npt due to be collected, one hundred and fifty per cent of the amount collected 

2rovided that no proceedings under this sub-section shall be commenced after 
a period of five years from the date of order of the assessment: 

Provided further that no prosecution for an offence under sub-section (2) of 
section '71 shall be instituted in respect of the same facts on which a penalty has been 
imposed under this sub-section. 

41. If any person collects any amount by way of tax and his turnover for the year 
fall:; short of the taxable limit specified, the sum so collected shall be remitted to the 
Go*~ernrnent an? forfeited wholly. 

42 (1) Save as otherwrse provrded for In section 21, the tax assessed or has 
become payable under thts Act from a dealer or person and any other amount due 
frorn h~rn under thrs Act shall be paid rn such manner and In such instalments, ~f any. 
and witlirn such tlme as may be specrfied In the notrce of assessment, not 9elng less 
than thirty days from the date of servrce of the notrce The tax under sectron 21 shall 
be pard wrthout any notrce of demand In default of such payment, the whole of the 
arrount outstandrng on the date of the default shall become rmmedrately due and shall 
be a charge on the properties of the person or persons irable to pay the tax or penalty 
or lnterest under thls Act 

(2) Any tax assessed on or has become payable by, or any other amount due 
under this Act from a dealer or person and any fee due from him under th~s Act, shall, 
subject to the claim of the Government in respect of land revenue and the daim of the 
Agriculture and Rural Development Bank in regard to the property mortgaged to rt under 
sub-section (2) of section 28 of the Tamil Nadu Co-operative Societies Act, 1983, have 
prrority over all other claims against the property of the said dealer or person and the 
same may without prejudice to any other mode of collectron be recovered.- 

(a) as land revenue, or 

(b) on application to any Magistrate, by such Magistrate as if it were a fine 
tmposed by him: 

Provided that no proceedings for such recovery shall be taken or continued as 
long as he has, in regard to the payment of such tax, other amount or fee, as the case 
may be, conlplied with an order by any of the authorities to whom the dealer or person 
has appealed or applred for revisron, under sections 51, 52, 54, 57, 58, 59 or 60. 

Tam 
Act : 
198: 
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(3) On any amount remalnlng unpald after the date speclfied for ~ t s  payment as 
referred to In sub-sectlon (1) or In the order permlttlng payment In lnstalments, the 
dealer or person shall pay, In add~tlon to the amount due, Interest at one and a quarter 
per cent per month of such amount for the entlre perlod of default 

Provlded that ~f the amount remalnlng unpald is less than one hundred rupees 
and the perlod of default IS not more than a month, no Interest shall be pald 

Provlded further that where a dealer or person has preferred an appeal or 
revlslon agalnst any order of assessment or revlslon of assessment under thts Act, the 
Interest payab!e under thls sub-sectlon, In respect of the amount In drspute in the 
appeal or revlslon, shall be postponed till the drsposal of ttie appeal or revlslon, as the 
case may be, and shall be calculated on the amount that becomes due In accordance 
wlth the final order passed on the appeal or revlslon as ~f such amount had been 
speclfied in the order of assessment or revlslon of assessment as the case may be. 

(4) Where a dealer submits the prescribed return after the expiry of the prescribed 
period, he shall pay, In addltlon to the amount of tax due as per his return, interest at 
one and a quarter per cent of the tax payable for every month or part thereof. 

(5) Where the tax paid under this Act is found to be in excess on assessment 
or revision of assessment, or as a result of an order passed in appeal, revision or 
review, the excess amount shall be refunded to the dealer after adjustment of arrears 
of tax, if any, due from him. Where the excess amount is not refunded to the dealer 
within a period of ninety days from the date of the order of assessment or revision of 
assessment and in the case of order passed in .appeal, revision or review within a 
period of ninety days from the date of order givlng effect to such order passed in 
appeal, revision or review, the Government shall pay 'by way of interest, where the 
amount refundable is .not less than one hundred rupees, a sum equal to a sum calculated 
at the rate of half per cent or part thereof of such amount for each month or part 
thereof after the expiry of the sald pertod of ninety days. 

Explanation.-For the purpose of this section, the expression "order passed in appeal, 
revislon or reviewn shall not include order passed in such appeal, revision or review 
with direction to make fresh assessment order. 

< 

43. Where,.during the pendency of Any proceedings under this Act or afler the Transfers to ' 

completion thereof,, any dealer creates. a charge on, or parts with the possession by defraud 

way of sale, mortgage, gin, exchange or any other mode of transfer whatsoever of any 'Oid. 

of his assets in favour of any other person, with the intention to defraud the revenue, 
such charge or transfer shall be void as against any claim in respect of any tax, or any 
other sum payable by the dealer as a result of the completion of the said pr~ceedlng 

., - or otheMse:, ' 
, . 

Provided that, such charge or bansfer shall not be void if it is made- 
'. ;, 

(a) for adequate consideration and without notice of the pendency of such 
proceeding under this Act or, as the case may be, wlthout notice of such fax or other 
sum payable by the dealer, or 

(b) with the 'previous permission of the assesslng authority. 

44 Any penalty or interest payable under thts Act, shall be deemed lo be tax Recovery of 

under this Act, for the purposes of collect~on and recovery and shall be without prejudice penalty or 

to +he institution of any proceeding for an offence under this Act, or for the recovery Interest 

of the ent~re amount remaining unpaid under this Act. 

45. (1) The assessing authorlty may, at any tlme or from tlme to t~me, by notlce Furth*r mode 

in wr~ting a copy of which shall be forwarded to the dealer at his last address known 
Of 

fo the assesslng authorlty requlre- 

(a) any person from whom money IS due or may become d ~ e  to the 
dealer, or to any person who has become liable to pay any amount due under this Act: or 



Recovery of 
tax where 
business of 
dealer is 
transferred. 

Roundir g off 
of turnwer, 
tax, etc 

i (h) any person who holds or may s~ibsequently hold money for, or on 
accounl of the dealer or other person who has become llable to pay any amount due 
under thls Act, 

to pay to the assessing author~ty either forthwith upon the money becqming due or 
belng t-eld at or w~thln the t~me spec~fied in the notice, (not be~ng before the money 
bet:ornes due or IS held) so much of the money as is sufficient to pay the amount due 
by the dealer or other person In respect of the arrears that have become payable under 
thlr; A d ,  or the whole of the money when I! is equal to or 1s less than the arrears 
afcresaid 

(2) The assesslng authorlty may, at any time, or from time to tlme, amend or 
revoke any such notlce or extend the tlme for maklng any payment in pursuance of the 
notice 

(3) Any person maklng any payment ~n compliance w~th a notlce under this 
sec.tion shall be deemec! ) have made the payment under the authority of the dealer 
and the receipt of the assessing authority shall constitute a good and sufficient discharge 
of the llabll~ty of such person to the extent of the amount referred to ~n the recelpt 

(4) Any person maklng any payment to the dealer after recelpt of the not~ce 
referred to In thls section, shall be personally liable to the assessing authorlty to the 
extent of the payment made or to the extent of the liability of the dealer for the amount 
due! under this Act, whichever IS less. 

(5) Where any person to whom a notice under this sectiqn is sewed. objects 
to it by a statement in the prescribed form that .the sum dernmded or any part thereof 
is not due by h ~ m  to the dealer or that he does not hold any money for or on account 
of the dealer, then, nothing contained in this saction shall be deemed to require such 
person to pay the sum demanded or part thereof, as the case may be, to the'assessing 
authority, but if ~t is discovered that such statement was false in any material particular, 
such person shall be personally liable to the assessing authority to the extent of his 
own liability to the dealer on the date of the notice 'or to the extent of the liability of 
the dealer for the amount due under this Act, whichever is less. - 

' 2  . 
(6) Any amount which a person required to pay to the assessing authority or 

for which he is personal:y liable to the assessing authority under this section shall, d 
it remains unpa~d, be a charge on the properties of the said person and may be 
recovered as if it were an arrear of land revenue. 

Explanation.- For the purposes of this section, the amount due to a dealer or 
money held for or on account of a dealer by any person shall be computed after taking 
into account such claims, if any, as may have fallen due for payment by such dealer 
to such person and as may be lawfully subsisting. 

46. Where the ownership, of the business of a dealer liable to pay tax or other 
amount, is transferred, any tax or other amount payable under this Act in respect of + 
such business and remaining unpaid at the time df the transfer and any tax or other 
amount due1 up to the date of transfer, though un-assessed, may, without prejudice to 
any action'that may be taken for its recovery from the transferor, be recovered from the 
transferee as ~f he were the dealer liable to pay such tax or other amount: 

Provided that the recovery from the transferee of the arrears of taxes due for the 
perlod prior to the date of the transfer shall be limited to the value of the assets he 
obtained by transfer 

47 The amount of turnover, tax. fee, penalty, fine or any other sum payable, arid 
the amount of refund due, under this Act shall be rounded off to the nearest rupee and, 
for this pulpose, where s~,ch amount contains a part of a rupee consisting of paise 
then, if such part 13 fifty paise or more. it shall be increased to bne rupee and if such 
part 1s less than fifty patse. i t  shall be rgnored 
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P Explanation.-If the total turnover of a dealer consists of several items of turnover 
I lrable to tax at different rates each such rtem of turnover shall be rounded off as 
\ provided in this section. 

Tan11 Nadu 
Act ll of 
1864 

Central Act VII 
of 1839. 

48. The Government may appornt a Commrssioner of Commerc~al Taxes and as 
many Joint Commissioners of Commercral Taxes. Appellate Deputy Commissioners of 
Commercial Taxes, Deputy Commissioners of Commercral Taxes, Deputy Commissioners 
of Commercial Taxes (Enforcement), Appellate Asslstant Comm~ss~oners of Commercial 
Taxes, Terrrtorral Assistant Commissioners of Commerc~al Taxes, Administrative Assistant 
Commissioners of Commercial Taxes. Assrstant Commissioners of Commercial Taxes 
(~ssessment),' Assistant Comniissioner of Commercial Taxes (Enforcement) and 
Commercial Tax Officers, as they thrnk fit, for the purpose of pen-ormrng the functions 
respectively conferred on them by or under this Act. The Commissioner of Commercial 
Taxes shall perform the functrons conferred on him throughout the State, and the other 
officers shall perform their functions within such local limrts as the Government or any 
authority or officer empowered in this behalf, may assign to them 

Apporntment of 
Cornrnlss~oner 
of Commercial 
Taxes. Jornt 
Comrnrssroners 
of Commercial 
Taxes, 
Appellate 
Deputy 
Comrnrssroners 
of Commercial 
Taxes, Deputy , 

Cornrnlssioners 
of Cornrnercral 
Taxes, 
Assrstant . 
Commrss~oners 
of Commercial 
Taxes and 
Commercial 
Tax Qffrcers ...,. .. i, 

. _ *  . I  

49. (1) A Territorial Assrstant Commrssroner or an Asslstant Commissioner Special Powers - 
(Assessment) shall have the powers of a Collector under the Tamrl Nadu Revenue Of ' 

Commlss~oner 
Recovery Act, 1864 for the purposes of recovery of any amount due under this Act under Revenue 

Recovery Act 
(2) Subject to the provrslons of sub-sectron (3), the Terrrtorral Asslstant 

Commtssroner and the Assrstant Commlss~oner (Assessment) shall, for the plJrposes of 
recovery of any amount due under thrs Act, have the powers of the Cornm~ssroner 
under the Tam11 Nadu Rent and Revenue Sales Act, 1839, for the sale of property 
drstralned for any amount due under thls Act 

(3) Notw~thstandrng anythrng contarned In the Tamrl Nadu Rent and Revenue 
Central Act VII Sales Act, 1839, the Terrrtorral Assrstant Commrssroner and the Assrstant Cornmrssloner 

of  1839 (Assessment), rn the exerclse of the powers conferred by sub-sectlon (21, shall be 
subject to the control and superintendence of the Deputy Commrss~oner h~rvlng jurrsdlctlon 
and the Commrssroner 

(4) The Territorial Assistant Commissioner and the Assistant Cornmissioner 
(Assessment), may subject to the control and Super~ntendence of the Deputy 
Comn~~ssrorier and Ihe Corllrr,issiorlet, dclcgalo 1111: powers vosl~!tl j r r l  Ilic!nl IIII~CI. 

sub-sections (1) and (2), to any officer not below the rank of an 
Tax Officer placed under their authority and the provisions of 
sub-section (2) shall apply to such officer as they apply to 
Commissioner and the Assistant Commissioner (Assessment ) 

50 (1) t h e  Government shall constrtute an Appellate Trrbunal trng of, subject Constltutlon of 
to the provrsrons of sub-sect~on (2) a Charrman and two other to exercrse the Appellate 
functrons conferred on the Appellate Trlbunal by or under thrs Charrman shall Tr'bunal 

shall possess such qualrfrcat~ons as may ,be prescrrbed 
be a Judrcral Offlcer not below the rank of a D~strrct Judge 

i 
(2) Notw~thstandrng anythlng contalned In sub-sectron ( I ) ,  the Government may. 

from trme to time, appornt such number of persons to be additronal members of the 
Appellate Tr~bunal as the Government may deem necessary and for such perrod as 
may be specrf~ed rn thls behalf 

Provided that as nearly as may be one half of such addltlonal members shall 
be Judlcral Officers not below the rank of a Subordrnate Judge and the rernarnlng 
add~tronal members shall possess such qcralrficatrons as may be prescrrbed 

(3) Any vacancy ~n the membership of the Appellate Tr~bunal shall be f~lled by 
the Government 



(4) (a) The funct~ons of the Appellate Tr~bunal may be exercised.- 

(I) by a Bench conslstrng of three members const~tuted by the Cha~rman, 
or 

(11) by a Bench consisting of two members constituted by the.Chairman:' 

(ill) by a single mernber of the Appellate Tribunal nominated in thls 
behalf by the Chairman, in cases where the disputed turnover as determined by the 
asse:;sing authority does not exceed one lakh of rupees. 

E.~planation.--The single member referred to in sub-clause (iii) may be either the 
Chairman or any other member: 

P-ovided that, if any case which comes up before a single member (who is not the 
Chairman; or a Bench (of which the Chairman is not a member) involves a question 
of  la!^, such single member or Bench may, in his or its discretion, reserve such case 
for decision by a Bench of which the Chairman shall be a member. 

1 (b) Where an appeal or appl~cat~on is heard by a Bench consist~ng of three 
men-bers and the members differ In oprnion on any pornt, the polnt shall be dec~ded 
In accordance w~th the oplnron of the major~ty 

(c) Where an appeal or appl~cat~on IS heard by a Bench consrstrng of two 
members, and the members are divided In the~r oplnlon on any po~nt, the pornt shall 
be referred for dec~s~on to a Bench consrsting of three members, of whom one shall 
be the Cha~rman. 

(5) The Appellate Tr~bunal shall, with the previous sanction of the Government, 
make by notification, regulations consistent with the provis~ons of this Act and the rules 
made thereunder for regulating the const~tut~on and the procedure and the disposal of 
its business. 

Appeal tc? 51. (1) Any person object~ng to an order passed by the appropriate authority under ' 

Appellate sections 22, sect~on 24, sect~on 26, sub-sections (I) ,  (2), (3) and (4) of sectlon 27, 
Ass~stant sectron 28, section 29, section 34 or sub-sectlon (2) of section 40 other than an order 4 Comm~ss~oner. passed by an Assistant Commiss~oner (Assessment) may, within a period of thirty days 4 

from the date on whlch the order was sewed on him, in the manner prescribed, appeal ** 

to the Appellate Assistant Commissioner having jur~sdlction: 4 
" d  

Provided that the 4ppellate Ass~stant Commiss~oner may, within a further period $4 
i 

of thirty days admit an appeal presented after the explrat~on of the first mentioned 
period' of thirty days if he is satisfied that the appellant had sufflcrent cause for not 
present~ng the appeal w~thin the first mentioned period: 

Prov~ded further that In the case of an order under section 22, sect~on 24, 
sectron 26, sub-sect~ons (I), (2), (3) and (4) of sectron 27, section 28 or section 29, 
no appeal shall be entertamed under thrs sub-section unless rt is accompartled by 
sat~sfactory proof of the payment of the tax admitted by the .appellant, to be due or of 

;I '<r'f , -+ . , . , , -~uc..~jnstalments thereof as might ,.have~~eppre:pay,ab~e,~.gss~~gff y,~i..~p?~ $9,- and 
I' 

, twenty-five $er cent of the difference of the tax assessed, by.,4he ass,q+sing authority * '  . 
and the tax admitted by the appellant. 

(2) The appeal shall be in the prescribed form and shall be verified in the 
prescribed manner and shall be accompanied by such fee not exceeding one hundred 
rupees as may be prescribed. 

(3) In disposing of an appeal, the Appellate Ass~stant Comm~ssioner may, after 
glvlng the appellant a reasonable opportunity of berng heard, and for Ihe sufficient 
reasons to be recorded In writing- 

(a) in the case of an order of assessment- 

( I )  confirm, reduce, enhance or annul the assessment or the penalty 
or both; 
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(;I) set aside the assessment and direct the assessing al~thorlty to 
make a fresh assessment after such further inquiry as may be d~rectetl, or 

(;;I) pass such other orders as he may think fit; or 

(b) in the case of any other order, confirm, cancel or vary su'ch order: 

Provided that at the hearing of any appeal, the appropriate authority stialJ have the 
right to be heard either in person or by a representative. 

(4) Notwithstanding that an appeal has been preferred under sub-section ( I ) ,  
the tax shall be paid in accordance with the order of assessment against which the 
appeal has been preferred: 

Provided that the Appeallate Assistant Commissioner may, iri h ~ s  discretion, 
give such directions as he thinks fit in regard to the payment of the tax before the 
disposal of the appeal, if the appellant furnishes sufficient security to his satisfaction, 
in such form and in such manner as may be prescribed: 

Provided further that the directions given under the first proviso shall stand 
vacated, if no order is passed under sub-section (3) within a period of one hundred and 
eighty days of the issue of order under the said proviso. 1 

52. (1) Any person objecting to an order 
(Assessment) under section 22, section 24, section 26, 
of section 27, section 28, section 29, section 34 or 
within a period of thirty days from the date on 
the manner prescribed, appeal to the Appellate 

Provided that the Appellate Deputy Commissioner may w~thin b further period 
I 

of thirty days admit an appeal presented after the expiration of the first mentioned 
period of thirty days if he is satisfied that the appellant had sufficient cause for not 
presenting the appeal within the first mentioned period: 

Provided further that in the case of an order under section 22, section 24, 
section 26 or sub-sections (I), (2), (3) and (4) of section 27, section 28 or section 29, 
no appeal shall be entertained under this sub-section unless it is accompanied by 
satisfactory proof of the payment of the tax admitted by the appellant to be due or of 
such instalments thereof as might have become payable, as the case may be, and 
twenty-five per cent of the difference of the tax assessed by the assessing authority 
and the tax admitted by the appellant. 

(2) The appeal shall be in the prescr~bed form and shall be verified in the 
prescribed manner and shall be accompanied by such fee not exceeding one hundred 
rupees, as may be prescribed. 

(3) In disposing of an appeal, the Appellate Deputy Commissioner may, after 
g~ving the appellant a reasonable opportunity of being heard, and for the sufficient 
reasons to be recorded in writing- 

(a) in the case of an order of assessment- 

(I) confirm, reduce, enhance or annual the assessment or the penalty 
or both: 

(;I) Set aside the assessment and direct the Assistant Commissioner 
(Assessmerit) to make a fresh assessment after such further lnqulry as may be directed; 
or 

(iir) pass such other orders as he may think fit; or 

(h)  in the case of any other order, confirm. .cancel or vary such order 
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Provided that at the hearing of any appeal, the Assistant Cornn~issioner (Assessment) 
shall have the r~ght to be heard elther in person or by a representative. 

(4) Notwlthstand~ng that an appeal has been preferred under sub-sectlon ( I ) ,  
the tax shall be pald In accordance wlth the order of assessment aga~nst .which the' 
appeal has been preferred 

Provlded that the Appellate Deputy Comm~scioner may, rn his drscretion, glve 
such d~rectlons as he th~nks fit. In regard to the payment of the tax before the disposal 
of the appeal, ~f the appellant furnishes sufficient secur~ty to h ~ s  satisfaction, in such 
manner, as may be prescrlbed: 

Provided further thst the directions given under the first proviso shall stand 4 1 

vacted, if no order IS passed under sub-sectlon (3) within a period of one hundred and 
eighty days of the issue of order under the said proviso. 

53. (1) The Deputy Commissioner may, of his own motion, call for and examine an Specral 
powers of order passed or proceeding recorded by the appropriate authority under section 22, 
Deputy section 24, sectlon 26, sub-sectlons ( I ) ,  (2), (3) and (4) of section 27, section 28 or 
COmmrsslOner section 29 and ~f such order or proceed~ng recorded is prejudicial to the interests of 

revenue, may make such inquiry or cause such inquiry to be made and, subject to the 
provisions of thls Act, may ln~trate proceedings to revise, mod~fy or set aside such order 
or proceeding and may pass such order thereon as he thinks fit. 

(2) The Deputy Commissioner shall not initiate proceedings against any such 
order or proceeding referred to in sub-section (I) ,  if- 

(a)  the time for appeal against the order has not expired; 

1 (b) the order has been made the subject of an appeal to the Appellate 
Assistant Commissioner or the Appellate Deputy Commissioner or the Appellate Tribunal, 
or of a revlsion In the Hlgh Court; or 

(c) more than five years have expired after the passrng of the order: 

Provided that if the order passed or proceeding recorded by the appropriate 
authority referred to in sub-section (1) involves an issue on which the High Court has 
given its decision adverse to the revenue in any other proceedings and an appeal to 
the Supreme Court against the order of the High Court is pending, the period of time 
between the date of the above said order of the High Court and the date of the order 
of the Supreme Court shall be excluded in computing the period referred to in clause (c). 

(3) No order under this section adversely affecting a person shall be passed 
unless that person has had a reasonable opportunity of being heard. 

(4) In computing the period referred to in clause (c) of sub-section ( Z ) ,  the 
time during which the proceedings before the Deputy Commissioner remained stayed 
under the orders of a Civil Court or other competent authority shall be excluded. 

Powers of 54 (1) Any person objecting to an order passed or proceeding recorded under this 
revisron of Act for which an appeal has not been provide'd for in section 51 or section 52 may 
Deputy 

within a period of thirty days from the date on which a copy of the order or proceeding Cornrnissroner 
was served on him, in the manner prescribed file an application for revision of such 
order or proceeding to the Depu!y Commissioner: 

i - ,>-." " : 6: 3 ,, 
w d e d  ,t!'qtt!:$f, 'Pel?gy 
t an applicatlo~ for $vf$i 
th~rty days, if he is sat 
the applicatron wlthln the first mentioned .pertod. ,.)r,~: ' ~ I I )  

( ) An applicat~on for revision shall be rn the prescribed form and shall be 
verlfred In the prescrlbed manner 4 



(3) On admitting an application for revision, the Deputy Corn issioner may 
call for and examine the record of the order or proceeding against which he application 
has been preferred and may make such inquiry or cause such inquiry to 1 be made and, 
subject to the provisions of this Act, pass such order thereon as he thinks fit. 

TAMIL NADU GOVERNMENT GAZETTE 

(4)  Notwithstanding that an application has been preferred L~nder sub-section (I), 
the tax, fee or other amount shall be paid In accordance with the order or proceeding 
against which the application has been preferred. 
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Provided that the Deputy Commissioner may in h ~ s  discretion give such directions 
as he thinks fit, in regard to the payment of such tax, fee or other amount before the 
disposal of revision, if the applicant furnishes sufficient security to his satisfaction in 
such form and in such manner as may be prescribed. 

-- - 
I 

(5) No order under this section adversely affecting a person shall be passed 
unless that person has had a reasonable opportunity of being heard. 

55. (1) The Joint Commissioner may, of his own motion, call for and examine Special powers 
an order passed or proceeding recorded by the appropriate authority under section 22, of joint 
sectlon 24, section 26, sub-sections (I), (2), (3) and (4) of section 27, section 28 or Cornrn~ssloner 

section 29 or an order passed by the Deputy Commissioner under section 53 or 
sub-section (3) of sectlon 54 and if such order or proceeding recorded is prejudicial to 
the interests of revenue, may make such inquiry or cause such inqulry to be made and, 
subject to the provisions of this Act, may initiate proceedings to revise, modify or set 
aside such order or proceeding and may pass such order thereon as he thinks fit. 

(2) The Joint Commissioner shall not initiate proceedings against any such 
order or proceeding referred to in sub-section (I), if- 

(a) the time for appeal against the order has not expired; or 

(6)  the order has been made the subject of an appeal to the Appellate 
Tribunal, or of a revision in the High Court; or 

(c) more than five years have expried after the passing of the order: 

Provided that if the order passed or proceeding recorded by the appiopriate 
authority or Deputy Commissioner referred to in sub-section (1) involves an issue on 
which the High Court has given its decision adverse to the revenue in any other 
proceedings, and an appeal to the Supreme Court against the order of the High Court 
is pending, the period of time between the date of the above said order of the High 
Court and the date of the order of the Supreme Court, shall be excluded in computing 
the period referred to in clause (c). 

(3) No order under this section adversely affecting a person shall be passed 
unless that person has had a reasonable opportunity of being heard. 

.(4) In computing the period referred to in clause (c) of sub-section (2),  the 
time d"ring which the- proceedings before the Joint Commissione['.remained stayed .* 

undeo the orders of a , civil , Court or other competent authority shad. be excluded. . , ' ,P  

56. (1) The Chairman of the ~ 6 ~ e l l a t e  ~ribunal may, either suo mofu'or on*appl;tatioh, 
for reasons to be recorded $in writing, transfer an appeal pending before an Appellate 
Deputy Commissioner ,to another Appellate Deputy Comm,issioner or an appeal pending 
before an ,Appellate Assistant, Commissioner to another Appellate Assistant ~omrnissioi;er. 

. < > : + 

(2) ' The' Chairman' of. th&  ellate ate ~ribunal, may, when exercising the powers 
under sub-section (1) direct the stay of further proceedings before an ~ppellate Deputy 
Comrn~ssioner or an Appellate Assistant Commis~ioner, as the case may be. 

(3) No order under this section adversely affecting a person shall be passed 
unless that person has had an opportunity of belng heard 

4@- r ~ - , a  



Powers of 57. (1) Any person objecting to an order passed by %he Deputy Comm~ss~oner 
revlslon by under sub-sect~on (1) of section 54 rnay, with~n a per~od of thlrty days from the date 
Jolnt 
Cornrnlss~onei on whlch the order was served on hlm, frle an appllcatron for revision of such order 

to the Jolnt Cbmmlss~oner 

Provlded that the Jolnt Cornmlss~oner may withln a further period of thirty days 
' 

admit an appllcatlon presented after the explratlcn of the flrst ment~oned period of thirt\ .e 
days, if he is sat~sfied that the ~lpplicant had s~fficient cause for not presentlng tttc 
appllcat~on withln the flrst mentroned perlod 

(2) Such application for revlsion shall be in the prescribed form and shall be 
verified in the prescr~bed manner. 

(3) On admitting an application for revision, the Joint Commissioner may call 
for and examine the record of the order against which the application has been preferred 
and may make such inquiry or cause such inquiry to be made and, subject to the 
provisions of this Act, pass such order thereon, as he thinks fit. Such an order shall 
be final and shall not be liable to be questioned in any Court of law. 

(4) Notwithstanding that an application has been preferred under sub-section ( I ) ,  
the tax, fee, or other amount shall be paid in accordance with the order against which 
the application has been preferred 

(5) No order under thls sect~on adversely affecting a person shall be passed 
unless that person has had reasonable opportun~ty of being heard. 

I I 
Appeal to 58 (1) Any offlcer prescr~bed by the Government or any person objecting to 
Appellate an order passed by the Appellate Ass~stant Comm~ss~oner under subsedlon (3) of sect~on 51. 
Tr~bunal I or by the Appellate Deputy Comm~ss~oner under sub-sectlon (3) of sectlon 52, or by the 

Deputy Commlssloner under sub-sect~on (1) of sectlon 53, may.- 
I 

I (b) w~thln a per~od of sixty days, in the case of any other person, from the 
date on yhich the order was served, appeal against such order to the Appellate Tribunal: 

officer so 

1 Prov~ded that the Appellate Trlbunal may. w~thln a further penod of one 
hundred And twenty days in the case of an officer prescribed by Government and slxty 
days In the case of any other person, adm~t an appeal presented after the explratlon 
of the first mentloned per~od of one hundred and twenty days or s~xty days, as the case 
may be, ~f ~t IS satisfied that the appellant had sufficient cause for not presentlng the 
appcoal w~thln the first mentloned per~od 

Provlded further that no appeal filed by any person objectlng to an order 
passed,-- 

(a) under sub-sectlon (3) of sect~on 51 or under sub-sect~on (3) of 
sect~on 52 shall be entertamed unless ~t IS accompan~ed by satlsfactory proof of the 
payrnent of the tax as ordered by the Appellate Ass~stant Comm~ssioner or by the 
App3llate Deputy Comm~ssroner, as the case may be. 

(a) within a period of one hundred and twenty days, in the case of an 
prescribed by Government. 

( b )  under sub-sect~on (1) of sect~on 53, unless ~t IS accompan~ed by 
sat~sfactory proof of the payment of the tax admltted by the appellant to be due or of 
suc'i instalments there of as mlght have become payable, as the case may be and 
twenty-f~ve per cent of the difference of the tax ordered by the Deputy Comm~ssroner 
under sectlon 53 and the tax admltted by the appellant 

Prov~ded also that no appeal shall be adm~tted agalnst an order, passed by the 
Appellate Assistant Commissioner under section 51 or by the Appellate Deputy 
Cornmissioner under section 52, as the case may be, setting aside the assessment and 

1' directing the assessing authority to make a fresh assessment. 

I 
{I 
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(2) The officer empowered under sub-sectlon (1) or the person agarnst whom 
an appeal has been preferred, as the case may be, on recerpt of notice that an appeal 
has been preferred under sub-sectton (1) by the other party, rnay frle wrthrn sixty days 
of the recetpt of the notlce, a memora~~dum of cross obp&~r ns and such mernorandunl 
shall be dlsposed of by the Appellate Tribunal, as ~f ~t wercl sn appeal presented w~thrn 
the time specified in sub-sectron (1) 

Provided that the Appellate Tribunal may, withrn a further period of thirty days, 
admit a memorandum of cross-objections filed after the expiration of the first mentioned 
period of sixty days, if it is satisfied that the officer empowered under sub-section (1) 
or the person against whom an appeal has been preferred, as the case may be, had 

sufficient cause for not fding the memorandum within the first mentioned prriod. . 

I 
(3) The appeal and the memorandum of cross-objections shall be in the 

prescribed form and shall be verified in the prescribed manner and the appeal shall be 
accompanied by such fee. as may be prescribed: 

k 
'1 4, 

Provided that no fee shall be payable by the officer empowered under 
sub-section (1). 

- (4) ln disposing of an appeal, the Appellate Tribunal may, after giving the 
appellant a* reasonable opportunity of being heard, and for sufficient reasons to be 
recorded in writing,- 

,, . 
(a) in the case of an order of assessment- 

' . . , - s - :  - . - 
'.> ,-, ., (11 confirm, reduce, enhance, restore iully or partially, as the case, may 

be, or innut the askesskent or the penalty or both: or 

- ,  ." !:; - '(ia-'set &side the'assessment and direct the assessing a(rthority to 
mak6:'a fresh assessment after such further inquiry as may be directed; or , 

' , , . - - 9 . -  . - 8  

(iir) pass such other orders as it may think fit; or 

(b) in the case of any other order, confirm, cancel or vary such order: 

Provided that at the hearing of any appeal against an order of the Appellate 
Assistant Commissioner or the Appellate Deputy Commissioner or the Deputy 
Commissioner, the Government shall have the right to be heard by a  representative: 

Provided further that if the appeal involves a question of law on l~h ich  the 
Appellate Tribunal has previously given 11s decision in nnoltlor etppunl rind eithor a 
rev.sion petition in the High Coilrt agarnst such decision or an appeal to the Supreme 
Court against the order of the High Court is pending, the Appellate Triburial may defer 
the hearing of the appeal before it, till such revision petition in the Hrgh col~rt or the 
appeal in the Supreme Court is disposed of. 

(5) Within a period of sixty days from the date of receipt of notict? that an 
appeal against the order passed by the Appellate Assistant Comnir:;sioner under 
sub-section (3) of sectron 51 or an order passed by the Appellate Deputy Commissioner 
under subkection (3) of section 52 or by the Deputy Commissioner under subsection (1) 
of section 53 has been filed, any assessing authority or his representalive ijppearing 
before the Appellate Tribunal may file an enhancement petition or a petition for rl?storation 
of the assessment or penalty or both, fully or partially, as the case may be, in the 
prescribed form and in the prescribed manner against the order of the App6;llale Assistant 
Commissioner or the Appellate Deputy Commissioner or the Deputy Cod~missioner, as 

I the case may be. I he Appellate Tribunal may, after giving a reasonable opporiuriity 
to the appellant and assessing authority or the representative of the asseking authority 
of being heard, pass such orders on the petition, as it thinks fit: 

Provrded that the Appellate Trrbunal may adrnrt an enhancement pet~t~on or a 
petition for restoration of the assessment or penalty or both, fully or p rtlally ds the 
case may be, preset~ted after the exprration of the sard perlod rf it 1s sa, .I stled that the 
assessing authorrty ( I his representattve had suffictent cause for nct filling such petrtion t 

wtthin such perrod 1 
i 
t 



(6) Notwlthstand~ng that an appeal has been preferred under sub-sectlon ( I ) ,  
the tax shall be paid In accordance w~th the order of assessment agalnst whlch the 
appeal has been preferred 

Provided that, in the case of an appeal against an ordei passed by the*Deputy 
' 

Commissioner under sub-section (1) of section 53, the Appellate Tribunal may, in its 
discretion, give such direction as it thinks fit, in regard to the payment of the tax before 
the disposal of the appeal, if the appellant furnishes sufficient security to its satisfaction, 
in such form and in such manner as may be prescribed. ,,  

(7) (a) The appellant or the respondent may apply for review of any order 
passed by the Appellate Tribunal under sub-section (4) on the basis of the d~scovery 
of new and ~mportant facts which after the exercise of due diligence were not within his 
knowledge or could not be produced by him when the order was made: 

u 
1 
d 

Provided that no such application shall be preferred.more than once in respect 
of the same order. 

(b)  The application for review shall be preferred in the prescribed manner 
and within one year from the date of which a copy of the order to which the applicat~on 
relates was served on the applicant in the manner prescr~bed and where the application 
is preferred by any party other than a departmental authority, it shall be accompanied 
by such fee as may be prescr~bed. 

(8) Except as provided in the rules made under this Act, the Appeilate Tribunal 
shall not have power to award costs to either of the parties to the appeal or review. 

(9) Every order passed by the Appellate Tribunal under sub-section (4) or (7) 
shall be communicated in the manner prescribed to the appellant, the respondent, the 
authority from whose order the appeal was preferred, the Deputy Commissioner if he 
is not such authority, and the Commissioner. 

(10) Every order passed by the Appellate Tribunal under sub-section (4) shall, 
subject to the provisions of sub-section (7) and section 60, be final. 

Appeal to 59. (1) Any person objecting to an order passed by the Joint Commissioner under 
High Court. section 55 may, within a period of ninety days from the date on which the order was 

served on him, appeal against such order to the High Court. 

1 (11) set aside the assessment and direct the assessing authority to 
make a f esh assessment after such further inqutry as may be directed; or I 

I (r i l l  pass such order as it may th~nk fit, or 

(b) in the case of any other order, confirm, cancel or vary such order. 

Frovided that at the hearing of any appeai, the assessing authority shall have the 
r~ght to be heard either in person or by a representative. 

(,?) Every order passed in appeal under this section shall be final. 
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(5)  Notwithstanding that an appeal has been prefered under sub-section (I), 
the tax'shall be paid in' accorddnce with the order of assessment against which the 
appeal has been preferred: 

Provided that the High Court may, in its discretion, give such directions as 
it thinks fit, in regard to the payment of the tax before the disposal of the appeal, if 
the appellant furnishes sufficient security to its satisfaction, in such form and in such 
manner as may be prescribed. 

(6) (a) The appellant or respondent may apply for review of any order passed 
by the High Court under sub-section (3) on the bass of the discovery of new and 
important facts which after the exerclse of due dil~gence were not within h ~ s  knowledge 
or could not be produced by him when the order was made 

(b) The application for review shall be preferred within such time, and in 
such manner as may be prescribed, and shall, where ~t is preferred by the assessee, 
be aqcompanied by such fee as may be prescribed 

60. (1) With~n ninety days from the date on whlch the order under sub-seciion (4), Revfslon by 
(5) or (7) of sectron 58 IS served, any person who objects to such order or the High Court 

Deputy Commissioner may prefer a petitlon to the High Court on the grotlnd lhat the 
Appellate Tribunal has e~ther decided erroneously or faded to dec~de any que:;t~on of 
law. 

Provided that the High Court may, within a further period of ninety days, admit 
a petition preferred after the expiration of the first mentioned period of ninety days 
aforesaid if it is satisfied, that the petitioner had sufficient cause for not preferr~ng the 
petition within the first mentioned period. 

(2) The petition shall be in the prescribed form, shall be verified in the 
prescribed manner, and shall, where it is preferred by any party othe/r than the 
Deputy Commissioner, be accompanied by such fee as may be prescribeh. 

I 
(3) If the High Court, on perusing the petition, considers that 

sufficient ground for interfering, it may dismiss the petition summarily: 

Proviaed that no petition shall be dismissed unless the petitioner has had a 
reasonable opportunity of being heard 

(4) (a) If the High Court does not dismis,s the petition summarily, it shall, after 
giving both the parties to the petition a rensorlnble opportt~nily of bcfrlg t~eat'd, dcterr~liric 
the question of law raised and either reverse, affirm or arnend the order against which 
the petition was preferred or remit the matter to the Appellate Tribunal, with the opinion 
of the High Court on the question of law raised or pass such order in relation to the 
matter as the High Court thinks fit. 

(b) Where the High Court remits the matter under clause (a) with its 
opinion on the question of law raised, the Appellate Tribunal shall amend the order 
passed by it in conformity with such opinion. 

(5) Before passing an order under sub-section (4), the High Court may, if it 
considers it necessary so to do, remit the petition to the Appellate Tribunal, and direct 
it to return the petition with its finding on any specific question or issue. 

(6) Notwithstanding that a petit~on has been preferred under sub-section (I), 
the tax shall be paid in accordance with the order against which the revision has been 
preferred. 

(7). (a) The petitioner or the respondent may apply for review of any order 
passed by the High Court under clause (a) of sub-section (4) on the basis of the 
discovery of new and important facts which after the exercise of due diligence were not 
within his knowledge or could not be produced by him when the order was made. 



such manner as rnay be prescribed, and shall, where it is preferred by any party other 
than the Deputy Comn~issioner be accompanied by such fee as may be prescribed. 

(8) In respect of every petltlon or application preferred under sub-sectio? ( I ) ,  . 

or clause (a) of sub-section (7), respectively, the costs shall be in the discretion of the 
. 

High Court. 

Pet~tions and 

less than two 
Judges 

to its sdtlsfaction, in such form 6and in such manner as may be prescribed. 
. 

! 

Product~on of 63. (1) Every dealer, l~able to pay tax under this Act, shall make ava~lable to the 
accounts. assessing airthority any account, rey~ster, record or other document relating to the 

day-to-day transaction of his business - . ? A  

(2) The Appellate Assistant Commissioner or the Appellate,Deputy Comm~ssioner 
shall not, for the first time, receive in evldence on behalf of any dealer in any appeal, 
such account, register, record or document as IS mentioned In sub-sectlon ( I ) ,  unless 
for reasons to be recorded in wr~t~ng, he considers that such account, register; 'record 
or document is genuine and that the failure to produce the same before the assessing 
author~ty was for reasons beyond the control of the dealer 

(3) Except as provlded in sub-section (2), no appellate authority, or revlsing or 
reviewing author~ty shall, for the flrst time, receive in evldence on behalf of the dealer 
any such account, register, record or document as IS ment~oned in sub-section (1) 

Explanation.-Nothing in this section shall apply to accounts whlch are built up from 
the initial accounts. 

Maintenance 64. (1) Every person registered under this Act, every dealer 'liable to get h~mself 
ofup-to-date, registered under this Act, and every other dealer who is required so to do by the 

and prescribed authority by notice served in th: prescribed manner, shall keep and maintain c o r r e c t  
accountsand an up-to-date, true and correct account showing full and complete particulars of his 
records b y  business and such other records as may be prescribed in any of the languages specified 
dealers. in the Eighth Schedule to the Constitution or in English, showing siich paqiculars as 

may be presclibed and differerit particulars as rnay be prescribed for different classes 
of dealers 
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/ I  (2) (a) Every reglstered dealer shall keep at the place of business spec~fled In / ' 

the certificate of reglstratlon, books of account for the current year If more than one 
place of buslness in the State IS spec~fied in the certificate of reglstratlon, th? books 
of account relating to each place of buslness for the current year shall be kept ~n the 
place of business concerned I 

I 

(b) Every registered dealer shall also ordii~arily keep the boobs of account 
for the previous five years at such place or places as he may notlfy to 'I, 
authority If the registered dealer dec~des to change the place or places 
shall, before effecting such change, not~fy the same to the reglsterlng / 

(3) Every registered dealer or person who moves goods in pu suance of a 
sale or pur~hase or otherwise from one place to another shall send al ng w~th the 
goods moved a bill of sale or delivery note or such other documents as rnay be 
prescribed. 1 / 

(4) The Commissioner may order for audit of the business of any registered 
dealer by an officer not below the rank of Assistant Commercial Tax Officer For the 
purpose of this section, the selection of dealers for audit shall be made from amongst 
the dealers.- 

(a) who have not flled returns wrthln the prescribed period; or 1 1  ; 
(b) who have claimed exorbitant amount of refund of tax; or 

(4 on the basis of any other criteria or on a random selection basis by 
the Commissioner; or 

(c) who have filed returns, but in the opinion of the Commissioner he is ' 
nct satisfied wlth the correctness of any return filed, any clalm made, deduction cla~med l 

or turnover disclosed in any such return, or 
i 

(e) where detailed scrutiny of the case 1s necessary in the opinion of the 
Commlssloner. 

!, 

i 1  

 central Act 

(5) (a) During the course of the audit, the officer may require the dealer,- Ill :: 
(0 to afford him the necessary facility to inspect such books of accounts 

or other documents as he may require and whicn may be available at such 

(ill to afford him the necessary facility to check or verify the stock 
which may be found therein; and 

(iit) to furnish such information as he may require as to any matter 
whlch may be useful for or relevant to any proceedings under this Act. 

(b)  The officer conducting the audit shall on no account remove or cause 
to be removed any books of accounts, other documents or stock. 

65. (1) Any officer prescribed by the Government in this behalf may, for the p.urposes Powers to 
of this Act, require any dealer to produce before him the accounts, registers, records order 

and other documents, and to furnish any other information relating to his business. production of 
accounts and 
powers of 
entry, 
inspection, 

(2) All accounts, registers, records and other documents maintained by a dealer etc, 
in the course of his business, the goods, in his possession, and his offices, shops, 
godowns, ,vkssels or' vehicles shall be open to inspection, at all reasonable times, by 
such officer: 

*Provided that no residential accommodation not being a place of business-cum- 
residence shall be entered into and searched by such officer except on the authority 
of a search' warrant issued by a Magistrate having jurisdiction over the area, and all 
searches under this sub-section shall, so far'as may be, be made in accordance'with 
the provisions of the Code of Criminal Procedure, 1973. 



(3) If any such offlcer has reason to suspect that hny dealer 1s attemptrng to 
evade the payment of any tax, fee or other amount due from h ~ m  under this Act he 
may, for reasons to be recorded in wr~tlng, selze such accounts, registers, records or 
other documents of the dealer as he niay consrder necessary, and shall glve the dealer 
a recelpt for the same The accounts, registers, records and documents so seized s h ~ l l  

. 

be retained by such offlcer only for so long as may be necessary for thelr examlnat~on 
and for any lnqulry or proceedrng under th~s Act 

(4) Any such officer shall, for the purposes of sub-section (2) or sub-section (3). 
also have power to enter and search any office, shop, godown, vessel, vehicle, building 
or place belonging to any other dealer or any other person, if such officer has reason 
to believe that a dealer keeps, or is keeping any of his goods, accounts, registers, 

I 

records or juther documents in such office, shop, godown, vessel, vehicle, building or 
place. I 

Explan tion.-It shall be open to the Government to prescrrbe drfferent classes of 4 officers for the purpose of taklng act~on under sub-sect~ons ( I ) ,  (2) and (3). 
1 

I 1 
1 Powers to 66 woere the goods are delivered to a carrler or a ballee for transmissron, the 

lnspect movement of the goods shall be deemed to commence at the tlme of such dellvery and 
goods 
del~vered to termmate at the t~me when dellvery IS taken from such carrler or barlee. Where before 

a carrier or a dellvely IS taken from him, a carrler or bailee to whom goods are delivered for 
batlee transnllsslcn, keeps the sa~d goods In any office, shop, godown, vessel, receptacle, 1 

vehlcls or any other place of busmess or any bulldlng or place, any officer empowered 
by the Government In thls behalf, shall have power to enter Into and search such office. 
shop, godown, vessel, receptacle, vehlcle or other place of busrness or bulldrng or 
place, and to examine the goods and Inspect all records relating to such goods, the 
carrlec- or barlee or the person ~n-charge of the goods and records shall give all facilities 
for S L I C ~  examination or rnspect~on and shall, ~f so requrred, produce the blll of sale 
or de lvery note or such other documents as may be prescr~bed and glve a declaration 
contalnlng such particulars as may be prescribed regarding the goods and glve hls 
name and address and the name and address of the carrier or the ballee and the 
consignee 

Establ~shnient 67 ( 1 )  If the Government cons~der that with a vlew to prevent or check evaslon of 
of check- tax under thls Act ~n any place or places in the State. rt is necessary so to do, t9ey 
post or 
barr~er a i d  may, by not~ficat~on, direct the settlng up of a check-post or the erect~on of a barr~er 

of or both, at such place or places as may be not~fied 
goods wh~le 
~n transit. (2:) At every check-post or barr~er mentioned in sub-section (I) ,  or at any other 

place when so required by any officer prescribed by the Government in thls behalf, the I 

driver or any other person in-charge of any goods vehicle or boat shall stop the goods 
vehcEe or boat, as the case may be, and keep it stationary as long as may reasonably 
be necessary, and allow the officer in-charge of the check-post or barrier or the officer 
prescribed as aforesaid, to examine the contents in the goods vehicle or boaf and 
inspect all documents relating to the goods carried which are in the possession of such 
driver or other person in-charge, for the purpose of ascertaining whether there has been 
any sale or purchase of the goods carried, and in case there was sale or purchase of ,* 
the goods carried whether such sale or purchase is liable to tax,under this Act, and 
if so- 

:! 
(a) whether such tax has been paid, or -1 
(b) whether the sale or purchase of the goods carried has, for the purpose 

of the payment of tax ur~der thrs Act, been properly accounted for in the documents 
referred to in sub-section (5). 

(3) If, on such examination and inspection it appears- 

(a) (I) that the tax, if any payable under thls Act in respect of the sale or 
purchase of the goods carried, has been pald, or 
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( i ~ )  that the sale or purchase of the goods carrted has, for the purpose 
cf payment of tax under this Act, been properly accounted for tn the documents referred 
to in sub-sect~on (5), 

the said officer shall release the goods vehicle or boat with the goods carried; or 

( b )  (I) that the tax, if any, payable under this Act, in respect of the sale 
or puchase of the goods carried, has not been paid; or 

(il) that the sale or purchase of the goods carr~ed has, for the purpose 
of payment of tax under this Act, not been properly accounted for in the documents 
referred to in sub-section (5), 

and if the said officer is satisfied, after making such enquiry as he deems fit, that with 
a view to prevent the evasion of tax payable in respect of the sale or purchase of the 
goods carried, it is necessary to detain the goods, he shall detain the goods and direct 
the driver or any other person in-charge of the goods vehicle or boat, or the consignor 
6r the consignee,- 

( I )  to pay such tax; or 

( i ~ )  to furnish adequate security in such form and in such manner and to 
such authority as may be prescribed, on behalf of the person liable to pay such tax. 

(4) If the tax is paid or the security is furnished, then the goods so detained 
shall be released forthwith. 

(5) The documents referred to in sub-sections (2) and (3) are bills of sale, or 
delivery notes, or such other documents, as may be prescribed. 

(6) The driver or any other person in charge of the goods vehicle or boat 
shall, if so required, give his name and address and the name and address of the 
owner of the goods vehicle or boat as well as those of the consignor and the consignee 
of the goods. 

(7) The driver of the goods vehicle or boat shall, on demand by the said 
officer, produce for inspection his driver's licence. 

(8) (a) If the tax directed to be paid or the security directed to be furnished 
under sub-section (3) is not paid or furnished; or 

(b) If it appears to the said officer that the driver or the person in-charge 
of the goods-vehicle or boat is not giving the correct name and address of tde m n e r  
of the goods vehicle or of the boat, or of the consignor or of the consignee of the 
goods, 

and if the said officer is satisfied after making such enquiry as he deems fit, that with . 
a view to prevent the evasion of tax payable in respect of the sale or purchase of the 
goods carried, it is necessary to detain the goods, he shall detain the goods either in 
the check-post or elsewhere as long as may reasonably be necessary and shall ascertain 
the correct name and address of the owner of the goods vehtcle or boat cr of the 
consignor or of the constgnee of the goods. 

Provided that no such goods shall be detained by the said officer tor more than 
twerty four hours except with the permission of the next higher authority. 

(9) The said officer may, in his discretion, permit the drtver or other person 
in-charge of the goods vehicle or boat to take the goods detained under sub-section (8) 

- subject 'to an undertaking given by the driver or other person.- 

( I )  that the goods shall be kept in the office. godown or other place within 
the State. belonging to the owner of the goods vehicle or boat and in the custody of 
such owner; and 
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(11) that the goods shall not be del~vered tq the consig:ior, consignee or 
any other person withoi~t the orders of the sa~d officer, and for thjs r arpose the driver 
or any other person in-charge of the goods vehicle or boat, shall furnisli an authonsatlon 
from the owner ot the goods vehicle or boat author~slng hlm to glve such un'dertaklng 

I on h ~ s  behalf 

(10) In case the goods are subject to speedy and natural decay, and in the 
case of other goods, where no claim IS made wrthln the prescribed perlod, the sald 
officer shall, subject to such conditrons as may be prescrrbed, sell such goods In open 
auction and remrt the sale proceeds thereof in a Government Treasury. 

Provrded that ~f the said officer is an officer below the rank of a Deputy 
Commercial Tax Officer, the sale under this sub-section shall be effected by the Deputy 
Commercial Tax Officer having jurisdiction. 

(11) Any person entitled to such sale proceeds shall, on application to the 
prescribed authority and upon sufficient proof, be paid the sale proceeds mentioned in 
sub-section (10) after deducting the expenses of the sale and other incidental charges 

/ 

\ , a and the amount of tax due under this Act in respect of the sale or purchase of the 
goods in question. 

I 

,' 
i '  

> ,  
Explanatior, /.-For the purpose of this section, the expression 'said officer' shall 

mean the officer-in-charge of the check-post or barrier or the officer prescribed under 
sub-section (2). 

Explanation 11.-For the purposes of this section and sections 69 and 70. 'goods 
vehicle' includes a motor vehicle, vessel, animal and any other form of conveyance 

Possession 68. The owner or other person in-charge of a boat shall carry with him- 
and 
submiss~an (a) Bill of sale or delivery note or such other documents as may be of certain 
recordsby prescr~bed~and 
owners, etc 
of boats. (b) Log book; 

I 

relating to the goods under transport and containing such particulars as may be prescrrbed 
and shall submit to such officer as may be prescribed the documents aforesaid or 
coples thereof within such time as may be prescribed. 

Possession 69. The owner or other person in charge of a goods vehicle shall carry w~th hir11- 
and 
submlssion (a) B~l l  of sale or delivery note or such other documents as may be 
of certain 
records by prescribed, and 

owners, etc 
of goods 
vehicle 

(h)  Goods vehicle record or trip sheet, 

the goods under transport and containing such particulars as rnay be prescr~bed 
subnilt to such officer as may be prescribed, the docun!ents aforesaid or 
reof, withiri siich t~me as may be prescr~bed 

Issue of transit 
I 

70 ( I )  (a) When a goods vehlcle carrying any goods mentioned in the Sixth 
pass Schedule1 coming from any place outside the State and bolrnd for any other place 

outside the State, passes through the State, the owner or other person rn-charge of 
such goo~ls veh~cle stlall obtain a transit pass in the prescr~bed form and in the prescrrbed 
manrler from the officer in-charge of the first check-post or barrier, after its entry into 
the State 
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( h )  The owner or other person ~n-charge of the goods veh~cle shall deliver 
wlthin the prescr~bed per~od, the trans~t pass to the officer 111-charge of the last 
check-post or barrier, before the ex~t of the goods vehicle from the State 

(c) If the owner or other person ~n-charge of the g:a,ds veh~cle falls to comply 
with clause (b), it shall be deemed that the goods carrIi.2 thereby have been sold 
w~thin the State by the owner or person in-charge of the goods vehicle, and such owner 
or person in-charge of the goods vehicle shall, notwithstanding anything contained in 
section 3, be jointly and severally liable to pay tax in accordance with the provisions 
o! this Act, irrespective of the quantum of turnover and also penalty which shall be 
one hundred and fifty per cent of such tax. 

Provided that where the goods carr~ed by such goods vehlcle are, after their . 
entry into the State, transported outside the State by any other vehicle or conveyance, 
the onbs of proving that the goods have actually moved out of the State, shall be on 
the owner or person in-charge of the goods vehicle who originally brought the goods 
$to the State. . 

Explanation.-In a case where a goods vehicle owned by a person is hired for 
transportation 'of goods by some other person, the hirer of the vehicle shall, for the 
purposes of this sub-section, be deemed to be the owner of the goods vehicle. 

(2) (a) When any goods specified in the Sixth Schedule. are condigned or 
transferred by any goods vehicle to another State from any place within the State, the 
consignor or transferor, of the goods shall obtain a transit pass in the prescribed form 
and in the prescribed manner, from the assessing authority having jurisdiction over the 
place from where the goods are consigned or transferred to other State. 

(b) The consignor or transferor of the goods shall deliver or cause to be 
delivered, within the prescribed period, the transit pass to the officer in-charge of the 
last check-post or barrier, before the exit of the goods vehicle from the State. . 

(c) If the consignor or transferor of the goods fails to comply with clause (b), 
it shall be deemed that the goods carried thereby have been sold within the State by 
the consignor or transferor and such consignor or transferor shall, notwithstanding anything 
contained in section 3, be liable to pay tax in accordance with the pro\risiors of this 
Act, irrespective of the quantum of turnover and also penalty which shall be 
one hundred and fifty per cent of such tax 

(3) Save as otherwise provided In sub-sections (1) and (2), the provlslons of 
this Act shall apply in relation to the tax payable under sub-sections (1) and (2) as they 
apply in relation to the tax payable under this Act. 

(h) being a person obliged to register himself as a dealer 
does not get himself registered, 

71. (1) Any person who- 

(a) being an assessee under this Act, fails to subm~t a return 
by the provisions of this Act, or Rules made thereunder, or 

I 
shall on conviction by a Magistrate be liable to fine which may extend to 
five hundred rupees. 

Offences and 
penalt~es. 

as required 

(2) Any person who collects any amount by way of tax or purport~ng to be by way 
of tax under this Act in contravention of the provis~ons of sub-section (1) of section 40 
shall, on conviction by a Magistrate be liable to fine whlch may extend to 
one thgusand rupees. 

(3) Any person who- 

(a) wilf~rlly submits an untrue return, or not being already an assessee 
under this Act, fails to submit a return as required by the provisions of this Act or the 
rules made thereunder, or 
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(6)  fraudulently evades the payment of any tau assessed on him or any 
fee or other amount due from h ~ m  under thls Act, or 

1 
6 
3 
i 

(c) d~shonestly objects to a notlce lssued to h ~ m  under sub sectton (1) of . 
sect~on 27, or 

(d) belng a person obl~ged to keep and malntaln true and correct account 
and record under sub-sect~on (1) of sectlon 64 falls to keep and malntain such account 
or record, or keeps any books of account at any place in wntravention of sub-section (2) 
of section 64, or, moves the goods from one place to another In pursuance of a sale 
or purchase or otherwtse In contraveytton of the provlslons of sub-sect~on (3) of 
sect~on 64 w~thout a bill of sale or delrvery note or such other documents as may be 
prescribed, or; 

(e) willfully acts in contravent~on of any of the provisions of thls Act; or 

( f )  after purchasing any goods in respect of which he has made a declaration 
fails without reasonable excuse to make use of the goods for the declared purpose; or 

(g) makes any statement or declaration in the application for registration, 
submitted to the reg~sterlng authority, which he knows or has reason to belleve40 be 
false, or 

(11)  w~llfully acts In contraventlon of the undertaking given under sub-section (9) 
of sect~on 67 shall on conviction by a Magistrate. be l~able to a fine whrch may extend 
to two thous nd rupees and In the event of a second or subsequent convlctlon, to 
slmple lmprts nment whlch may extend to SIX months or a fine whlch may extend to 
two thousand rupees or both 4 

who prevents or obstructs an officer from exercising his powers 
his duties under section 65 or section 66 shall, on conviction, be liable 

which may extend to six months, or a fine which may extend 
to two thous21nd rupees or both. 

, (5) (a) Any owner or other person ~n-charge of a boat or a goods vehicle who 
falls to carry wrth h ~ m  any of the records or documents spec~fied In sectlon 68 or 
sectlon €19, a; the case may be, shall, on convlctlon, be f~able to simple lmprrsonment 
whlch may elctend to SIX months or frrie whlch may extend to two thousand rupees 
or both 

( h )  The owner of the boat or the goods vehicle, if he was not ~n-charge 
of the b3at or the goods vehicle, at the time of the commission of an offence under 
clause (3) st~all also be liable to be punished with the punishment provided for the 
offence '~nder clause (a) unless he proves that the offence was committed without his 
knowledge or that he exercises all due diligence to prevent t he  commission of such 
offence. 

:6) If the drlver or any other person ~n-charge of any goods vehlcle or boat, 
refuses on demand by the offlcer ~n-charge of the check-post or barr~er or the officer 
ernpowered under sub-sectton (2) of sectton 67 to glve hls name and address or the 
name and address of the owner of the vehrcle or boat or of the constgnor and consignee 

of the goods or glves any name and address whlch he knows or has reason to belleve 
to be false, or rf the drlver refuses on demand by such officer, to produce for rnspectron 
his drlver's Ilcence, he shall, on convrct~on, be l~able to s~mple ~mprisonment, whrch may 
extend to SIX months or a flne which may extend to two thousand rupees or both 

(7) Any person who makes any statement or declaration in any of the records 
or documents spec~fied in sect~on 68 or sectlon 69 as the case tnay be, which statement 
or declarat~on he knows or has reason to belleve to be false, shall, on conviction, be 
liable to simple imprisonment whrch may extend to srx months, or a fine which may 
extend to two thousand rupees or both 
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(8) Any person who is in any way knowingly concerned in any fraudulent 
evasion or attempt at evaslon or abetment of evasion of any tax. payable In respect 
of the sale or purchase of any goods under this Act, shall, on conviction. be liable to 
sir,lple imprisonment which may extend to six months or a fine which may extend to 
two thousand rupees or both. 

(9) Any person who knowingly issues a false bill, voucher, declaration, certificate 
or other document with a view to support any dealer to claim exemption or reduction 
in rate of tax on the sale or purchase of any goods under this Act, shall on conviction, 
be liable to simple imprisonment which may extend to three months ard in the event 
of a second or subsequent conviction to rigorous imprisonment for six months. 

72. (1) The prescribed authority may, whether on application macle to it in this Composition 

behalf or otherwise, give any person, who has committed or is reasonably suspected of offences 

of having committed an offence under this Act, option to pay within a specified period, 
by way of composition of such offence- I 

i 
(a) where the offence consists of failure to pay, or attem t to evade or 

evasion of, any tax payable under this Act, in addition to the tax so ayable, a sum 
of money not exceeding rupees two thousand or double the amount of t e tax payable, 
whichever 1s greater, and 

(b) in other cases, a sum of money not exceeding rupees two thousand. i 
(2) On payment of such sum of money and the tax, if any, pay ble under this 1 Act, no prosecution for an offence under this Act shall be instituted in respect of the 

same facts on which a composition has been allowed under this section. 

(3) Where the prescribed authority, on application made under sub-section ( I ) ,  
passes an order refusing to allow composition under this section, it shall record in 
writing the reasons therefor and furnish to the applicant on request a brief statement 
of the same unless in any case the prescribed authority is of the opinion that it will not 
be in the public interest to furnish such statement. 

73. No prosecution for any offence under sub-section (4) of section 71 shall be Congnizance 

instituted except with the written consent of the Deputy Commissioner. of offences. 

74. (I) The order of assessment made under this Act shall be conclusive evidence Assessment, 

in any prosecution or other proceedings. etc.. not to 
be 
questioned in 
prosecution. 

(2) The validity of the assessmerit of any tax, or of the levy of any fee or 
other amount, made under this Act, or the liab~lity of any person to pay any tax, fee 
or other amount so assessed or levied shall not be questioned in any criminal court in 
any prosecution or other proceeding, whether under this Act or otherwise. 

75. (1) No suit, prosecut~on or other proceedings shall lie against any officer or Bar of certain 

servant of the Government for ally act done or purporting to be done under th~s Act, proceedings' 

without the previous sanction of the Government. 

(2) No officer or servant of the Government shall be liable in respect of any 
such act in any civil or criminal proceeding if the act was done in good faith in the 
course of the execution of duties or the discharge of functions imposed by or 
under this Ad. 

76. No suit shall be instituted against the Government and no suit, prosecution or Limitation for 

other proceeding shall be instituted against any officer or servant of the Government for certain suits 
and 

any A@ done or purporting to be done under this Act, unless the suit, prosecution or prosecutions, 
other proceeding is instituted within six months from the date of the Act complained of. 
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Appearance 78 A iy  person who IS entitled to appear before any authority other than the 
before any Hrgh Court in connection with any proceedings under this Act may, subject to such 
author~ty In 
proceed~ngs cond~lions as may be prescribed, be represented before such authority- 

Bar of sults 77 (1) No 
and Act, be institk~teci 
proceedlngs 
to set aslde 
or modlfy 

(a )  by his relative or a person employed full time by him, if such relative or 
person IS dui), authorlsed by him in wrrting in this behalf, or 

suit or other proceedings shall, except as expressly provided under this 
in any court to set aside or rnodify any assessment made under this A d  

(11) by a legal practitioner; or 

(2) NP injunction shall be granted by any court in lespect of any assessrnerlt . 
assessments 
except as made, or to be made, or rn respect of any actrorl taken or to be taken, in pursuance 

provlded ~n of any of the provisions of this Act 
thls Act 

(I:) by an Accountant or Value Added Tax Practitioner possessing the prescribed 
qualificatl~ns and duly authorlsed by him in writing in this behalf. 

I ~ ~ U ~ ~ I C , I ~ I V I I  of I ! )  ( 1 )  If t l i ( %  ( ; ~ ~ v ~ ~ r ~ l r i i ~ ~ i t  I:. o f  ol)iliion th,it ~t IS ncccssary or expedient rn the 
I lnforrnatlon Ill public interest to p~ibllsh the ndlnes of dny dssessces and ally otller pd~t~cu l ;~~s  ICI,IIIII~ 

respect to any pi-oceedlngs under thrs Act In respect of such assessees, they may, subject to 
of the 
assessees such conditions as may be prescribed, cause to be published, such names and particulars 

In such nianrler as they think fit 

(2) 140 publication under this section shall be made in relation to arly penalty 
rmposed, or any conviction for any offence connected with any proceedings under th~s 
Act, until the time for presenting an appeal or a revision, as the case may be, has 
expired without an appeal or revision having been presented or the appeal or revision, 
~f presented, has been disposed of 

Expl?~nat~on-In the case of a firm, company or other association of persons, the 
names cjf the partners of the firm, directors, managing agents, secretaries and treasurers, 
or managers of the company, or the members of the assoc~atlon, as the case may be, 
may also be published if, in the opinion of the Government, the circumstances of the 
case justify ~t 

- 

Power to make 80 (1) The Government may make rules to carry out the of thrs ~ c t  
rules 

(2) In particular and wlthout prejudice to the general~ty of the foregoing power. 
such rules may provrde for- 

(a) all matters expressly required or allowed by'this Act to be prescribed; 

(h) determrning the total turnover or turnover of a dealer for the purposes 
of this Act, 

(c) the manner of determination of the amount payable to the dealer for 
the transfer of property in goods as goods or in some other form involved in the 
execution of a works contract; 

(d) the assessment to tax under this Act of business which is discontinued 
or the ownership of which has changed, 

(e )  the assessment to tax under this Act of any Hindu undivided family 
firm or other association of persons, where such famlly, firm or association is partitioned 
or dissolved: 

(0 the assessment to tax under this Act of business owned by minors 
and other incapacitated persons or by persons residing outside the State: 



(g) the assessment of a bcls~ness owned by any person whose estate or 
any portlon of whose estate is under the control of the Court of Wards, the Administrator 
General. the Official Trustee, or any recelver or manager appo~nted by or under any 
order of a court, 
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(11) the adminstration of the check-posts set up and barriers erected under 
this Act and the regulation of the work therein; 

~ 
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( I )  compelling the submission of returns; i 1 

, 

0) the form in which and the particulars to be contained in any declaration 
to be grven under this Act, the authority from whom, the conditions subject to which and 
the fees subject to payment of which any form of declaration prescribed under the Act 
may be obtained, the manner in which any such form may be used and any such 
declaration may be furnished; 

(k) the duties and powers of the officers appointed for the purpose of 
enforcing the provisions of this Act; /I 

(4 the term of office, and the conditions of service, of the members of the 
Appellate Tribunal; I I 

(m) the circumstances in which and the extent to which fees paid in 
pursuance of section 58 may be refunded; 

(n) the issue of bills or cash memoranda, the class or classes of dealers 
who should maintain counterfoils for the same and the particulars to be shown in and 
the manner of maintenance of such counterfoils and the time for which they should be 
preserved; 

(0) the maintenanco of purchase bills or accounts of purchases and sales 
by dealers and the time for which they should be preserved; 

(p) the issue of delivery notes in respect of goods delivered or transferred 
to retail dealers in pursuance of sales effected to them, the form and manner of their 
issue and the time for which they should be preserved; 

(9) generally regulating the procedure to be followed and the forns to be 
adopted in proceedings under this Act. 

(3) (a) In making a rule under sub-section (1) or sub-section (2), the Government 
may provide that a person guilty of a breach thereof shall be punishable with fine which 
may extend to rupees one thousand and, where the breach is a continuing one, with 
further fine which may extend to rupees fifty for every day after the first during which 
the breach continues. 

;A 
, (b)  No court inferior to that of a judicial Magistrate shall inquire into or try 

any offence consisting of a breach of a rule. 

(4) (a) All rules made under this Act shall be published in the Tamil Nadu 

1. Government Gazette and, unless they are expressed to come into force on a particular 
/ ) -  day, shall come into force on the day on which they are so published. 
P 

< .  

(d) All notitications issued under this Act, shall, unless they are ?xpressed 
to come into force on a particular day, come into force on the day on which they are 

'so oublished. 

(5) Every rule made or notification issued under this Act, shall, as soon as 
possible, after it is made or issued, be placed on the table of the Legislative Assembly 
and if, before the- expiry of the session in which it is so placed or the next session, 
the Legislative Assembly agrees in making any modification in any such rule or 

. notificat~on. or Legislative Assembly agrees that the rule or notification should not be 
made or issued, the rule or notification shall thereafter have effect only in such modified 
form or be of no effect, as the case may be, so however, that any 'such mcdification 
or annulment shall be without prejudice to the valitlity of anyth~ng previo~sly done 
irrlder that rule or notification. 
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Power to 81 (1) ,"in assessing author~ty or an appellate or revlslng author~ty ~nclud~ng the 
surnmon Appellate Tr~Sunal or any off~ce~ of the Cornrnerc~al Taxes Department, not below the 
w~tnesses rank of an Ass~stant Comrnercldl Tax Off~cer shall, for the purposes of th~s Act, have 
and 
product~on of all the powers conferred on a court by the Code of Civil Procedure. 1908, for the Centralkt  

of 1908 
documents purpose of--. 

(a) summoning and enforcing the attendance of any person and examining 
him on oath or affirmation; and 

(b)  compelling the production of any document. 

(2) Without prejudice to the provisions of any other law for the time being in 
force, where a person to whom a summon is issued either to attend to give evidence, 
or produce accounts, registers, records or other documents at a certain place and time 
intentionally omits or fails to attend or produce accounts, registers, records or other 
documents at such place or time, the authority or officer mentioned in sub-section (1) 
may, after giving the person concerned a reasonable opportunity of being heard, impose 
upon him by way of penalty a sum not exceeding rupees five hundred. 

(3) Any officer of the Commercial Taxes Department, not below the rank of an 
Assistant Commercial Tax Officer shall have powers to call for such information, particulars . 
or records as he may requtre from any person for the purpose of assessment, levy and 
collection of tax under this Act. 

Power to get 82. (1) An assessing authority, or appellate or revising authority under this Act or 
any officer of the Commercial Taxes Department not below the rank of an Assistant 
Commercial Tax Officer may by writing, require any person or authority to furnish such 
information, particulars or records available with that person or authority as will be 
usefull or relevant to any proceeding under this Act. 

i _l 

(2)   he person or authority from whom such information, particulars or records 
is or are required under sub-section (1) shall furnish, within a reasonable time, the 
information, particulars or records if available. 

Power to 83. If any difficulty arises in giving effect to the provisions o! this Act, the Government 
remove may, by notification in the Tamil Nadu Government Gazette, make such provisions not 
difficulties, inconsistent with the provisions of this Act as appear to them to be necessary or 

expedient for removing the difficulty: . 
Provided that no such notification shall be made after the expiry of a period of 

two years from the date of commencement of this Act. 

Power to 84 (1) An assessing author~ty or an appellate or revlslng author~ty (includ~ng the 
rect~fy any Appellate Tribunal) may, at any tlme with~n five years from the date of any order 
error passed by- it, rect~fy any error apparent on the face of the record. 
apparent on 
the face of 
the record 

Provided that no such rectification which has the effect of enhancing an 
assessment or any penalty shall be made unless such authority has given notice to the 
dealer and has allowed him reasonable opportunity of being heard. 

(2) Where such rectification has the effect of reducing an assessment or penalty, 
the assessing authority shall make any refund, which may be due to the dealer. 

(3) Where any such rectificat~on has the effect of enhancrng an assessment or 
penalty, the assesslng authority shall give the dealer a revised notice of assessment or 
penalty and thereupon the provisions of th~s Act and the rules made thereunder shall 
apply as ~f such not~ce had been given in the first instance. 

(4) The ,powers under sub-section (1) may be exercised by the assessing 
authorities even though the original order of assessment, if any, passed in the matter 
has been the subject matter of an appeal or revision. 
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(5) The provisions of this Act relatlng to appeal and revlslon shall apply to an 
order or rectification made under this Section as they apply to the order in respect of 
which such order of rect~ficatior~ has been made. 

85. (1) All particulars contained in any statement made, return furnished or accounts. Prohibition of 
registers, records or documents produced under the provisions of this Act or in any disclosure of 

evidence given or affidavit or deposition made, in the course of any proceeding under particulars . . 

produced this Act or in any record of any proceeding relating to the recovery of a demand, 
before tax 

prepared for the purposes of this Act shall be treated as confidential a ~ d  shall not be authorities. 
disclosed. 

(2) Nothing contained in sub-section (1) shall apply to the disclosure of any 
such particulars- 

(a) for the purpose of Investigation of, or prosecution for, an offence under 
this Act, or under the lndian Penal Code, 1860 or under any other law for the time 

/ 

being in force; or 
\ ,' \ -  

(b) to .any person enforcing the pro~isions of this Act where it is qecessary - - 
to disclose the same-to him for the purposes df this Act; or - \ , I  - I > - ,  . 

- (c) occasioned by the lawful employinent under this Act of any process for :,, y 
the recovery of any demand; or , ,  --. J 

. ' %  

(d) to a civil court in any suit to which the Government are $arty and - ,-. \ 

which relates to any matter arising out of any proceeding under this Act; or 

(e) occasioned by the lawful exercise by a public servant of his powers 
under the lndian Stamp Act, 1899, to ~mpound an insufficiently stamped document; or 

(0 to an officer of- 

(0 the Government of India; or 

(ill the Government of any State or Union Territory in Inqia w.th which 
an arrangement for disclosure on a reciprocal basis has been entered into by the 
Government; or 

I 

(g) to an officer of any department other than the Comrnerclal Taxes 'I 
Department of the Government after obtainlng- / ! i  

(0 the permission of the Assistant Commissioner of the distri,:t where ; : ;, , 

' 1 ,  

such particulars are to be furnished by an officer subordinate to the Assistant Comrrlissioner: I ' I  

and ; ( I  

, 
I / (  

(ig the permission of the Commissioner of Commercial Taxes where I , ,  !I 
such particulars are to be furnished by an Assistant Commissioner or an Appellate 
Assistant Commissioner or an Appellate Deputy Commissioner or a Deputy (:omn~issioner ' i l l  l 
or a Joint Commissioner: 

Provided that such particulars shall be furnished under this clause only in 

. 1 :  
1 / I 

exceptional cases and that any officer obtaining such particulars shall kkep them as I . . 

confidential and use them as confidential and use them only in the lawfiil.exercise of 
the powers conferred by or i~nder any' enactment; 

L ! 

(3) Nothing herein contained shall prevent the publication of the finall assessment 
of any party in the prescribed manner. 

86. (1) 1-he Government may, by notlficatlon, alter, add to or cance any of the Power to I amend I 

Schedules I 
Schedules I 

(2) Where a not~flcat~on has been Issued under sub-sectlon (1) there shall, 
unless the notiflcatlon IS In the rneantlme rescinded, be Introduced ~n the Leglslatlve 

I 

Assembly, as soon as may be, but In any case durlng the next session of the ! 
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Legislative Assembly following the date of the issue of the not~ficatiop a 0111 on behalf 
of the Govern,nent, to glve effect to the alteration, addit~on or cancellatton. as the case 
may be, of the Schedules specified In the not~fication, and the notificat~on shall cease 
to have effect when such 8111 becomes law whether w~th or without modifications, but 
wrthout prejudice to the validity of anyth~ng previously done thereunder. 

Provided that if the notification under sub-section (1) is issued when the 
Legislative Assembly is in session, such a Bill shall be introduced in the Legislative 
Assembly durihg that session: 

Provided furthsr that where for any reason a Bill as aforesaid does not become 
law within six months from the date of its introduction in the Legislative Assembly, the 
notification shall cease to have effect on the expiration of the said period of six months. 

(3) All references made in this Act to any of the Schedi4es shall be considered 
1 

as relating to the Schedules as for the time being amel~ded in exercise of the powers 
conferred by this section. 

4 
Construct~on 87. Reference to "Tarn!l Nadu General Sales Tax Act" or "Tamil Nadu Add~t~onal 

Of reference Sales Tax Act" in any Act, or In any rule, notification, proceeding, order, or other 
to Tamrl instrument made or issued under that Act. shall be construed as reference to Nadu 
General "Tamil Nadu Value Added Tax Act". 
Sales Tax i 
Act or Tamil 
Nadu 
Addrtronal 
Sales Tax 
Act. 

Repeal and 88. (1) The Tamil Nadu General Sales Tax Act, 1959 and the Tamil Nadu Additional Tamil Nadu 
savings. Sales Tax Act. 1970 (hereafter in this section referred to as "the said Act or 1970 Act") Act of 

are hereby repealed: 1959. 

Provided that such repeal shall not affect the previous operation of the said Act Tamrl Nadu 

or 1970 Act, as the case may be, or any right, privilege, obligation or liability already Act 14 of 

acquired, accrued or incurred thereunder and subject thereto, anything done or any 
cluding any appointment made, any notification, notice or order issued. 
ulation framed or forms prescribed and any certificate, licence or permit 
cise of any power conferred by or under the said Act or 1970 Act, as 
e, shall be valid and always as deemed to have been valic', during the 
Act or 1970 Act, as the case may be was in force notwithstanding the 
~d Act or 1970 Act as the case may be. 

(2) E; registered dealer, who would have continued to be so under the said Act 
or 1970 ~ c i ,  as the case rrlay be, had this Act not come into force, shall be a 
reyister2d dealer till a fresh cert~ficate of registratlon is granted to him under this Act 

(3) Notwithstanding the repeal of the said Act or 1970 Act, as the case may 
be.- 

(a) any action or proceedings already initiated under the said Act or 1970 
Act, a!; the case may be shall validly be continued under the provisions of the sa~d 
Act or 1975 Act, as the case rnay be which relates to the period prior to the coming 
into force 3f this Act, 

(b) any person liable to pay any tax, fee, penalty, interest or other amount 
under the sa~d Act or 1970 Act, as the case may be for any per~od before coming into 
force of this Act, shall be levled, assessed and collected under the provisions of thls 
Act, as rf this Act were rn force dunng the said per~od. 

(c) any fee pard for registrat~on or renewal of such reg~stratron under the 
sa~d Act, shall be deemed to have been pard for the reg~strat~on under Ihls Act - 



13. 
t (d) any person 'appointed by the *Government as the Comniissioner, 

Joint Commissioner, Deputy Commiss~oner, Assistant Commrssroner and Corn!nercral 
' i :  Tax Officer c~nder section 28 of the sa~d Act and cont~riuing In office as such immed~ately 

before the commencement of th~s Act, shall, on and from !he date of commencement 
of thrs Act, be deemed to have been appointed under t h ~  Act and shall contrnue rn 
off~ce as such t~l l  such person ceases to be the Comm~ss~oner, Jolnt Co~nmrssiorier, 
Deputy Cornmtssroner, Assrstant Comrnrssroner and Commerc~al Tax Offrcer, 

(e) the Chairman or any nlembers of the Appellate Tr~bunal apuo~nted 
under sect~on 30 of the sa~d Act and contlnu~ny 111 off~ce as such ~mmedlately before 
the cammencement of thls Act, shall, on and from the date of commencement of th~s 
Act, be deemed to have been appointed as the Chairman and members of the Appellate 
Tribunal under this Act and shall contlnue in office as such till he ceases to t ~ e  such 
Chalrman or member; 

( f)  the officers of the enforcement wing who had jurisdiction and powers 
under the said Act or 1970 Act, as the case may be, immediately b e f ~ ~ r e  the 
commencement of this Act, shall on arid from the commencement of this Act, be 
deemed to have been continued, and shall have jurisdiction and powers, under ':his Act; 

(g) any accounts, registers or documents of any dealer retamed before the 
commencement of this Act under any of the provlslons of the said Act or 1970 Act, as 
the case may be, shall on the day ~mmed~ately before the commencement of .his Act, 
continued to be retamed In accordance wlth provlslons of thls Act, 

I 
(h) any goods including goods deta~ned before the commenct?ment of this 

Act under any of the provisions of the said Act or 1970 Act, as the 
not released before the commencement of thls Act, shall continue 

4 until such goods are released in accordance wlth the provisions of 
-, 

3 (0 all rules, regulations, notifications, clarifications or orders m de or issued 
under any of the provisions of the said Act or 1970 Act, as the case ay be, and 
continuing in force on the date immediately before the commencement of b his Act, shall 
continue in force on or after such date in so ,far as they are not inconsistent with the 
provisions of this Act or the rules made thereunder untll they are repealed or amended. 

(4) All arrears of tax, interest, penalty, fee or other amount due under the said 
Act or 1970 Act, as the case may be, on the date of commencement of this Act, 
whether assessed or levied before such commencement, or assessed or levied after 
such commencement, may be recovered as if such tax, penalty, interest, fee or other 
amount is assessed or levied under the provisions of this Act and all methods of 
recovery including levy of penalty, interest or proseci~tion provided under this Act, shall 
apply to such arrears, as if such amounts are assessed, levied and dernanded under 
tbis Act. 

( 5 )  Notwithstanding anything contained in sub-section (I), any application, appeal, 
revision or -other proceeding made or preferred to any authority under the said Act or 
1970 Act, as the case may be, and pending at the commencement of this Act, shall, 
after such commencement, be transferred to and disposed of by the officer or authority 
who would have had jurisdiction to entertain such application, appeal, revision or other 
proceedings under this Act, as if it had been in force on the date on which such 
application, appeal, revision or other proceeding was made or preferred. 

(6) (a) Every registered dealer shall be entitled to claim input tax credit for the 
sales tax paid under the said Act on the goods held in stock excluding capital goods, 
on the date of commencement of this Act, subject to the conditions and in the manner 
as may be prescribed: 

Provided that such goods should have been purchased not more than olre year 
prior to- the date of commencement of this Act and are eligible for input tax credit. 

jh) The registered dealer, who claims input tax credit on stock, shall furnish 
to the assessing authority, stock inventory with the details of purchases within th~rty 
days from the date of commencement of this Act. 
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THE FIRST SCHEDULE 1 

PART-A 

[See sub-sectlon (1) of section 91 

I Goods which are taxable at  the rate of 1 per cent. 

S1. No. Description of the goods. 

(1) Bulbon, that IS to say, gold, silver and platinum in mass and uncoined. 
pure or alloy, and specre including palamarel sliver and kora gold 

I 

(3) 1 Precious stones namefy, dramonds. emeralds, rubies, pearls, natura! or 
I cuftured, cats eye, sapphires, cafbuncle or garnets, coral, sardonyx, topaz, 

other semi precious stones and synthetic gems whether they are sold 
loose or as formrng part of any articie or jeweilery in whch they are set 

(4) Worn-out or beaten jewellery. 

(2) 

PART-B 

Gold. silver, pearls, noble metals (platinum, iridium, osmium, palladium. 
rhodium and ruthenium) and jewellery made of it, semi precious stones 
and articles made of gold and silver. 

[See sub-section (2) of section 31 

Goods which are taxable at the rate of 4 per cent 

I:J.No. Descn'ption of the goods. 

{I) Acids and chemicals of all kinds other than those specifred elsewhere 
in the Scheduie. 

(2) Agrrculturai impiements not operated manually or not driven by anrrnat. 
sprayers, sprinklers and dnp imgation equiprnents ~ncluding thejr parts 
and accessorres. 

(a) All types of yarn (other than those specified In the Fourth Schedule). 

(b) %ng threads of all kinds whether natural or artificial but excluding 
surgical sewing thread. 

(c) Waste of all types of yam and sewing thread, 
. - 

A11 utens~ls other than those specified in the Fourth Schedule, induding 
pressure cookersfpans except utensils made of precious' metals. 

Aluminium conductor steel reinforced (ACSR). 

Arecanut, betel nut, scented nut, seeval whether roasted or scented and 
arecanut powder. , . J .  , 

(a) Artides and jewellery made of rolled gdd and imitation gold, 

(b) Imitation leweBet-y. 

Bakery products ~ndud~ng bun. rusks. biscuits and cakes sold wrth or 
wthout a brand oame 

Bamboo. 

Bark of plants, dry plant and dry flower 
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(1 1) Basic chromtum sulphate, Sodium bi-chromate and Bleach l 

(12) Bearings 

(15) Beedi leaves 

quid 

(13) Beds, pillows and quilts made of cotton or silk cotton 

(14) Bed sheet. other than those specified in Fourth Schedule, y 

I (1 6) Beltings 

llow cover 

I (t 7) Biomass briquettes /I I 

and other textile made-ups 

I (18) Bitumen 

I (19) Bfue metal i :ti E 
(20) Bolts, nuts, screws and fasteners 

(21) Bone meal 

(22) (a) Bricks of all kinds including fly ash bricks, refractory bricks asphaltic 
roofing, earthern tiles and refractroy monolithic 

(b)  Brick-bats, brick ballast, hotlow block bricks, cement hollow 
biocks, 

(c) Country bricks and country tiles made of baked clay and other 
machine made or hand made (other than those specified in the 
Fourth Schedule) and stone-ware 

(d) Crog of (a) to (c) 

(23) Buckets and Kudams made of iron and steel, plastic or other materials 
(except precious materials) 

(24) Camphor 

(25) Capital goods as described in section 2 (11) of the Act. 

(26) (a) Centrifugal and monoblock, submersible pump sets for water handling 
and parts thereof 

(b) Pump sets, of 3 h.p. and 5 h.p. 

(27) (0 Chemical fertilizers, 

(ir) Insecticides, pesticides, rodenticides, germicides, Weedicides, 
fungicides, herbicides and combinations thereof, anti-sprouting 
products, plant-growth promoters, plant nutrients, micro nutrients. 
bio fertilizers, disinfectants and gypsum of all forms and descriptions 

(iir) Insect repellent coils, mats, liquids and creams and 

(iv) - Mosquito destroyers, insect killer devices including heating devices 
used with insect repellant mats and mosquito nets of all kinds. 

' (28j ciay' including fire clay, fine china clay and ball clay 

, (29) Coal tar 

(30) Coffee Ceans and seeds. cocoa pod and beans and chicory 

ill I ~ 
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( 3  1 I (,(JI~ yroducts r:xc.lud~~~rj mattresses I 
(J%) (;c~luul twxus c ~ ~ ~ y o ~ i s ,  palntlny boxes patntrng water colours, or1 C O ~ O U ~ S  1 

n cakes or In lrqljrd forms, drawrng boards, brushes used thereln 

(33) Combs 

(34) Communication equipments such as Private Branch Exchange (PBX) 
and Electronrc Private Autornatrc Branch Exchange (EPABX) 

(35) Computer statronery 

(36) Cottage cheese 

(37) Cotton waste 

(38) Crucibles 

(39) Cups, tumblers and plates of paper and plastic 

(40) Cycles, bi-cycles, tri-cycles including delivery tri-cycles, children tri-cycles 
and carriages, tandem cycles, cycle combinations, parts and accessories ' 

including tyres, tubes and flaps used therewith, cycle seat covers, cycle 
locks, cycle dynamo l~ghts and cycle pumps. 

(41) Dedared goods as specified in section 14 of the Central Sales Tax Act, 1956, 
other than those specified elsewhere in any of the Schedules. 

(42) D o o r  mats, handicrafts, table mats, wall hangings made of jute 

(43) Dtroop and Agarbatt~ 

(44) Drugs and med~cines including vaccines, syringes and dressings. 
medicated ointments produced under drugs licence, light liquid paraffin 
of IP grade 

(45) Dyes, that is to say,- 

(i) Ac~d dyes, (ii) Alizarine dyes, (iii) Bases, (iv) Basic dyes, (v) Direct 
dyes, (vi) Napthols, (vii) Nylon dyes, (viii) Optical whitening agents; 
(ix) Plastic dyes, (x) Reactive dyes, (xi) Sulphur dyes, (xii) Vat dyes, 
(xiii) All other dyes. 

(46) Electrodes and soldering wires 

(47) Exercise book, graph book and laboratory note, book, other than those 
specified in Fourth Schedule 

.. > 

(48) Feeding bottles and Nipples 

(49) Fibres of all types and their waste other than those spec~fied in the 
Fourth Schedule 

(50) Fly ash (other than those specified in Fourth Schedule), Coal ash of all 
kinds and clinker. 

(51) Foods and food preparcitions and mixes including instant foods, coconut 
milk powder, pickles, sweets. cheese, confectionery, chocolates. toffees 
and savouries like chips and popcorn sold without a brand name other 
than those specified in the Fourth Schedule. 

(52) Fr~ed and roasted grams, peas and peas dhall, chlllles, corrlander. 
turrnerrc, sh~kakal, shrkakar powder. jaggery gur, rncludtng jaggery powder 
and Nattu chakkaral other than those spec~f~ed rn the Fourth Schedule 

(53)  Frled groundnet herriel 
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(54) Glass Beads and Glass marbles (Goligundu) :I, ? 1 
Glass bottles whether old or used 

Glucose 

( r )  Handmade embroidery products. 

(ir) Handmade paper including handmade paper board, and 

(iir) Handmade ultramarine blue, handmade washing blue, handmade 
robin blue, handmade laundry brightners of all its forms. 

( Hair and body cleaning powders containing shikakai, boonthikkottai, 
illuppai oil cake, poolankzhangu, usilai leaves, kasthuri manjal and 
any such ingredients or two or more of such ingredients 

(ii) Scouring or cleaning powder other than branded and hand made 
soaps and hand made shampoos. ' 

Helmets 

( i )  Honey. (ii) Bees wax 

( i )  Hosiery goods, (ii) Junnadi goods 

(i) Human hair, (ii) Wigs , 

Husk and bran of all cereals, pulses and grams (other than those 
specified in the Fourth Schedule). 

Ice creams sold without brand name 

Industrial cables (High voltage cables, XLPE Cables, jelly filled cables, 
optical fibres). 

Industrial inputs for use in or in connection with the manplfacture of 
goods in the State, packing materials and lables, as notified by the 
Government. 

Information Technology products as notified by the Government 

Insulators 

Intangible goods like copyright, patent, REP licence. 

Jari of all kinds including metallic yarn, metallic jari yarn, metallic plastic 
yarn, polyester film yarn and radiant yarn 

Kerosene sold through Public Distribution System 

Knitting wool 

Lac and Shellac 

(I) Lemon grass oil, (14 Laurel oil, (iir) Ginger grass oil 

Light roofing sheets obtained by immersing paper mat. in hiturnen 

Lignite 
1 

Linear alkyl benzene (LAB). Sulphonic Ac~d. Alfa 0lefirIi and Sulphonate 
I 
I 
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(80) Maize products 

(81) Medical equipmenudevices and implants 

(82) M~lk food and mrlk products (tncludrng Flavoured milk, skimmed mrlk 
powder, Tinned, bottled or packed) Baby milk food, paneer, milk powder 
and UHT milk 

(83) Mixed PVC stabilver 

(84) Moulded plastic footwear, hawai chappals and straps thereof other than 
those specified in the Fourth Schedule. 

(85) Napa Slabs (rough flooring stones) 
i 

(86) Napthalene balls 

(87) Newars 

I (88) Non-alcoholic beverages sold without a brand name 

I (89) (i) Non-ferrous metal and alloys. 

(ii) Metal powder including metal pastes of all types and grades 
and metal scraps other than those falling under the declared 
goods, 

(iii) All metal castings, 

(iv) Extrusions of non-ferrous metals such as aluminium, copper, and 
zinc. 

(90) Non-mechanized boats used by fishermen 

(91) Oats 

(92) Oil seeds other than those specified in Section 14 of Central Sales Tax 
Act, 1956 (Central Act 74 of 1956). 

(93) Ores and minerals, lime. lime stone, products of lime and dolomite 

:%'. C 3 C i r l ~ ~  cases b ~ k ~ ~ g  materials including cork. cork sheets, gunny 

fags '2==C' *a* S u 2  mFLw crrjar Strips and -wr izbncs 
newan &m, hessian bscd w r .  p > m e  ad H e s m  cased w 
hrgh density polythene, fabnc based paper and b~tuminaed water proof 
paper, Jute twine, polythene and plast~c bags including LDPE plastrc 
bags for milk pouches; tin containers, shooks, tea chests, wooden boxes, 
wooden shavings, wooden crates, wooden cable drums or other materlal 
notified by the Government in this behalf. 

Explanation.-Planks pannels, battens, when assembled will form tea 
chest or packrng cases will come under pack~ng cases for the purpose 
of thts entry. 

(95) 1 Palm fatty acid 

(96) Paper of all sorts, paper board, newsprint and waste paper 

(97) Paraffin wax of all grade standards other than food grade standard 
including standard wax and match wax. 
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(98) Perambulators includlng push chairs for babies and tyres, tubes and 
flaps used therewrth. 

(99) Petromax lights .. . . - \, 

~ O O )  Pipes, tubes arid its fittings of all varietres including hose pipes, ductile , '.: ,z 
,'nd 

, pipes arid PVC pipes. 2 

(101) Pizza bread 

'ji 
(102) . Plastic granules. plastic powder, master batches and scraps 

(103) Plastic raw materials 
3 ' I t  

(104) Pollution control equipments as notified by the Governmerrt 

(105) Printed material including diary and calendar other than those specified 
in the Fourth Schedule. 

(106) Printing or drawing ink, whether or not concentrated or solid. excluding 
toner and cartridges other than those specified in the fourth Schedule. 

(107) Processed fruit and vegetables including fruit jam, jelly, pickle, fruit 
squash, paste, fruit drink and fruit juice (whether in sealed ::ontainers or 
otherwise), other than those specified in the Fourth Schecluie. 

(108) Processed meat, poultry and fish 

& (109) Pulp of bamboo, wood, bagasse and paper 
i r 

Pulses and grams other than those specified elsewhere in the Schedule 

Quinine and its products 

Railway wagons, engines, coaches and parts thereof, 
i 

Raw Cashew, Cashew nuts, fresh or dried, whether or not sheled or 
peeled. 

Raw silk and silk yam imported from abroad 

Readymade garments 

Ready to use flour pastes 

Renewable energy devices and spare parts other than those specified 
in the Fourth Scbedute. 

River sand and grit, red earth and red gravel 

Rubber, Raw rubber, tatex, Dry ribbed sheets of RMA grades, Tee 
lace. Earth scrap. Ammmiated latex, Latex concentrate, Centrifugal latex. 
Dry crepe rubber, Dry bsock rubber, Crumb rubber, Skimmed rubber and 
all other qualities and grades of latex, Reclajrned rubber, All grades and 
qualities and Synthetic rubber. 

Sago and starch of at1 kinds 

Salt for industrial use 
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(122) Scraps and Wastes namely :- 

(a )  Alurninlurn scraps. 

(b )  Non-ferrous scraps, non-ferrous metal scraps. that is to say, 
scraps of copper, copper alloys, brass, lead and lead alloys 
(other than those specified elsewhere in the Schedule) 

(c )  Cloth rags. 

(d) Waste of wool (goats hair and similar fibrous growth on bodies 
of animal) and waste of woolen yarn, 

(e) Old brass, copper and stainless steel vessel whether worn out 
or beaten, and 

(4 Waste of paper board. 

(123) Sewing machrnes, its parts and accessories 

(124) Sherbet 

(125) Ships, boats and other water vessels 

(126) Silk cotton seeds 

I 
(129) Spectacles, parts and components thereof, contact iens and lens cleaner 

(127) Silk fabrics (excluding handloom silks) tobacco and textile fabric unless 

(130) Spices of all varlet~es and forms including cumin seed, aniseed, other 
than those specified in the Fourth Schedule. 

(128) 

(131) (0 Sports goods including goods for indoor or outdoor games, swings. 
medals, cups. trophies, shields and badges excluding apparel and 
footwear. 

covered by AED. 

Solvent oils other than organic solvent oil 

(I!) Childrens' palyground equipments 

(132) Student note books and copy books other than those specified in the 
Fourtt~ Schedule. 

Sweets made of groundnuts, gingelly, puffed rice, fried gram and peas 
dhall and murukku. 

Tamarind seed and powder 

Tanning materials of vegetable origin 

Tapioca flour 

Tea 

Tools 

Toys excluding electronic toys 

(4 Tractors of all kinds (excluding &er tractors). and articles 
~ ~ ~ k e r g  kk@&s) -ed b u s e  gewsaity as parts and 
accessxes of tradm a d  took a n d  iqhnems used Burem81 



TAMIL NADU GOVERNMENT GAZETTE EXTRAORIIINARY - 199 
..-- -- 

I (ill Trailors of tractors of all kinds, 

(111) Power tillers, threshers, cornblned harvesters and transplanter. 
and 

(IV) attachments and parts of (i), (11) ?*,d (~ii) ~ (141 ) Transformers 

(142) Transmission wires and towers 

(143) Umbrellas of all kinds including beach and garden umbrellas and folding 
umbrellas and parts thereof. 1 

(144) Vanaspati (Hydrogeneted Vegetable Oil) 1 

(146) Vegetable vathal of all kinds sold under a brand name dther than those 
specified in the Fourth Schedule. 

(145) Vegetable oil and oilcake other than those specified 
Schedule. 

(147) Wet dates 

in the Fourth 
t 

(148) Wheat i 

I 

(149) Wheat Flour, Atta, Maida and Rava (sooji) 

(150) Windmill for water pumping and for generation of electricity. 

PART-C 

[See sub-section (2) of section (3)] . , 
1 

Goods which are taxable at the rate of t2.5 per cent 

Description of the goods I 

All goods other than those exempted in Fourth Schedule and those 
specified in Second Schedule and in Part-A and Part-I3 of the 
First Schedule. I 

TtgE SECOND SCHEDULE 

[See sub-section (5) of section (3)] 1 
i 

Serial 
No. 
(1) 

Description of the goods 

1 Alcoholic liquors of all kinds for human 
consumption which are purchasedl 
procured/brought from outside the State 
other than foreign liquors falling under 
item 3. 

2 Alcoholic liquors of all kinds for human 
consumption, other than liquors falling 
under items 1 and 3. 

Point of levy Rate of Tax 

At the point of 58 per cent 
first sale in the 
State. 

At the point of 58 per cen. 
first sale in the 
State. 

At the second 38 per cent 
point of sale in 
the State. 
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3 Forelgn Ilquors, that IS to say, Wlnes, At the pant of 73 per cent 
Spints and Beers imported Into lndla from first sale In the 
foreryn countr~es and dealt with under the State 
Indlan Tariff Act, 1934 (Central Act 32 of 
1 34) or under any other law for the tlme 1 b Ing In force relatlng to the dut~es of 
ccstoms on goods imported Into India 1 

4 ~J(iation Gasoline 
I 

At the point of 29 per cent 
first sale in the 
State. 

5 (I) Avlatlon Turblne Fuel tncludrng jet fuel At the polnt of 29 per cent 
first sale in the 
State 

(ii) ~v ia i ion  Turbine Fuel sold to a Turbo- At the point of 4 per cent 
prop Aircraft. first sale in the 

State. . 
6 Petrol wit5 or without additives At the point of 30 per cent. 

first sale in the 
State. 

7 High Speed Diesel Oil 

8 Light Diesel Oil 

At the point of 23.43 
first sale in the per cen: 
State. 

At the point of 25 per cent 
first sale in the 
State. 

9 Kerosene other than those sold through At .the point of 25 per cent 
Public Distribution System first sale in the 

State. 

10 Molasses % At the point of 30 per cent 
First safe in the 
State. 

11 Sugar, Textile and Tobacco products not At the pornt of 4 per cent 
produced or manufactured in India. first sale in the 

State. 

12 Sugarcane At the point of Rs.60 per 
.last purchase. metric ton  

Explanation I.-For the pcrpose of levy of tax at the second point of sale in the 
State for the item in SI.No 2,  the turnover of the goods liable to tax shall be arrived at 
by deducting the turnover of such goods on which tax has been tevred at the first point 
of sale. 

Explanat~on //.-For the purpose of petroleum products of this Scheduje, a safe by 
one oil company to another orl company shall not be deemed to be the first sate In thts 
State and accordrngly any sale by one oil company to another person (not berng an oil 
company) shall be deemed to be the frrst sale a the State. 

Explanation Ill.-For the purpose of Explanation I t .  'Oil Company' means (a) Chennar 
Petroleum Corporatlon Llmrted, ( b )  The lndran 011 Corporation Ltd . (c) The Bhd~at 
Petroleum Corporation Ltd , (d )  The Hlndustan Petroleum Corporatlon Ltd , 
(e) Indo-Burma Petroleum Company Ltd , (9 Kochl Refineries Lrmrted and Includes any 
other or1 company notifled 111 this behalf by the Government In the T R I ? ? ~ ~  Nnclo 
Government Gazette. 
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THE THIRD SCHEDULE It 

(See section 8) / /  
Compounded rate for Hotels, Restaurants and Sweet Stalls il 

1. No. 
(1) 

Turnover slab 
(2) 

Rate of tax. 

(3) 

(1) Where the total turnover exceeds ten lakhs of rupees Twelve thousand rupees per annum 
but does not exceed twenty-five lakhs of rupees. 

(ii) Where the total turnover exceeds twenty-five lakhs Twenty-four thousand rupees per annum 
of rupees but does not exceed thirty lakhs of rupees. 

(iii) Where the total turnover exceeds thirty lakhs of Thirty-six thousand rupees per annum 
rupees but does not exceed forty lakhs of rupees. 

Wtere the total turnover exceeds forty lakhs of Forty-eight thousand rupees per annum 
rukees but does not exceed fifty lakhs of rupees. 

Explanation.-For the purposes of computing the total turnover, the purchase turnover liable to tax under Section 12 
f the Act shall be added to the sales turnover. 

THE FOURTH SCHEDULE 

Goods exempted from tax by section 15 

i PART-A - 

Goods produced or manufactured in India and included in the First Schedule to the Additional Duties of Excise (Goods 
i Special Importance) Act, 1957 (Central Act 58 of 1957). 

1. (i) Cane or beet sugar and chemically pure sucrose in solid form 

(ii) Palmyrah sugar 

: 2. (i) Unmanufactured tobacco and tobacco refuse 
i 
i 
, (ii) Cigars and Cheroots and cigarettes, cigarillos of tobacco or of tobacco substitutes 

F<\ 
F (iii) Other manufactured tobacco including- 
I' 

(a) Smoking mixtures for pipes and cigarettes 

(b)  Biris 

(c) Chewing tobacco r 

q (d) Snuff of tobacco and preparations containing snuff 
1 .  (e) Cut tobacco. 
L 
b- 

e 3. Woven fabrics of silk or of silk waste 

4. (i) Woven fabrics or carded wool excluding hair betting 

(ii) Woven fabrics of combed wool excluding hair belting 

5. Woven fabrics of cotton 

6. (i) Woven fabrics of synthetic filament yarn 

(n) Woven fabrics of artificial filament yarn. 

7. (i) Woven fabrics of synthetic staple fibres 

(ii) Woven fabrics of artificial staple fibres 
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i (11) lerry towelling and srrn~lar woven lerry fabrlcs and tufted textlle fabrlcs 

i (111) Gauze 
I 

(IV) Lace In the plece In strlps or In niot~fs of cotton or manrnade f~bres 
I 

i (v) Embro~dery in the plece. In strtps or in motlfs 

1 (vi) Narrow woven fabrics. 

9. (I) Text~le fabrics coated w~th gum or amylaceous substances of a klnd used for the outer covers of book 
or the I~ke, trac~ng cloth, prepared pa~ntlng canvas, buckram and slrnilar st~ffened textlle fabrics 

I (ii) Tyre cord fabric of high tenaclty yarn of nylon or polyamides, .polyesters or viscose rayon 

(iii) Textiles fabrics, impregnated, coated, covered or laminated with plastlcs 

(IV) Fabrics covered partially or fully wlth textile flocks or wlth preparation containing textile flocks 

10 Pile fabrics, including 'Long pile' fabr~cs and terry fabrics, knitted or crocheted. 

PART-B 

SI. No. Description of the goods. 

1 Agricultural implements manually operated or animal driven as notified by the Government 

2 Aids and implements for physically challenged persons as notified by the Government 

3 Alumiriium domestic utensils not operated by pressure and electricity 

4 Appalam, Pappad, Vadam and Vathal 

5 Aquatic feed, poultry feed, cattle feed and animal feed including supplement concentrates and additives, wh\ 
bran, de-oiled cake, grass, hay and straw. 

6 Articles made of sea shells 

Bacterial culture for agriculture purpose, Organic manure and all kinds of seeds including green manure set 
excluding oil seeds. 

Bagasse 

Bangles other than those made of precious metals 

Black sugarcane other than those specified In the Second Schedule 

Books, Reading books, Text books, periodicals and journals including maps, educational charts, Bra~lle bo 
and globe. 

Bread (branded or otherwise) 

Broom sticks 

Candles 

Cart driven by anrmals and hand carts 

Charcoal 
' ,  

Charkha, Arnbar Charkha; handloorns, handspun yarn, handloom fabrics and Gandhi Topr. 

Ciillies, Tamarind, Coriander, Turmeric. Asafoetida (Hing), Shlkakai and Shikakai powder, jaggery and 
including jaggery powder and nattuchakkarai sold by any dealer whose total turnover in respect of those 
does not exceed rupees three hundred crores in a year 
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19 Coarse grains, paddy and rice including broken rlce 

I 
20 Condoms and contraceptives 

I 

21' Curd, lussi, butter milk, separated milk and butter without any brand name i 
# A < *  i 

22 Cycle rickshaw (without motor) i 1 
23 Earthern pot and pottery items 

24 Electoral rolls 

25 Electrical energy I 
26 (I] Energy saving choolas, (il) Solar cookers, (ii~) Municipal waste conversion devices for producing energy 

27 Firewood, excluding casurina and eucalyptus timber I I 
28 Fishnet, fishnet fabrics, fishing hooks and fish seeds, prawnlshrimp seeds , , 

29 Fly Ash- sold to brick manufacturers 

30 Footwear with sale value less than two hundred rupees 
I - ., 

31 Fresh milk, pasteurized milk and directly reconstituted milk 
A .  , . A  

32 Fresh plants, saplings, fresh flowers, green leaves, green tea leaves, betel leaves and plantain leaves 

33 Fresh vegetables including potatoes, tapioca and fresh fruits I 
34 Garlic and ginger i 
35 Gauze or bandage cloth produced or manufactured in power loom sold by a d!ealer whose aggregate turnover 

does not exceed Rupees one hundred crore In a year. 

36 Goods covered by Public Distribution System (except Kerosene) 

37 Goods manufactured by Village Blacksmith and Adisarakku items as notlfied by tke Government. 

38 Goods taken under customs bond for re-export after manufacturlng or otherw,se. 

39 Gum Benzoin including instant Sarnbirani ill the form of tablets or sticks. 

40 Handicrafts 

41 Handmade or Handloom-made woven durr~es, coir mattings and jalnakaiarns. 

42 Hand pumps, parts and fittings 

43 Handmade safety matches including partially machine, made safety matches 

44 Hank yarn 

45 Human blood including blood components and blood plasma 

46 (9 Hurricane lights and bed room lights burnlng on oil, (11) Kerosene lamps (ot than gas lights and petromax 
' 1 

I~ytits), ( r i ~ )  Kerosene stoves, (rv) Parts and accessories lncludlng wlcks of the above goods 

47 lndlan mus~cal Instruments lncludlny lndlgeno~ls handmade muslcal lnstrurnen s I I 

48 Indlgenous Serlculture products 1t 

49 . Khadl garmentslgoods and made-ups as notlf~ed by the Government ! 
! 

50 Kumkum. ~ h j a l .  Blndi, Alta and sindur 

51 Licenced software with complete Tarn11 version 
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53 Masa!a powder or paste whether or not wrth or1 or add~tives. sold without a brand name 

54 Meat, fish including dry fish, prawn and other aquatic products (other than branded, processed and packed 
items), eggs, poultry and livestock (other than race horses) 

55 (a) Metti, anklet dnd warst cord made of sllver 

(b) Thali made of gold not exceeding eight grams In weight inclusive of all attachments to such thalr bup 
without chain. 

(c) Neem or1 cake 

(d) Packed pickles. weighing below 50 grams 

(e) Wheat sold through Publrc distributron System 

(0 Student Note Books and Copy books manufactured out of paper purchased from registered dealers 
liable to pay under thrs Act. 

(g) Tamil Daily sheet calendars and 

(h) UNICEF Greeting cards and calendars 

National flag 

Non-jirdicial stamp papers sold by Government Treasuries or vendors; postal items like envelope, post carr 
etc., sold by Government; rupee note, when sold to the Reserve Bank of India and cheques, loose or i 

book form. 

Panchamirtam, Namakkatti, Vibhuti and Prasadam by religious institutions 

Pape- bags and paper envelopes (whether printed or not) 

Products of millets (flour, brokens and bran of cholam, cumbu, ragi, thinai, varagu, samai, kudiraivalai and mil( 

(I) Products of Palm Industry other than those llsted In the Frrst Schedule and of artrcle such as basket 
mats, brushes, fans manufactured out of palm leaves, coconut leaves and date leaves and thattr, koodc 
muram and other products made of bamboo or cane, palmyrah fibres and stalks, dry leaves (manthar 
leaves), coconut thatches, koral grass and korar mats, corr, coir dusts, corr fibre, coir rope and cow hu: 
(exclud~ng corr products], deccan hemp fibre (excludrng deccan hemp products), broomstick and thonn 

,(!I) tapioca kappl, taploca thlppl, groundnut shell, coconut shell and rts chrps, (1111 cotton rope, pullchakeer 
rope and brarded cord, (IV) cotton seed husk, coconut husk and paddy husk. (v )  Palm jaggery ar 
palmyrah sugarcandy, (VI) sugar candy and bura sugar 

Puffed rice, flattened or beaten rice, parched rrce, parched paddy or rice coated wrth sugar or gur, rice flo 
and de-oiled rice brar'i. 

Raw wool and anima hair. I Rubber play balls an balloons. 

Sale of following vegc;table oils by any dealer whose total turnover on sale of those goods does not excec 
rupees three hurrdred crores per annum.- 

1. Coconut oil 

2. Gingelly oil 

3. Groundnut oil 

4. Sunflower 011 

5 .  Cotton seed OII 

6. Rice bran 011 

7. All refined oil!; of the above 1 to 6; and 

81 Refined f'alm oil 
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66 Sale of oil cakes including de-oiled cakes by any dealer whose total turnover on the sales of these goods does 
not exceed rupees three hundred crores per year 

67 Sale of peas and peas dhall including broken, husk and dust thereof, by any dealer whose total turnover on 
' 

their sales of these goods does not exceed rupees three hundred crores per year. 

68 Sale of ,the following pulses and grams including broken, splits, flour, husk and dust thereof and parched and , ,  
fried grams mad? from them by any dealer whose turnover in respect of the goods in each item does not ! 

exceed rupees three hundred crores in a year:- 

1. Gram or Gulab gram 

2. Tur or Arhur 

3. Moong or Green gram 

4.  Masur or Lentil ~ 
5.  Urad or Black gram 

6. Moth 

7. Lekh or Khesari. ~ 
, 69 Salt (branded or otherw~se) including iodized or vitaminised salt for human consumption other than salt for , 
i industrial use. 

70 Saree falls 

71 Seeds of all kinds other than oil seeds 

72 semen including frozen semen 

73 Silk worm laying, Cocoon and raw silk including indigenous raw silk and indigenous silk yarn 

74 Slate, Slate Pencils and Chalk Sticks 

75 Steam I 
I 

76 Stitched Handloom and Mill-made Hand Kerchiefs 

77 Tender Coconut 

78 Toddy. Neera and Arrack 

80 Water other than- 

(I) Aerated, Mineral. Distilled, Medicinal, Ionic, Battery, Demineralised Water; and 

(i~) Water sold in sealed container. 

81 Writing Instruments, Penals, Sharpeners. Pens, Ballpo~nt Pens, Refills, Stamless Steel Nibs, Colour Pencils, 
Black Boards. Dusters. Geometry boxes and Dissection boxes 

I 
I 
I 

1 
THE FIFTH SCHEDULE ! 

[See sub-sect~on (1) of section 181 . i 
List of International Organisation - Zero Rate Sale 

Name of, the htemational orgariisatlon 

The International Labour Organisation 

The United Nations Children's Fund 



1 
3 'The Unrted Natrons Development Programme 

'The Unrted Nat~ons Educatronal Screntrfrc and Cultural Organisatlon 4 
I 

5 The Unrted Natrons Food and Agricultural Organisatlon 

6 7 iie Unrted Natrons lnformat~on Servrce 
I 

7 The Unrted Nations M~lrtary Observers Group ~n India 

8 She Unrted Nat~ons Office for Populat~on Studres 

9 The United Nations Technical Assrstant Board 

10 The World Health Organrzation 
I 

I I The World Bank 

I 

I 

Serial No. 
I 

1 Diesel engines 

2 Marbles 

THE SIXTH SCHEDULE 

(See section 70) 

Transit Pass 

Description of the goods. 

(2) 

3 Raw rubber 

4 Refrigerators, Air-conditioners, Air-coolers and Water Coolers. 

5 Washing rrachines 

6 Alcoholic Ircquors of all imds for human consumption other than Toddy and arrack. 

7 Foreign liqt~ors, that IS to say, wlnes, splrits and beers imported Into India from foreign countrres and 
w~th  unde~ the Indian Tarrff Act, 1934 (Central Act 32 of 1934) or under any other law for the tlme t 
in force relatrng to the duties of customs on goods imported into lndia 

8 Kerosene 

9 All types of plastic granules and plastic raw materials 

(By order of the Governor) 

I . S. DHEENADHAYALAN, 
secretary to  '~overnment  (in-charge). 

Law Department. 



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 

The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 7th June 2007 ar~d is hereby published for general information:- 

ACT No. 21 OF 2007. 

An Act to amend the Tamil Nadu Value Added Tax Act, 2006. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-eighth 
Year of the Republic of India as follows :- 

I .  (1) This Act may be called the Tamil Nadu Value Added Tax (Amendment) Act, short title and 
2007. commence- 

ment. 

(2) Sub-section (2) of section 6, sub-section (4) of section 9, section 10 and 
sub-section (1) of section 11, shall be deemed to have come into force on the 1st day of 
April 2007 and all other secticlns shall be deemed to have come into force on the 1st day 
of January 2007. 

IWU 2. In section 3 of the Tamil Nadu Value Added Tax Act, 2006 (hereinafter referred Amendment of 
U of to as the principal Act),- section 3. 

( 7 )  in sub-section (I), for clause (b), the following clause shall be substituted, 
namely :- 

"(b) Notwithstanding anything contained in clause (a), every dealer other 
than a casual trader or agent of a non-resident dealer who purchases goods within the 
State and effects sale of those goods within the State end whose total turnover for a year 
is not less than rupees ten lakhs shall pay tax under this Act.". 

(2) to sub-section (2), the following proviso shall be added, namely :- 

"Provided that all spare parts, components and accessories of such goods 
shall also be taxed at the same rate as that of the goods if such spare parts, components 
and accessories are not specifically enumerated in the First Schedule and made liable to 
tax under that Schedule.". 

(3) in sub-section (4),- 

(a) for the expression "total turnover", the expression "turnover relating to 
taxable goods" shall be substituted; 

(b)  for the first proviso, the following proviso shall be substituted, namely :- 

"Provided that such dealer shall not collect any amount by way of tax 
or purporting to be by way of tax.". 

3. In section 6 of the principal Act,- Amendment of 
section 6. 

( I )  in sub-section ( I ) ,  after the expression "every dealern, tho following expression 
shall be inserted, namely:- 

"other than the dealer who purchases goods from outside the State or 
imports goods from outside the country;"; 

(ill for sub-section (5), the following sub-section shall be substituted, namely :- 

"(5) The dealer who pays tax under this section shall not collect any 
amount by way of tax or purporting to be by way of tax and shall not be entitled to input 
tax credit on the goods purchased by him.". 

4. In section 7 of the principal Act, in sub-section (I), in clause (b), after the Amendment of 

expression "in clause (a)", the following expression shall be inserted, namely :- secti6n 7. 

"whose total turnover is not less than rdpees ten lakhs for a year". 
Amendment of 

5. In section 8 of the principal Act,- section 8. 

(I) in the marginal heading, for the expression "and sweet-stalls*, the expression 
"sweet-stalls and bakeries" shall be substituted; 
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(2) sub-section (1) shall be re-lettered as "clause (a)" of sub-section (1); 

(3) after clause (a) as so re-lettered, the following clause shall be inserted. 
namely :- 

' (b )  Notwithstanding anything contained in clause (a) of sub-section (1) of 
section 3, every dealer iq bakery products whose total turnover is not less than rupees ten 
lakhs but not more than rupees fifty lakhs for the year on the sale of unbranded bakery 
products and other ready to eat unbranded foods, may, at his option, instead of paying tax 
in accordance with the provisrons of sub-section (2) of section 3. pay tax at the rate 
speclfied in the Third Schedule ' 

Amendment of 6. In sectlon 19 of the pr~ncipal Act,- 
sectlon 19 - ( I )  in sub-section (3), in clause (a), for the expression, "wholly for use in the 

course of business of taxable goods", the expression "for use in the manufacture of taxable I 

goods" shall be substituted; 

(2) in sub-section (4), for the expression "four per cent of tax", the expression 
"three per cent of tax" shall be substituted; 

(3) to sub-section (6), the following proviso shall be added, namely :- 

"Provided that on the purchase of capital goods which are used in the 
manufacture of exempted goods and taxable goods, Input tax credit shall be allowed to the 
extent of its usage in the manufacture of taxable goods In thtt manner prescribed.". 

Amendment of 7. In section 38 of the principal Act, in sub-section ( I ) ,  in clause (a), for the 
section 38. 

expression "whose total turnover in respect of purchase and sale within the State", the 
expression "who purchases goods within the State and effects sale of those goods within 
the State and whose total turnover" shall be substituted. 

Amendment of 8. In section 88 of the principal Act, in sub-section (6), in clause (b), for the 
section expression "thirty days", the expression "fifty-nine days" shall be substituted. 

Amendment of 9. In the First Sctiedule to the princ~par n i ~ ,  I , .  ?art-13,- 
F~rst 
Schedule 

(1) in item 8, f ~ r  the expression "Bakery products including bun, rusks, biscuits 
and cakes sold with or wlthout brand name", the expression "Bakery products including bun, 
rusks, biscuits and cakes sold without a brand-name" shall be substituted; 

(2) for item 67 and the entries relat~ng thereto, the following item and entries shall 
be substituted, namely :.- 

"(67) Industrial inputs, that is to say, any goods falling under Part-C of this 
Schedule, including consumables, packing materials and labels but excluding plant and 
machinery, ethyl alcohol, absolute alcohol, methyl alcohol, rectified spirit, neutral snirit and 
cement, for use in manufacture and for use in assembling, packing or labelling in connection 

I with such manufacture, inside the State, of goods other than those falling under Second 
Schedule"; 

(3) in item 107, the word "pickle" shall be omitted. 

( 4 )  in item 127, the word "tobacco" shall be omitted. 

Amendment of 10. In the Second Schedule to the principal Act, in item 11, for the expression "Sugar, 
Second textile and tobacco products", the expression "Sugar and textile products" shall be substituted. 
Schedule. 

Amendment of 11. In the Fourth Schedule to the principal Act,- 
Fourth 
Schedule 

( I )  in Part-A, item 2 and the entries relating thereto shall be omitted; 

(2) in Pait 6,- 
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(0 for item 21 and the entries relating thereto, tho following item and entries 
shall be substituted, namely:- 

"21. (i) Curd, lassie, butter-milk and separated milk. 

(ii) Butter without brand name."; 

(ill in item 35, for the expression "Rupees one hundred crore in a year", 
the expression "rupees orie crore in a yearn shall be substituted; 

(ii~) in item 62, for the expression "and de-oiled rice bran", the expression 
"rice bran and de-oiled ric~e bran" shall be substituted; 

(iv) in item 85,- 

(a) for the expression "rupees three hundred crores per annum", the 
expression "rupees five hundred crores per year" shall be substituted; 

(b) far sub-items 7 and 8, the following sub-items shall be substituted, 
namely :- 

" 7.  Palm oil 

8. All refined oils". 

(v) in item 66, for the expression "ru~ees three hundred crores per year", the 
expression "rupees five hundred crores per year", shall be substituted; 

(VI] for item 68 and the entries relating thereto, the following item and entries 
shall be substituted, namely :- 

"68. Sale of the following pulses and grams including broken, splits, 
flour, husk and dust thereof and parched and fried grams made from the, , .  by any dealer 
whose turnover in respect of the goods in each item does not exceed rupees five hundred 
crores in a year :- 

1. Gram or gulab gram 

2. Tur or arhur 

3. Moong or green gram 

4. Masur or lentil 

5. Urad or black gram 

6. Moth 

7. Lekh or khesari 

8. Mochai 

9. Karamani 

10. Thatta payaru 

11. Kollu 

12. Avarai.". 

(By order of the Governor) 

S .  DHEENADHAYALAN, 
Secretary to Government-in-charge, 

Law Department. 
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RNMENT OF TAMIL NADU 

TAMIL NADU 
GOVERNMENT GAZETTE 

Part IV-Section 2 
i Tamil Nadu Acts and Ordinances 

The following Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor on the 14th November 2007 and is hereby published for general 

r information:- 
f 

a ACT No. 42 OF 2007. 

An Act further to amend the Tamil Nadu Va!ue Added Tax Act, 2006. 

BE it enacted by the Legis!ative Assembly of the State of Tamil Nadu in the 
Fifty-eighth Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Value Added Tax Shorttitleand 
(Second Amendment) Act, 2007. commence- 

ment. 
(2) (a) Clause (1) of section 2 shall be deemed to have come into force 

on the 16th day of July 2007. 

(b) Clause (2) of section 2 shall be deemed to have come into force 
on the 12th day of July 2007. 

(c) Section 3 shall be deemed to have come into force on the 5th day 
of July 2007. - 

adu 2. In the Tamil Nadu Value Added Tax Act, 2006 (hereinafter referred Amendment of 
of to as the principal Act), in the First Schedule,- First 

Schedule. 
(1) in Part-B, after item 67 and the entries relating thereto, the following 

1 item and entries shall be inserted, namely:- I 

"(67-A). Goods which are sold either by the manufacturer or by the 
trader, namely:- 
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(b) Acid oil including spent acid oil. 1 
(c) Aluminium sink (extrusion) .and composite panels. 

( d )  Artificial graphite, colloidal or semi-colloidal graphite, preparation 
based on graphite or other carbon in the form of paste, blocks powder and natural 
graphite. 

(e) Baking powder, bread improver, cake gel, vinegar, wheat gluten 
and edible gelatin used for confectionery en; ice creams. 

(f) Bioxiaiy oriented polyester film and P.V.C. film. I 
(g) Bioxialy oriented polypropylene film. I 
(h)  Buttons, zippers, zip fasteners, hooks and hoop tape, non-woven - interlining polyester wadding shoulder pad, packing materials namely hangers, collar 

band, butterfly, all types of pins and clips. 

(i) Carbon black and acetylene black and other form of carbon 
including activated carbon. 

(j) Compressor of refrigerating equipments. 

(k) Enzymes of all kinds. 

(I) Fibre glass sleeves, fibre alass tapes, milinex paper, lethoroid 
paper, empire cloth. 

(m) Flavotrring essence and synthetic food colour. 

(n) Furnace oil. 

(0) Gelatine capsules (empty). 

(p) Gases of all kinds other than Liquified Petroleum Gas. 

(q) Glass frit and other glass in the form of powder, granules or flakes. 

(r) Granulated slag (slag sand) from manufacturing of iron or steel. 

(s) Gum resin, gum arabica, gum gel and gum glue. 

(t) Industrial valves of all kinds and industrial fans. 

(u) Insulating varnish. 

(v) Liquid glucose dextrose syrup (non-medicinal). 

(w) Quenching oil, mineral oils excluding crude oil. 

(x) Naptha. 

(y) P.V.C. resin and compound of all forms and kinds. 

(2) P.V.C. sheets - plastic sheets. 

(aa) Paper cones and paper tubes. 

(ab) Parts of footwear (including upper), reprocessed sole. 

(ac)  Phenol. 

(ad) (i) Pigments including water pigments and leather finishes. 

(il) Cellulose lacquers, nitro-cellulose lacquers, clear and pigments 
and nitro-cellulose ancillaries in liquid, semi-solid or pasty forms. 

(iii) Turpentine oil, bale oil and white oil. 

(iv) Primers of all kinds. 



(ae) Printing rollers, reducers, blanket wash or roller wash and retarders 
pre sensitized plate and thermal pldte used in printing industry. 

1 (af) Resins, wood resin and ester gums. 
1 

I (ag) Scraps and wastes of all kinds. 

1 (ah) Sheets, circle, hoops, str$s, bars, rods, rounds, squares, flaps, d i l s  
d and foils of non-ferrous metals. 

(a0 Silicon carbide, silicone r'esin and silicone oil. 

(aj) Stampings. 

(ak) Super enainelled copper wire. 

(a/) Veneer sheets for olywood. 

(am)Waxes of all kinds and forms. 
* 

(an) Wood tar and wood tar oil. 

~ (ao) Yeast of all kinds and forms.". 

(2) for PART-C and the entries thereunder, the following PART and entries shall 
be substituted, namely:- 

"PART-C. 

I [See sub-section (2) of Section 31 

I Goods which are taxable at  the rate of 12.5 per cent. 

Serial Number Description of the gqods 
( 7 )  (2) 

(1) Absolute alcohol, methyl alcohol, rectified spirit, neutral spirit and 
denatured spirit. 

(2) Adhesives of all kinds including gum, glue, adhesives s'otution, gum -- 
paste, lapping compound, liquid M-seal epoxy, adhesive tap&, self 
adhesive tapes, gum tapes; gummed tapes and resin dther than 
those specified elsewhere in this Schedule. 

(3) (i) . Air-conditioning plants, air-conditioners and other air-conditioning 
appliances, air coolers, room coolers including all cooling 
appliances, apparatus and instritments. 

(ii) Refrigeration plants and all kinds of refrigerating Gpliances and 
equipments including,refrigerators, deep freezers, mechanical 
water coolers, coffee coolers. walk-in-coolers. 

(iii) Water cooler-cum-heater units. 

(iv) Parts and accessories of items (i) to (iii) above. . - 
Apparatus for making coffee under steam pressure, commonly 

known as espresso. 

Arms, ammunition$ and axb~osives of all kinds including- . .. . . . 
. . .  

(i) rifles, revolvers, pistols and bayonets, truncheons and .. . 
4 ammunition used therewith; 

. . - .  
(ii) Hand grenades; . . . .. : 

(iii) Air guns, air rifles. and pellets used therewith; 

(iv) Gelatin sticks, RDX, gun powder, detonators caps, igniters, 
electric detonators, fuses and other blasting powder and 
the like. 

IV-2 Ex. (31 8)-I a 
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Serial Number Description of the goods 

(7 )  (2) 

(6) ~ r t i c l e s  dnd equipments for gymnastics including health fitness . . 
equipme nts. 

(7) Asbestos sheets and products, cement products in combination with 
other materials not elsewhere mentioned in this Schedule. 

(8) Bakery products including biscuits of all varieties, cakes, pastries sold 
with brand name. 

(9 Batteries and parts thereof, dry cells, button cells, solar cells of all 
kinds, parts and accessories thereof including zinc calots and 
carbon rods. 

Cr 

: lo) Binoculars, monoculars, opera glasses, other optical telescope, - 

astronomical instruments, microscopes, binocular microscopes, 
magnifying glasses, diffraction apparatus and mounding therefor 
including theodolite, survey instruments and optical lenses, other 
than lenses for spectacles. 

(11) Blasting gun powder and other mechanical explosives. 

(1 2) (i) Bulbs, horns, cables and fare meters for all motor vehicles. 
(ii) Parts and accesswies excluding batteries, tyres, tubes and flaps 

of two wheelers and three wheelers and higher number of 
wheelers. 

(iii) Tyres tubes and flaps ordinarily used for tractors, trailer of 
tractors. 

(13) Bulldozers, excavators, earthmovers, dumpers, dippers, pile-layers, 
scrappers and the like and parts and accessories thereof. 

(14) Cement including white cement and their substitutes and concrete 
mixture. 

(1 5) Cement products of all kinds including cement tiles, pavement blocks 
excluding cement jolleys, doors, window frames made of RCC and 
RCC pipes. 

(1 6 )  Chinaware, porcelain ware and stoneware articles. 

(1 7) Cinematographic equipments, including video cameras, projectors, 
over-head projectors, enlargers, plates and cloth required for 
use therewith, sound-recording and re-producing equipments, 
parts and accessories thereof and lenses, exposed films, film- strips, 
arc or cinema carbons, cinema slides. 

(1 8) Collapsible gates, rolling shutters whether operated manually, 
mechanically or electrically and their parts and grills made of 
iron and steel. 

(19) Confectionery including toffee, chocolate and sweets of all kinds, 
ice-candy, ice-cake, ice-jelly, kulfi and frozen confectionery, 
frozen desert, chewing gum, bubble gum and the like sold with 
brand name. 

(20) Cosmetics and toilet articles that i s  to say, talcum powder, 
prickly heat powder, similar medicated body powder and forms, 
ramachom oil, cinnamon oil, perfumes, scents. snow and cream, eau 
de cologne, solid colognes, beauty boxes, face packs, cleansing 
liquids, moisturizers, make-up articles, complexion rouge, bleaching 
agents, hair oil, hair dyes, hair sprayers, hair removers, hair creams, 
lipsticks, nail polishes and varnishes, polish removers, eye liners, 
eye lashes and body deodorants. 
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Serial Number Description of the goods , 

(7) (2) 

(21) (i) Crockery (other than those specified elsewhere in this 
Schedule) 

(ii) Cutlery (other than those specified elsewhere in this Schedule) 
including table cutlery, forks. 

(22) Detergents whether cakes, liquid or powder, toilet soap, abir, 
blue, stain busters, stain removers and all kinas of cleaning 
powder and liquids, other than those specifically mentioned 
elsewhere in the Schedule. 

(23) Diesel locomotive and parts and accessories thereof. 

(24) Doors, windows, ventilators, partitions, stands and ladders, 
made of any materials other than those specified in the 
Schedule. 

(25) Dry fruits and nuts and kernel such as almond, pistha, dry 
grapes, figs, apricots, walnut, other than those specified 
elsewhere in this Schedule. 

(26) Duplicating machines, photo copying machines, reprographic 
copiers including roneo machines, including duplicators and 
any other apparatus for obtaining duplicate copies, parts and 
accessories thereof, ribbons, plates used therewith. 

(27) Electric motor, spare parts and accessories. 

(28) Electrical domestic and commercial appliances including - food 
processors like mixer, grinder, ovens, frying pans, roti-maker, rice 
cooker,  jeep fat fryer, curd maker, hot food cabinet, water heater 
including immersion heater, electric kettle, electric knife, cooking 
ranges, washing machine, dish washer, electric iron, electric hair 
drier, electric hair remover, shavers, electric time switches, 
mechanical timers, vacuum cleaner, water purifier, drier, coffee 
roasting appliances, floor polishers, massage apparatus, sharpeners, 
vending machines, other than those specified elsewhere in the 
schedule. 

(29) Electric storage batteries including containers, covers and plates 

(30) Electronic Toys and Games. 

(31 Fans, Air circulators, Voltage stabilisers and regulators not 
specified elsewhere controlling systems and thyristor control 
power equipments. 

(32) Fax machines and their parts and accessories. 

(33) Fibre glass sheets and articles made of fibre gla;- other than those 
specifically mentioned in the schedule. 

(34) Fire fighting equipments and devices. 

(35) Fire works including coloured matches. 

(36) Floor and wall tiles of all varieties- 

(i) Ceramic tiles, glazed floor, roofing and wall tiles 

(ii) Cuddappah stone slabs and shahabad stone slabs; 

(iii) (a) Granite blocks (rough or rawj; and 

(b) Polished granite slabs, including tomb stones, monument 
slab and head stone; 
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Serial Number Description o f  the goods 
( 7 )  (2) 

. ( i t , )  Black stone, kota stone 

(v) Marbles, that is to say,-- 

(a) Marble boulders or lumps; 

(b) Marble slabs; 

(c) Marble chips; 

(d) Marble dusts; 

(8) Marble floor tiles and wall tiles; and 

(f) Other articles made of marbles. 

(vi) Mosaic tiles, chips and powder. 

Furnaces and boilers of all types including fluidized bed boilers and 
ignifluid boilers and boilers using agricultural waste as fuel but not 
including boilers using municipal waste only as fuel. 

Gas stoves, Gas Ovens, other than those mentioned in any of the 
Schedules. 

Generators, Generating sets and non electronic voltage stabilizers 

Ghee with brand name. 

Glass and glassware other than those specified elsewhere in the 
Schedule. 

Ice creams sold with brand name. 

Instant tea and instant coffee. 

Internal combustion engine, marine engine, diesel engine, oil engine, 
generators, their spare parts, other than those specifically mentioned 
in +his Schedule. 

(45) Lammated board of sheet of all varieties and description including 
expanded polystyrene of all kinds of mica, sunmica, formica, decolam, 
copper-clad board or sheet. 

(46) Lifts elevators, hoists, whether operated by electricity, hydraulic power, 
mechanical power or steam. 

(47) Machine made matches. 

(48) Mirrors of all kinds. 

(49) Motor vehicle, chassis of motor vehicles, motor cycles, motor 
combinations, motor scocter, mopeds, motorettes, three wheelers, 
motor vessels, motor engine, trailers, motor bodies built on chassis 
on motor vehicles and bodies built on motor vessels, components, 
spare parts and accessories thereof. 

(50) (i) Paints and enamels not otherwise specified in this Schedule, 
including powder paints, stiff paste paints and liquid paints. 

(io Colours. 

(iii) Dry distempers including cement based water-paints, oil 
bound distempers, plastic emulsion paints. 

(iv) Varnishes, French polish, bituminous and coal-tar blacks. 

(v) Diluents and thinners including natural and synthetic drying and 
semi drying oils such as double boiled linseed oil, blown linseed 
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Serial Number 
, *\  

Description of the goads 
"7 
i- 

oil, stand oil, sulphurised linseed oil, parilla oil, whale oil and 
tung oil. 

(vi)Glaziers putty, grafting putty, resin cements, caulking comoounds 
and other mastics, painters fillings, non refractory surfacing 
preparations for facades, indoor walls, false ce~,;.-g or the like. 

(vii) All other materials used in painting and varnishing such as flint 
papers, ernery clothes, brushes, paint removers and stainers'of 
all kinds. 

(51) Photogiaphic cameras and enlargers, flssh light apparatus, photo 
blocks, lenses, films including X-ray films and film packs and plates, 
photo clbum;, photo frames, photo mounts. 

(52)  Plaster of Paris. 

(53) (i) Plywood, veneer plywood, hardboard, particle board, block board, 
.insulation board, lamin board, batten board, hard or soft wall 
ceiling, floor boards and similar boards of wood of all kinds, 
whether or not containing any material other than wood; 

(ii) All other non-soft 'boards. 

(54) Power factors and shunt capacitors of all kinds. 

(55) Sandal wood. 

(56) Sanitary equipments and fittings of every description including 
sinks, wash basins, wash basin pedestal, taps, bath showers, bidets, 
water closet tanks, flushing cisterns, urinals, commodes, man-hole 
ccvers used in connection with drainage and sewerage disposals, 
parts and accessories thereof. 

(57) Sanitary towels, Sanitary napkins, beltless napkins, baby nappies and 
disposable diapers. 

(58) Shaving sets, safety razors, razor blades, razor cartridge, shaving 
brush, shaving cre2t-n shaving soap, after shave lotion. 

(59) Strong room or vault doors and ventilators armowed or reinforced 
safes, strong boxes and doors, cash chests, cash or deed 
boxes, wall coffers, safe deposit lockers and locker cabinets. 

(60) Studio backgrounds including lighting control reflectors, tri-reflectors, 
modifiers, backgrounds and curtains backgrounds. 

(61) Synthetic rubber products and products of mixture of rubber. 

(62) Television :sets and component parts and accessories thereof. 

(63) Timber. 

Explanation.-Timber includes all kinds of wood, standing trees, logs, 
planks, rafters of any size or variety, other than those 
specified elsewhere in the Schedule. 

(64) Tooth paste, tooth powder (whether medicated or not), tooth 
brush and other dentifrices, mouth washes, tongue cleaners 
and deodorants. 

(65) Tyres, tubes and flaps other than those specified in the Schedule. 

(66) Vacuum flasks of all kinds and descriptions including refills for such 
flasks and t.hermally insulated flasks, containers and 
vessels including thermoses, thermic jugs, ice buckets Or 
boxes, tins and receptacles to keep food or beverages or other 
articles, hot or cold and cdmpotients and accessories thereof. 
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Serial Number 
(1) 

Description of the goods 
(2) 

(67) Watches, clocks, time-pieces (whether or not in combination 
with any other devices), stop watches, time switches, mechanical 
- timers, time - records, auto print time punching clocks, time - 
registers, instrument panel clocks of all kinds including all such 
electronic devices, parts and accessories thereof, watch bands, 
watch bracelets, watch chains, watch straps. 

(68) (i) Water meters, gas meters, industrial thermometers, parts and 
accessories thereof. 

(i i) (a) Weighing machines of all kinds including platform scales, 
weigh bridges, counter scales, spring balances, weighing 
scales and balances, parts and accessories of such 
machines and weights used therewith; 

(b) Dipping measures, metric pouring measures, conical measures, 
cylindrical measures; and 

(c) Meter scales, measuring tapes, steel yards and survey 
chains. 

(69) Any other goods, not specified in any of the Schedules." 

Amer d.: t ,it of 3. In the F I , ~  Schedule to the principal Act, after serial number 11 and the 
Fifth entry relating thereto, the following serial number and the entry shall, respectively, 
Schedule. be added, namely:- 

"12. The United Nations Industrial Development Organisation.". 

(By order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government-in-charge, 

Law Department. 

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAM;L NADU 



ived the assent of the 
general information:- 

ACT No. 32 OF 2008. 

An Act further to amend the Tamil Nadu Value Added Tax Act, 2006. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-Ninth 
Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Value Added Tax (Amendment) Act, Short title and 

2008. 
commence- 
ment. 

(2) It shall be deemed to have come into force on the 1st day of April 2008. 

Nadu Act 2. In the First Schedule to the Tamil Nadu 'Ialue Added Tax Act, 2006 (herein after Amendment of 

f 2006. referred to as the principal Act), in Part-0,- First 
Schedule. 

1 (1) in item 8, the expression "bun, rusks" shall be omitted; 

(2) in item 52, the expression "jaggery gur including jaggery pqwder and 
Nattuchakkarai" shall be omitted. 

3. In the Fourth Schedule to the principal Act, in Part-B,- Amendgent 
of Fourth 

(1) for item 12 and the entries relating thereto, the following item and entries Schedule. 
shall be substituted, namely:- 

"12. Bread, bun and rusk (branded or otherwise)."; 

(2) for item 18 and the entries relating thereto, the following item and entries 
shall be substituted, namely:- 

"18. Chillies and Chilly powder, coriander and coriander powder, turmeric and 
turmeric powder, shikakai and shikakai powder, tamarind and asafoetida (Hing) sold 
by any dealer whose total turnover in respect of those item does not exceed rupees 
three hundred crores in a year."; 

(3) after item 48 and the entries relating thereto, the following items and entries 
shall be inserted, namely:- 

"48-A. Jaggery and gur including jaggery powder and Nattuchakkarai. 

48-8. Jatropha seeds and Jatropha oil."; 

(4) in item 55, for sub-item (b) and the entries relating thereto, the following sub- 
item aqd entries shall be substituted, namely:- 

"(b) Thali, Karukamani and cross made of gold and used as symbol of 
wedlock, without chain.": 

(5) for item 59 and the entries relating thereto, the following item and entries 
shall be substituted, namely:- 

"59. Paper bags, paper envelopes and cloth lined paper envelopes (whether 
~)rintcd or not)."; 

(6) after item 64, and the entries relating thereto, the following item and entries . 
shall be inserted, namely:- 

"64-A. Rubberised textile fabrics."; 

(7) in item 65, afler sub-item 8, and the entries relating thereto, the following 
sub-item and entries shall be added, namely:- 

"9. Soya oil."; 

(8) after item 72, and the entries relating thereto, the following item and entries 
shall be inserted, namely:- 

"72-A. Siddha medicine."; 
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(9) for item 77 and tho onhf!s rolnl~n!l lliorolo. 1110 IOIIOWIII~~ II~~III .IINI OIIIIIO:, 

shall bo subslil~rtod, namely:-- 

"77. (i) Tender coconut. 

(ii) Packaged tender coconut water. 

(iii) Desiccated coconut, coconut milk and coconut milk pou~der." 

(By order of the Governor) 

S .  DHEENADHAYALAN, 
Secretary to Government, 

Law Department. 
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The following Act o f  the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 28th November 2008 and is hereby published for 
general ~nformation:- 

ACT No. 49 OF 2008. 

An Act further to amend the Tamil Nadu Value Added Tax Act, 2006. 

B? it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-ninth 
Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Value Added Tax Shorttitleand 
(Second Amendment) Act, 2008. cornpence- 

ment. 
(2) It shall be deemed to have come into force on the 18th day of June 2008. 

2. In section 3 of the Tamil Nadu Value Added Tax Act, 2006 (here~nafker referred Amendment of 

to as the principal Act), for sub-section (4), the following sub-section shall be substituted, Section 3. 

namely:- 

"(4)(a) Notwithstanding anything contained in sub-section (2), but subject to the 
provlsions of sub-section (I), every dealer, who effects second and subseq~lent sales 
of goods purchased within the State, whose turnover relating to taxable goods, for a year, 
is less than rupees fifty lakhs may, at his option, instead of paying tax under sub-section 
(2), pay a tax, for each year, on his turnover relating to taxable goods at such rate not 
exceedlr~g one per cent, as may be notified by the Government. Such option shall be 
exercised by a dealer,-- 

(i) Who commences business, within thirty days from the date of commencement 
of the business; 

(ii) Whose turnover relating to taxable goods is below rupees fifty lakhs during 
the previous year, on or before the 30th day of April of the year for which he exercises 
such option; 

(iii) for the year 2008-2009, within thirty days from the date of commencement 
of the Tamil Nadu Value Added Tax (Second Amendment) Act, 2008: 

Provided that such dealer shall not collect any amount by way of tax or purporting 
to be by way of tax: 

Provided further that such dealer shall not be entitled to input tax credit on the goods 
purchased by him: 

Provided also that the dealer who purchased qoods from such dealer shall not be 
entitled to input tax credit on the goods purchased b y  him. 

(b) If the turnover relating to taxable goods of a dealer paying tax under  lau use 
(a), in a year, reaches rupees fifty lakhs at any time during that ye:)r, he shall inform 
the assessing autborlty in writing within seven days from the c ate on which such turnover 
has so reached Such dealer is liable to pay tax under sub-section (2) on all his sales 
of rupees fifty lakhs and above and he is entitled to the input tax credit on the purchases 
made from the date, and on the stock available with him, the purchases of which has 
been made w~thln ninety days before the date, on which such turnover has reached rupees 
fifty lakhs 

Provided that such dealer whose turnover relating to taxable goods has reached 
rupees fifty lakhs durlng the previous year shall not be entitled to exercise such option 
for subsequent years. 

3. In sect~on 21 of the principal Act, for the expression "Fvery dealer, Amendment of 
l~able to pay lax under thls Act", the expression "Every dealer, registered under this Act" section 21. 
shall be substlti~ted 
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The following Act of the Tamil Nadu Legislative Assembly recaved the assent 

of the Governor on the 28th November 2008 ar,d is hereby published for 
general information:- 

ACT No. SO OF 2008. 

An Act further lo amend the Tamil Nadu Value Added Tax Act, 2006. 

Br- it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-ninth 
Year of the Reptlblic of India as follows:- 

? .  (1) This Act may be called the Tamil Nadu Value Added Tax Short title and 
(Third A~nendnlenl) Act, 2008. commence- 

ment. 
(2) It shall he deemed to have come into force on the 1st bay of July 2008. 

kdu 2. In the Second Schedule to the Tamil Nadu Value Added Tax Act, 2006, in the Amendment of 
? o f  entries in colunin (2) against item 3 in colt~rnn (1) thereof, for the expression "the Indian Second 

Tariff Act, 1934 (Central Act 32 of 1934)," the expression "the Customs Tariff Act, 1975 Schedule 
(Central Act 51 of 1975)" shall b'e substituted. 

(By order of  the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government, 

Law Department. 



103TAMIL  NADU  GOVERNMENT  GAZETTE  EXTRAORDINARY

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the  14th December 2014 and is hereby published for general information:—

ACT No. 26 OF 2014.

An Act further to amend the Tamil Nadu Value Added Tax Act, 2006.
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-fifth Year

of  the Republic of India as follows:-

1. (1)  This Act may be called the Tamil Nadu Value Added Tax (Amendment)
Act, 2014.

(2)  It shall be deemed to have come into force on the first day of November 2014.

2.  In the First Schedule to the Tamil Nadu Value Added Tax Act, 2006 (hereinafter
referred to as the principal Act), in PART-B, after Serial Number (132) and the entries
relating thereto, the following Serial Number and entries shall be inserted, namely:-

“(132-A) Sugar of all kinds, that is, cane sugar, beet sugar, chemically pure sucrose
in solid form and imported sugar of all kinds.”.

3.  In the Second Schedule to the principal Act,—

(1)  against Serial Number 2, for item (ii) and the entries relating thereto in columns
(2), (3) and (4) thereof, the following item and entries shall, respectively, be substituted,
namely:-

“(ii) Alcoholic liquors At the 220
of all kinds for second per cent.”;
human consumption, point of sale
other than Beer, in the State.
Wine, Draught Beer
and liquors falling
against Serial
Numbers 1 and 3.

(2) against Serial Number 11, in column (2), for the entry “Sugar and textile
products not produced or manufactured in India”, the entry “Textile products not produced
or manufactured in India” shall be substituted;

(3) Serial Number 12 and the entries relating thereto shall be omitted;

(4) against Serial Number 13, in column (4), for the expression “20 per cent”, the
expression “30 per cent” shall be substituted;

`(5)   in Explanation I, clauses (c) and (d) shall be omitted.

4.  In the Fourth Schedule to the principal Act, in PART-B,—

(1) Serial Number 10 and the entries relating thereto shall be omitted;

(2) against Serial Number 14-A, in column (2), item (i) shall be omitted;

(3) against Serial Number 36, in column (1), for the entry in column (2), the
following entry shall be substituted, namely:—

“Goods covered by Public Distribution System (except kerosene and sugar).”;

(4)  after Serial Number 76 and the entries relating thereto, the following Serial
Number and entry shall be inserted, namely:-

“76-A. Sugarcane of all varieties.”.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.

Short title and
commence-
ment.

Amendment of
First
Schedule.

Amendment of
Second
Schedule.

Tamil Nadu
Act 32 of
2006.

Amendment of
Fourth
Schedule.
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 31st March 2015 and is hereby published for general
information:—

ACT No. 5 of 2015.

An Act further to amend the Tamil Nadu Value Added Tax Act, 2006.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-sixth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Value Added Tax (Amendment)
Act, 2015.

(2) It shall come into force on such date as the State Government may,
by notification, appoint.

2. In section 19 of the Tamil Nadu Value Added Tax Act, 2006 (hereinafter
referred to as the principal Act),—

(1)  in sub-section  (2),—

(i) for clause (v), the following clause shall be substituted, namely:-

“(v) sale in the course of inter-State trade or commerce falling
under sub-sections (1) and (2) of section 8 of the Central Sales Tax Act, 1956
(Central Act 74 of 1956).”;

(ii) the proviso shall be omitted;
(2) in sub-section (5), clause (c) shall be omitted.

3. In the First Schedule to the principal Act, in PART-B,-
(i) after serial number (1) and the entries relating thereto, the following

serial number and entry shall be inserted, namely:-
“(1-A) Air compressor.”;

(ii) in serial number (26), for item (b), the following item shall be
substituted, namely:-

“(b) Pump sets upto 10 hp and their parts thereof.”;
(iii) in serial number (27), for item (iv), the following item shall be

substituted, namely:-
“(iv) Mosquito destroyers and insect killer devices including heating

devices used with insect repellent mats.”;
(iv) after serial number (75) and the entries relating thereto, the

following serial number and entries shall be inserted, namely:-
“(75-A) LED (Light Emitting Diode) lamps of all kinds.”.

4. In the Fourth Schedule to the principal Act, in PART–B,-
(i) for serial number 28 and the entries relating thereto, the following

serial number and entries shall be substituted, namely:-
“28. Fishnet, fishnet fabrics, fishnet twine, fishing floats, fishing hooks,

fishing lamps, fishing ropes, fishing swivels, fish seeds and prawn/shrimp seeds.”;
(ii) after serial number 55 and the entries relating thereto, the following

serial number and entries shall be inserted, namely:-
“55-A. Mosquito nets of all kinds.”.

(By Order of the Governor)

S.S. POOVALINGAM,
Secretary to Government-in-charge,

Law Department.

Short title and
commence-
ment.

Amendment of
section 19.

Amendment of
First Schedule.

Tamil Nadu Act
32 of 2006.

Amendment of
Fourth Schedule.
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 31st March 2015 and is hereby published for general
information:—

ACT No. 6 of 2015.

An Act further to amend the Tamil Nadu Fiscal Responsibility Act, 2003.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-sixth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Fiscal Responsibility (Amendment)
Act, 2015.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 4 of the Tamil Nadu Fiscal Responsibility Act, 2003, in
sub-section (2), in clause (a), for the expression “not exceeding five per cent by
31st March 2011, eliminate revenue deficit by 2011-2012”, the expression “not
exceeding five per cent by 31st March 2016, eliminate revenue deficit by
2016-2017” shall be substituted.

(By Order of the Governor)

S.S. POOVALINGAM,
Secretary to Government-in-charge,

Law Department.

Short title and
commence-
ment.

Tamil Nadu Act
16 of 2003.

Amendment of
section 4.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 11th December 2020 and is hereby 
published for general information:—

ACT No. 39 OF 2020.

An Act further to amend the Tamil Nadu Value Added Tax Act, 2006.

    Bඍ it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Seventy-fi rst Year of  the Republic of India a s follows:—

     1.  (1)  This Act may be called the Tamil Nadu Value Added
Tax (Amendment) Act, 2020.

Short title 
and

commencement.

       (2)  It shall be deemed to have come into force on the 
4th day of May 2020. 

Tamil Nadu Act 
32 of 2006.

     2.  In the Second Schedule to the Tamil Nadu Value Added Tax Act, 2006,—

           (1) in  column (4), against Serial Number 6, for the expression 
“34 per cent”, the expression “15 per cent plus Rupees 13.02 per litre” shall be 
substituted;

           (2) in  column (4), against Serial Number 7, for the expression 
“25 per cent”, the expression “11 per cent plus Rupees 9.62 per litre” shall be 
substituted.

 Amendment of    
Second 
Schedule.

(By order of the Governor)

  C. GOPI RAVIKUMAR,
  Secretary to Government
  Law Department.

PRINTED  AND  PUBLISHED  BY  THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Part  IV—Section  2

Tamil  Nadu  Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 1st June 2022 and is hereby published 
for general information:—

ACT No. 31 OF 2022.

 An Act further to amend the Tamil Nadu Value Added Tax  
Act, 2006.

 Be it enacted by the Legislative Assembly of the State of Tamil Nadu 
in the Seventy-third Year of the Republic of India as follows:—

 1. (1) This Act may be called the Tamil Nadu Value Added Tax 
(Amendment) Act, 2022.

Short title and  
commencement.

 (2) It shall be deemed to have come into force on the 1st day of 
January 2007.

Tamil  Nadu Act 
32 of 2006.

 2. In the Second Schedule to the Tamil Nadu Value Added Tax Act, 
2006, after Explanation IA, the following Explanation shall be added,         
namely:—

  “Explanation IB.— For the purpose of determining the turnover 
of the Tamil Nadu State Marketing Corporation Limited, a Corporation, 
wholly owned and controlled by the State Government, in respect of the 
goods specified  in,—

Amendment 
of Second 
Schedule.
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 (a)  Serial numbers 1 and 3, liable to tax at the first point of sale 
in the State, the following method shall be adopted, namely:—

                        Selling Price (Maximum Retail Price)
  ———————————————————————————  x 100
	 	100+rate	of	tax	applicable	at	the	point	of	first	sale	in	the	State.

 (b)  Serial number 2, liable to tax at the second point of sale in 
the State, the following method shall be adopted, namely:—

	 Selling	Price		 	 Amount	paid	on	purchase	  
 (Maximum Retail Price) –			 (It	includes	excise	duty	but		 	 	
	 	 	 does	not	include	Value	Added	Tax		 	
	 	 	 paid	at	the	first	point	of	sale)

  ——————————————————————————————— x 100
	 100+rate	of	tax	applicable	at	the	point	of	second	sale	in	the	State.”.

 

(By Order of the Governor) 

                                                                                  

 C. GOPI RAVIKUMAR,
   Secretary to Government (Legislation),
 Law Department.

 PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI  
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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